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LEGISLATIVE ASSEMBI.Y. 
TUBBday, 17th March, 1931. 

The A'ssembly met m the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. President in the Chair. 

MEMBER SWORN: 

Mr. Ra.ma. Shanka.r Bajpai, O.B.E.,M.L.A. (Government of India: 
Nominated Official). 

QUESTIONS AND ANSWERS. 

EXAMINATION FOR PRoMOTION OF POSTAL OFFICIALS. 

977. *Kr. S. O. Kitra: (a) Is it a fact that Government introduced 
an examination in the Postal Department for promotion of officialR on 
a time-scale of p'ay to the lowest selection graae? 

(b). Is it a fact that the Director General, Posts and Telegraphs, iesued 
R speCIal general circular, No. 22, dated the 16th October, 1929, containing 
the rules for the examination? 

(c) Is it a fact that the Director General, Posts and Telegraphs, notified 
in that Circular that all lowest selection grade appointments-temporary. 
officiating and permanent-would be filled up qnly by passed officials? 

(d) Is it a fact that the Postmaster General, Bengal and Assam Circle, 
permitted certain unsuccessful candidatcs to continue to nct in the l(\west 
selection grade appointments despite the Director General's distinct 
circular? 

(e) If so, will Government please HAy whether the Director General. 
rosts and Telegraphs, withdrew his special general circular No. 22 and 
issued some other circular in which he directed the Circle officers to extend 
certain concessions to the unsuccessful candidates? 

(f) If so, will Government please quote the number and date of such 
circulnr? 

(9) Do Government propose to issue immediate orders rescinding the 
orders of the Postmaster General, Bengal nnd Assam Circle. and direct 
him to fill up all lowest seJection grade appointments only by passed 
officials as decided by the Director General, Posts and Telegraphs? 

(h) If not, why not? 
(i) Is it a fact that, in supersession of the rules contained in the Director 

General's special general circular No. 22, dated the 16th October, 1929, the 
Director General issued another special general circular No. 16, dated ,he 
18th August, 1980, in which revised rules governing the examination for 
promotion to the lowest selection grade were published? 

( 2123 ) A 
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W Is it a fact that· the Director General notified through this special 
general circular also that promotion to any of the appointments in the 
lowest selection grade--officiating, temporary and permanent-will be 
made only from officials who have passed the lowest selection grade 
examination? . 

(1&:) Is it not a. fact that the Postmaster General, Bengal and Assam 
Circle, promoted Messrs. J. Kelly und Abdul Rahman, two unsuccessful 
candidates, to the lowest selection grade appointments in the Calcutta. 
General Post Office in the month of November, 1930, i.e., even aft'el the 
Director General's speciu.l general circular No. 16, dated t·be 18th August, 
1980, WIIS puulis1ipd Ilnd in contrllvention of the instructions of the Director 
General contained in that special general circular? 

(1) Are Government prepared to issue orders for the I'eversion of t.he 
ullsu('cessful cHfididntes aud for tilling up the lowest selection grade nppoint. 
ments by two senior passed officials? 

':.r. I. A. ShilUdy: (a). (/I> and (c). Yes. 
(d) to (h). The facts nrc not exactly as stated by the Honourable Mem • 

. be.r. The general rule is us stilted by him, viz., that appointments to the 
• lowest selection Wilde will be made onl" from thoRe officialR who have passed 

the lowest selt.,C'tioll grudl~ l·xulllinutioIJ I but ns this examination has been 
recently introlllwed liud 1I!i sOllie of the senior officials who failed to pass the 
first exumination hud uh·(·udy worked in the selection grade satisfactorily 
for n fnirly long timc, the Diredor.Genernl decided, with the approval of 
Government·, to trent the cases of such offieinls with special eonsideration. 
General orders on this ~ubject. were iH~\led by the Director·General in his 
letter No. S. A.·250 (8), duted the 2lf;t :February, 1930, to the address of all 
Heads of Cireles, along with the publiention of the results of the first 
exmniQ.ation !lnd subsequently he passed orders on the merits of each indio 
vidual case. It WEIR in aeC'ol'dance with those orders that the Postmaster· 
General, Bengal und ASRam Circle, allow cd certain unRuccessful candida.tes 
to continue to act in the lowest selecHon grade. Government are not 
prepared to rescind thORO orders. 

(i) and (j). Yes. 
(k) and (1). Government unlleJ'st.and t.hat Messrs .• J. Kelly und A~dul 

Rahmnn were eligible for confirmation in the loweRt selection grade in due 
course in aecordance with the orders of the Director-General referred to in 
the answer t.o parts (d) to (h). Government. do not intend to revise those 
"rdf'rs. 

PROMOTION OF CERTAIN POSTAl. OF!'JCJAUI. 

978. ··'6r. 9, fl. Mitra: (4) Is it n fact. that. the then Deputy Post-
master General, Railway Mail Sel'viee, Eastern Circle, nominated Messrs, 
Buresh Chnndra. Cbakrnvarty. PhnniD(lrRnath Sandnl nnd Giriia Bhusan 
Banerji of the now defunct Calcutta. Railway Muil Service and permitted 
them to sit for the examination for recruitment of Inspectors to the Rail· 
way Mail Servi~? . 

(b) Is it not· a fact tllBt the Director Oenerlll, Posts and Telegra.phs, 
. d~cided that these officials flft.er passin/? t.hp. examination would he elillible 
for promotion AI! Inspector!! of Railway Mail Servi~, for which' tlley were 
IlDminnted ? 
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(0) Is it 8 fact that the Postmaster General, Bengal and Assanl, pro-
moted Messrs. Phanindranoth Sandal and Suresh Chandra Chakravarty, 
two junior officials on time-scale of pay in the Calcutta General Post Office 
who passed the examina.tion for promotion to the grade of Inspectors of 
Railway Mail Service, to the lowest selection grade appointments of Super-
visors, superseding the claims of all senior selection grade passed' officials? 

(d) Are Government prepared to issue orders for their transfer to th. 
Railway Mail Service as Inspectors for which they were recruited and for 
filling up the selection grade appointments of Supervisors in the Calcutta 
General Post Office by two senior selection grade passed officials? 

Xr. 1. A. ShiLlldy: (a) to (d).. Government have no information and 
they do not propose to call for it, ~ /tny officer feeling himself aggrieved 
by any particular appointment may use such remedies as are open to him 
by way of appeal. 

RULES FOR PROMOTION OF POSTAL OFFICIAlS. 

979. ·1Ir. S. O. Mitra: (a) Is it a fact that Government abolished the 
examination for recruitment of Inspectors of Post Offices and Head Clerks 
to the Divisional Superintendents of Post Offices with the introductIon of 
the lowest select:on grade examination Rnd decided that all selection grade 
appointments including thoRe of TnRpector of Post Offices and Head Clerks 
to the Divisional Superintendents of rost Offices would be filled up by 
selection grade passed officials? 

(b) Is it a fact that the Director General, Posts and Telegraphs, issued 
&pflc!al gf'np.ral circular No. 16, dated tho 18th August, 1930, in Duper-
session of his previous special gcneral circular No. 22, dated the 16th 
October, 1929, in which revised rules governing t,he examination for promo-
tion to the lowest select:on grade were published? 

(el Is it a fact that the Director Genernl, Posts and Telegraphs, per-
mitted recruitment of 25 per cent. junior officials to appear at the second 
lowest selection grade examination and decided that theSE: junior officia.ls 
would be eligible for promotion against t\ fifth vacancy in the lowest selee-
Hon grade-officiat;ng, temporary or permanent-in their own cadreo? 

(d) Are Government aware that the lowest selection grade is confined 
to the presidency towns, viII., Calcutta, Bombay, Madras and Rangoon? 
If 30, will Government please say whether junior officials recruited in 
these presidency towns are also eligible for promotion against a fifth 
vacancy in the lowest selection grade? If the reply be in the affirmativ~, 
arf' Government aware that these junior officials will supersede the senior 
selection gra.de passed officials? 

(6) Have Government conRidered the advisability of issuing clear in-
structions to the Circle officers, so that the interests of these qualified 
senior officials Rre duly protected? 

Mr. 1. A. SldWdll(a) The fact is substantially as stated by the Honour-
able Member. . I . ; 

(b) and (e). Yes. 
At 
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(d) Promotion to the lowest' selection grade posts in the Presidency 
towns of Calcutta, Bombay and Madras and Rangoon is confined to the 
officials of those offices. The reply to the other parts of the question is 
in the affirmative, but Government do not admit that the senior passed 
officials have any special claims to hold all selection grade posts. 
. (e) No, .. in view of the concluding clause of the reply to (d) above, and 
because Government approve of the policy of giving accelerated promotion 
to a limited number of specially qualified and deserving junior officials to 
selection posts. . 

RECRUITMENT OF POSTAL OFFICIALS. 

980. *JIr. S. O. IIltra: (a) Is it a fact that the second selection grade 
examination was held in December 1930 under the orders of the Director 
General, Posts and Telegraphs. with R view t:> recruiting some officials for 
promotion to the lowest selection grade? 

(b) Is it a fnct that there are 87 selection grade passed officials in 
the Calcutta General Post Office still unprovided for? 

(0) Is there any likelihood of these officials being provided with selec-
tion srade appointments in the year 1981? 

(d) If not, will Government please state reasons for holding the second 
examination for the purpose of recruitment of some more officials for 
promotion to the lowest selection grade? 

.1'. B . .A. Sama: (a) Yes. 
(b) Government understand that the fact is substantially as stated by 

the Honourable Member. 
(e) Possibly not. 
(d) The reasons are stated in my Circular No. 17. dated the 18th Augus~, 

1980. a copy of -which I am sending to the Honourable Member for h1B 

information. 

ADDITIONAL POSTAL STAFF REOOMMENDED BY THE PRESIDENCY POSTMASTER, 
CALCUTTA. . 

981. *JIr. S. O. Mitra: (a) Is it a fact that Government accepted 
the time-test prepared by Mr. Bewoor for determining the staff of a Post 
Office? 

(b) If so, will ~overnment ~lea~e state wh~ther they. have ~~suod 
orders for the sanctlOn of the staff Justified by the Bewoor time-test ? 

(0) Is it a fact that the Presidency Postmaster, Calcutta, submitted to 
'the Postmaster General, Bengal and Assam, several proposals br fOntor-
. tainment of additional staff, both supervisory and operative, justified by 
the "Bewoor time-test"? 

(d) !flO, will Government; please state whether the Posflmaster Q~. 
eral, Bengal and Assam, has aCOordell sBIlction? 

(e) If not, when is it expected? 
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Mr. I. A. ShWldy: (a) Yes. 
(b) Orders have been issued to the effect that, when the requisite 

statistics have been compiled and the circumstances of individual' offices· 
examined as indicated in the Report, steps should be taken to effect appro-
priate revisions of staff where this has been shown to be necessary, prior 
attention being given to those offices in which the shortage of staff is most 
obvious. But no such revision will be possible while the present financial 
stringency continues. 

(0), (d) and (e). Government have no information, but presume that 
t.he Postmaster-General is taking action in accordance with the orders 
issued. 

UTILISATION OF SERVICES OF RESERVE CLERKS IN THE CALCUTTA GENE~ 
POST OFFICE. 

982. *JIr. S. C. Mitra: (a) Is it a fact that the reserve clerka were 
entertained in the Postal Departmeat to act only in the leave vacancies 
of clcrks~ 

(b) Are Government aware that the reserve clerks of the Calcutta 
General Post Office were dir~ted to act as auxiliaries in the Parcel, Regis-
tration and Letter Sorting Departments of the Calcutta General Post 
Office? 

(0) Are Government aware that many clerks of the Calcutta General 
Post Ofilce and its town sub·ollic·es did not get leave during the period 
these reserve clerks worked in those Departments of the General Post 
Office as auxiliaries? 

(d) Will Government please say whether the Postmaster General, 
Bengal nnd Assam, wos empowered to utilise their services in other ways 
than that for which they were entertained? 

(Il) If not, will Government please say why the Postmaster General, 
Bengal ond Assam, acted in contravention of the Government's orders OD 
the subject? 

(n Do Government propose to issue orders for the proper utilisation 
of the services of these reserve clerks? 

111'. B. A. 8ama: (4) A reserve of clerks is entertained to take the 
place of clerks absent on leave. When one of the reserve of clerks is not 
working for an absentee he is employed in assisting the regular staff. 

(b) and (0). Enquiries are being made. 
(d) to (I). Do not arise at present. 

AlmANGEMENTS FOR DISPOSA~ OF THE INWARD FOREIGN MAIL AT TBII 
CALCUTTA GENERAL POST OFFICE. 

983. -:Mr. 8. C.Mitra: (a) Is it a fact that Government sanctioned 
over-time allowance for the staff engaged in disposing of the inward foreisn 
mail in Calcutta? 

(b) Is it a fact that Governmont issued orders to the effect that staff 
engaged would get over-time allowance on condition that they must work 
for three hours and the mail must be disposed of within that period? 
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.<c) Is i~ a fact ~at the imperial mail train oarrying inward foreign 
mail was tl~ed to arrIve at the Howrah station at about 8 A..II. when the 
. sys~ of disposal of the mail at th~ Calcutta. General Post Office was 
first mtroduced and delivery issued at 6 A.M.? 

(~) Is it a fact that the imperial mail train now arrives at Howrah 
station at about 1 A.M. and delivery is made at 6 A.M. ? 

(6) Is it a fact that Government empowel'ed the Presidency Postmaster 
Calcutta, to decide the staff according to the volume of the mail and t;c; 
~~t~~d? . 

(f) If so, will Government please state the formula by applying which 
the staff is to be engaged by the Presidency Postmaster, Calcutta? 

(g) Are Government aware that the Postmaster General, Bengal and 
.Assam, has reduced the staff to half? 

(h) If so, will Government please say whether they have· withdrawn 
their orders permitting the Presidency Postmaster, Calcutta, to decide 
and select the staff? 

('1 If not, will Government please state the reason why the Postmaster 
General, Bengal and Assam, reduced the staff referred to above by hall? 

U> Are Government aware that clerks are now compelled to work for 
more than five hours in plnce of three hOUM fixed by Government? 

(k) Will Government please lay on the t.able a statement showing the 
number of bags received and the staff engaged when the system was fha. 
introduced and thosp received nnd thE' stuff engaged now? 

(l) Do Government propos£' to issue orders to appoint staff according to 
the formula sanctioned by Government and to see that the staff are not 
oVf~rworked and d,~tnined beyond the prescribed hours and delivery IS not 
delayed? 

JIr. B. A. Bama: (a) Yes. 
(b) and (c). No. 
(d) The time of arrival of the Imperial Indian mail train at Howrah 

normally depends on t,lIe time of "its departure ~rom Bomb~y, and this 
again is dependent on the time of arrival of the P. & O. mad steamer at 
Bombay. When the steamer arrives by 6-0 A,M. on Friday. a~d the Impe~ie.1 
Indian mail train can leave Bombay at 11-0 A.M., the traln IS due to amve 
at Howrah at about 1-0 A.M. on Sunday and the delivery of the forei~ 
mail is made from the Calcutta General Post Office at about 6-0 A.M. 

(e) The responsibility of deci~ing the number of staff to be empl~yed 
on overtime was left to the PreSidency Postmaster, who was to be gUlded 
by thE' volume of mails to be disposed of and by the accepted standard. 
for the employment of overtime staff. 

(I) A statement is being fumished to the Honourable Member separa.tely. 
((I) to (11. The Postmaster-General, t.o whom the Presidency Postmaster 

·is subordinate, was instructed by the Director-General to.make a th~ough 
. .investigation into the system of employment of overtime staft In the 
Calcutta General Post Office. as it appeared that in many CBses there were 
.good grounds for doubting the admissibility 0.£ overtime pay with reference 
to the strict terms of the Government sanction. The final. Report of the 
:Postmaster-General is awaited. 
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0) The hours of overtime duty have not been fixed by Government. 
(k) The information,. 80 far as it may be available, is being collected 

and will be communicated to the Honourable Member separately. 

(l) Does not arise in view of the replies ttl purts (e) and (g) to (j). 

ApPJI:-irMrJl''U OF SIKIIS TO THE CIVIL AVIATION OFFICE. 

984. ·Sardar Sant Singh: (a) Will Govcrnment be pleased to state, ofter 
referring to the answcr given to question No. 58a, dated the 17th Sep.tember, 
1928, what steps have been taken sines t,hnt date to -i'?move the grleva~lCeB 
of the Sikhs in the Civil Aviation Office? Hag any SIkh been taken Slllce 
then? If 80, how many? If not, why not? How many vacanoies ?ccur· 
red since that date? How many applicl1utH were Sikhs? What 18 the 
proportional strength of the Sikhs in this particular service? 

(b) Is it fl. fact that from 1st April, Hl31, six appointments have been 
sBnctionea in i,he Upper Division nnd eight in the Sf>cond Division in t.he 
Civil Aviation Office? Will Government state if in making these BPPOinfj. 
ments Sikhs' interest would he taken into consideration, 10 that Sikh 
representntion is brought to the level of other communities? 

(0) How many men have been confirmed in this office sinco the 20th 
Apptemher, 1928? Was there any Sikh amongst them? 

Mr. J. A. Shillldy: (a) and (c). Government are not aware of such a 
grievance. For five pennancnt posts which have been filled in the office 
since the 20th September, 1928, there was only one Sikh applicant, who 
l'Iubsequently withdrew his application. One Sikh is also holding a tem· 
porary post of assistant in that office. . 

(b) Five posts of assistants and eight of clerks have recently been sanc· 
tioned, and the question of securing a. fair representation of the minority 
communities will, as wmnl, be considered in filling these posts. 

ApPOINTMENT OF SIKHS TO THE RAIT.WAY BOARD'S OFFJOE. 

985. ·Sardar Sant Slngh: (a) Will Government please refer to the 
reply given to question No. 560, dated the 17th September, 1929, and state 
the peroentage af Sikhs in the Railway Board as it stood on the 1st February, 
1931? If there is again a decreaRe in the percentage, what are the reasons 
fol' that, and is that in accordance with the Home Department's orders 
issued in 1926? . 

(b) Since the answer referred to above WBS given what endeavours have 
been made to increase the number of Sikhs in that Office? If nothing Ii .. 
be.en ?one, is that the declared policy of the Railway Board towards this 
mmonty community and is it their intention to ignore the rights of th. 
Sikhs altogether? -

(c) How many vacancies on the pennnnent CRdl'e of the Railway Board 
occurred ~uring 1929 and 1930. and who were confirmed in those Bnd why 
was no Slkh so confinned? !. What. nre the qualifications of all . these men. 
,arid were they qualified by the Public Service Commission or recruited 
directly? . 
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(d) How many temporary nnd leave vacancies occurred during the same 
period and how many of them were given to Sikhs, Hindus and Muham-
mo.dnns? Who.t are the nBmeS and qUBlifications of all these men and 
how were they recruited, i.e., whether through the Public Service Com-
mission or directly? 

(e) Of the men t.nken under part (d) above, who were confirmed later 
on and who are continuing still and how many of them are ~likhs? 

(n Why were the Sikhs. if there were any, not also retained or GOD-
firmed in the Railway Board? What were the qualifications of these 
Sikhs? 

(g) In view of the assurance given by the Honourable Sir George 
Rainy on the 25th February, 1931, do Government propose to take steps to 
recruit Slkhs in future vRcRncies in order to give them their due share and 
to bring up the percenhge l' If not, why not? 

1Ir. A. A. L. Parsons: (a) The percentage of Sikhs on 1st February, 
1931, was 2·5 and there has been no decrease. 

(b) and (g). The claims of Sikhs as of other communities for a share 
in the recruitment to the ministerial staff of the Railway Board are and 
will be considered. 

(c) No confirmo.tions of the clerical staff were made during 1929 or 1930. 
Two stenographers were confirmed in 1929, one of whom is a Sikh. 
(d) As the officc has 0. leave reserve, no appointmcnts are made against 

leave vacancies. 
44 men have been appointed from time to time against temporary 

vacancies, the communal composition being: 

HinduR 
Sikh" 
Muhammadans 

None of these has been confirmed. 
They were recruited as follows: 

By the Public Service Commission 
From Railways and otbH offices • 
From outside sources • 

(e) None. 

24 
3 
So 

3 
12 
29 

(f) Of the three Sikhs mentioned one was discharged due to return of 
men from deputation: One was transferred to the Home Department, ana one has been transferred to the Controller of Railway Accounts where he 
has been since ooufinneiJ . 

.APPo~TII1I:NT 01' S11m ENGINEERS IN THE PuNJAB PuBLIO WOBJ[8 
DBPA.RTJrIBNT. 

986 . • Sardar .... , lID,,: (a) Is it a fact that out of a total numh~ of 
82 I. 8. E.in the Building and Roads Section of the Punjab Public Worb 
Department there are only three Sikhs? . 
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(b) How many appointments have been made.to this servie~ s~e.l928 
and why has no Sikh been taken in order to gIve them thell' legltimate· 
ahare in this service 1, 

(c) In view of the great paucity of Sikhs in this service, do Government; 
propose to take a sufficient number of Sikhs a8 a resul.t of this year' .. 
examination? -#, 

Kr. l. A. Sh1.Ui4y: (a) The total number of Indian Service of Engineers 
officers in the Buildings and Roads Branch of the Punjab Public Works 
Department is now 28; of these 15 are Europeans and 13 Indians including 
S Sikh officers. 

(b) and (c). As a result of the recommendations of the Lee Commission, 
recruitment to the Service in the Buildings and Roads Branch has been· 
dIscontinued. -r.ocal Governments are empowered to create their own pro-
vincial services in the place of the Indian Service of Engineers in that 
branch and muke recruitment thereto. 

ApPOINTMENT OF SIKHS TO THE INDJAN ~ERVI(E CF RAILWAY E'liGlliEEllS •. 

987. ·Sardar Set Slugtt: (a) How many appointment'" in the Indian 
Service of Railway Engineers have been reserved for redressing the com-
munal inequalities during this year? 

{b) Is it a fact that there are only three Sikhs in that service out of 2181.' 
(c) If the reply to part (b) be in the affinnative, what steps do Govern-

ment propose to take in order to bring in the required nwnber of Sikh", in 
this service? 

Kr. A. A. L. Parsons: (a) Three appointments have been reserved for-
the redress, so far as may be necessary, of marked communal inequa.lities. 

(b) There are 5 Sikhs at present in the Indian Railway Service of 
Engineers out of a total of 218 appointments. 

(c) The claims of qualified candidates of the Sikh community will be 
considered along with those of other minority communities, with due 
regard to the extent of the representation of each such community in the 
service, when selections are made to fill vacancies reserved for rectifying· 
marked communal inequalities. 

ABSENCE OF HONEYCOMB BRICKWORK IN NEW "D" CLASS QUABTEllS IN 
NEW DELHI. 

988. ·Sardar Sant Singh: (a) Is it 11 fact thnt in the newly-built 'D' 
type orthodox quarters, the honeycomb 1>rick work in tl:ie bath rooms do. 
not exist? If so, why? 

(b) If the reply to the above ill in the affirmative, how long do Govern-
ment propose to take to replace the honeycomb brick work of the old 'D' 
t",e orthodox quarters of New Delhi and thereby protect the ocoupant. 
from eold draughts '/ 

IIr. l. A. Sblllidy: (a) Yes. Windows have been provided in place of 
honeycomb brickwork in the new "n i , cia8s orthodox clerks' quarters in 
view of the demand for the abolition of -such brickwork, and of the fac1i 
that windows in the new quarters can be provided without increasing capital: 
expenditure. 
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(.6) The attention of the Honourable Member is invited to the reply 
given by Sir Bhupendra N ath Mitra in the Legislatit'e Assembly on the 
21st March,' 1927, to question No. 209. 

ApPOINTMENT OF MUSLIMS ON THE NORm WESTERN RAILWAY. 

989. ·Khan Bahadur BaJI WajlhuddlD: (a) With reference to t.he 
reply given by Government to question No. 186, asked by Mr. Muhammad 
Anwar-ul-Azim on the 29th January, 1931, will Government be pleased 

::to state: 
(i) if the North Western Railwav authorities have satisfied them-

selves as to whether, according to st3tistics, the Muslims or 
non-Muslims preponderate in the subordinllte services of 
that Railway, and if so, 

(li) what practical meosures they have taken, as required by Gov-
ernment policy to prevent the preponderance of anyone 
community by the recruitment of the members of the minorifiJ. 
community? 

(b) How many Mmdims belonging to t,he North West Frontier Province 
'have heen admitted by the DE.'pl\rtruE.'nt for traming and subsequent re-
cruiLment in various branches of the Railway servicps during the laflt 
,three ytlare? 

1I.r. A. A. L. Parsons: (a) (i). The North WE.'stern Railway mnintain 
statistics showing the communal composition of (a) the total staff, and (b) 
the subordinute staff on scales of pay rising to Us. ,250 and over. Accord-

.ing to these statistics, on the 1st April, 1930, Muslims were represented 
to the extent of 56'7 per cent. in the total staff and 12'3 per cent. in the 
..senior subordinate grades. 'rhe question whether further statistics are 
necessary is unner considera.tion. 

(il) The measures recently adopted and the further action contemplated 
(In all railways generally nnd on State Railwa.ys in particular to give full 
effect to the policy of Government are described in the Railway Board's 
Memorandum on t.he representation of M.uslims in the railway services, 
copies of which have been supplied to Honourable Members. Since then 
an officer has been placed on special duty to assist Railway Administrations 

. in promoting the recruitment of members of minority communities. 
(b) Government regret that they cannot undertake to collect or supply 

statistics relating to the recruitment and training of Muslims belonging to 
• particular province. 

DISMISSAL OJ' A CLERIt mOM THE PESHAWAR TREASURY. 

990. ·Khan Bahadur Ball Wallhuddln: (n) Are Government aware 
-that one Arbab Juma Khan, a clerk who served in the Peshawar Treasury, 
haa been dismissed from the service on a chr.rge that he failed to pay the 

.arrears of'land revenue? . 
(li) 'If the reply to part (II) be in the affirmative, will Government hi 

pleased to state if non-payment of land revenue is a disqualification for 
'Government service and it constitutes an offenoe emb6died in Government 

'Servants' Conduet Rules justifying dismisRAl of a Government servant? 
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(c) If the reply to part (b) above be.in ~e n~gative, ~o ~vemment pro-
pose to have inquiries made as to the Justification of disouasaI of the cl~ 
on the oharge mentioned in part (Il)? 

Mr. I. G. ACheson: The information has been called for from the local 
authorities and will be supplied to the Honourable Member in due course. 

RESTORATION TO MUSLIMS OF LAND NEAR THE KACHERY MOSQUE IN PESHAWAR 
CANTONMENT. 

991..XhaD Bahadur Haji Wajlhudd1n: (a) Will Government be 
pleased to state if it is a fact that: 

(i) in 1926 a special committee appointed by the Cantonment 
authority of Peshawar recommended that the part of the 
Kaohery Mosque land in Peshawar Cantonment used for .the 

. dumping of manure should be cleaned. planted with grass and 
leased in perpetuity to the Muslims; 

(ii) the Cantonment authority accepted the recommendation; and 
(iii) the land was subsequently taken posseE<8ion of by the Military 

authority and included in the District Headquarter's garden? 
(b) If replies to the above questions be in the affirmative, will Govern-

ment be 'pleased to ~ate if the land has since been restored to the Muslims 
as recommended by the special 1J0mmittee? If not, why not? 

1Ir. G. K. Young: (a) Yes. 
(b) The Honourahle Member is referred to the answer given on the 

.BOth January, 1929, to Haji Chaudhury Muhammad Ismail Khan's starred 
question No. 282. As I stated then, the difficulty of handing over the land 
3S that there is no public body in Peshawar which represents the wishes and 
views of the Muslim community as II. whole, and would be acceptable to 
the whole community as the tenant 'of the site. 

ACOIDENTS OAUSED BY MILITARY LOBBIES IN PESHAWAR CANTONMENT. 

992. ·XhaD Bahadur Baji Wajihuddln: (a) win Government be 
'Pleased to state the number of deaths in Peshawar Cantonment caused by 
over-running of military six-wheeler lorries during the past five month~? 

(b) What were the causes of the accidents; what punishment was 
'awarded to the drivers for negligence Ilnd harsh driving nnd what compen-
sation waS! given to the heirs of the deceased? 

(0) How many of the drivers were British, and how many Indian 
'Soldiers accused of rash driving? 

(d) What precautions have been taken to avoid recurrence of similar 
acts of carelesEllless? 

(e) Are Government aware thnt the traffic of Government lorries is 
'Prohibited on the Mall Rnd other connected roads and is 1imited to the 
ToadR pBrti(!ularly frequf::nted by the Indian pubhc? If so, why? 

(I) Do Government propose to have nn llDfrequented road reserved 
'for military lorry traffic in Peshawar Cantonment? If not, why not? 

IIr. G. K. Young: I have called for the informa.tion and will communi-
mite with the Honourable Member when it is received. 
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·NOIIIlfATION OJ' bDIA:M MlnrIBEBS TO THE P:a:SBAWAB CANTONlIENT BoABD. 

993. -DaD Bahadur Ball WaJfhuddlD: (a) Are Government aware' 
that: 

(i) a record exists in the offices of the Executive Officer, and Officer 
Commanding, PeRhawar· Cantonment, showing that in 1928 
the practice in vogue was for the Cantonment authority tc> 
consult the local Hindu and Muslim bodies in respect· of 
nomination of Indian members to serve on the Cantonment 
Board of Peshawar; 

(ii) the present Indian member was nominated after actually COD-
suIting the local Hindu Babha and Muslim Association in 
1928; and 

'(iii) the practice mentioned at parts (i) and (ii) above was not fol-
lowed in 1924? 

(b) If replies t.o the above questions be in the affirmative, will Govern-
ment be pleased to state why the U&6ge consistent with the wishes of the 
Muslim public was abandoned when nominations were made in 1924, 1927, 
And 1931? 

Mr. Q. K. Young: I have made enquiries and will inform the Honourable 
Member in due course. 

PB.oTESTS AGAINST THE NOMINATION OF A MEMBEB TO THE PESIUWAB 
CA.NTONMENT BOA.BD. 

994. -lDwl Bahadur HaJl WajihuddiD: (a) With reference to the reply 
given by Government to question No. 524 asked by Mr. Muhammad Ismail 
Khan on the 16th September 1929. will Government be pleaRed to state if 
it is a fact that: 

(1) the following 'Prote&ts and representations against the nomina-
tion of the present Muslim member of the Peshawar Canton-
ment Board have been received by the authorities mentioned 
below: 

(i) Muslim Association's resolution dated the 8rd August, 1924, 
to the General Officer Commanding, Peshawar DiEtrict, 

(ii) Muslim Association's letter dated the Srd August, 1924, to 
the Revenue Commissioner, North-West Frontier Pro-
vincc, Peshawar, 

(iii) Muslim A&8ooiation's representation dated the 2nd June, 
1927, to the Honourable the Chief Commissioner, North-
West Frontier Province, Peshawar, 

(iv) Muslim Association's letter No. 40, dated the 2nd June, 
1927, to the President, Cantonment Board; 

(v) Muslim Association's resolution dated 26th August. 1928, 
to the Honourable the Chief Commissioner and General 
Officer Commanding; 

(vi) Muslim Association's letter N~. 262, dQt~ .8rd July, lQ80, 
to the Honourable the Chief CommlsSlonet, and the 
General Officer Commanding-in-Chief,' Northern C~­
mand, RawalpiDtli, 
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(vii} Muslim ASElOciation's Jetter No. 064, dated 28th August, 

1930, to the Honourable the Chief Commissioner, General 
Officer Commanding.in-Chief, Northern Command, and 
Government of India, Army Department; 

(2) iG spite of the above-mentioned protests the present member 
has again been nominated by the local Cantonment author-
ity for a third time as a representative of the Mu&lim 
community? 

(b) If replies to the above questions be in the affirmative, will Govern-
ment be pleBsed to state: 

(i) why repeated protests made by the community against the 
monopoly of nomination maintained by one person for a 
con&iderable number of years were not given due consideration; 
and 

(ii) for what special consideration particular wishes of the Muslim 
public have not been acceded to so far, by allowing the 
present member to monopolize the office indefinitely? 

lIIr. G. 111. Young:' (a) Government are prepared to take the facts as 
stated by the Honourable Member. They have seen one of the resolutions 
referred to. 

(b) The power of nomination is vested in the Local Administration, 
with whose discretion the Government of India. do not propose to interfere. 
They understand that the Association referred to in the first part of the 
question does not represent the Muslim community of Peshawar as a whole. 

INVESTIGATION AND PROMOTION OF FISHERIES. 
995. ·lIIr. B. N. lIIisra: (a) Will Government be pleased to ,stat.e: 

(1) the extent of the sea coast of British India extending over (i) 
Bomba,V, (iiJ Madras, (iii) Orissa, (iv) Bengal, and (v) Assam, 
respectively; Bnd 

(2) the number of (i) lakes, (ii) bays, and (iii) indentions, together 
with the c081;1tal extent of cap,!.l in British India? 

(b) Will Government be pleased to state if they have considered the 
advisability of establishing a research institute for investigating the com-
plex problems of fisherip.s which will encourage and improve the revenue 
of the Provinces? 

(e) If the answer to the above question is in the negative, are Govern-
ment prepared to consult the Local Governments to establish 0. research 
institute in the near future? 

(d) If the answer to part (c) is in the negative, why not? 
lIIr. A. A. L. ParsoDl (on behalf of the !Honourable Sir George Rainy): 

Sir, the Honourable the Commerce Member who is stilI indisposed has 
asked me to reply for him. 

(a) (1) The a.pproximate lengths of coast line are as follows: 

(i) Bombay 
(li) Madru 
(iii) Oris. 
(iv) Bellgal 

Assam has no coast. line. 

Mile •• 
785 

1,950 
240 
540 
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(2) The compilation of this information would entail an amount of 
labour which would be incommensurate with its value when compiled. 

(b) No. 
(e) No. 
(d) As "Fisheries" is a provincial transferred subject, the development 

of fisheries is primarily the concern of the Local Governments. Should 
the Local Governments consider that the establishment of a Central 
Research Institute would assist in the development of fisheries, they will 
doubtless address the Government of India. 

APPoINTMENT OF CLERKS IN THE OFFICE OF·THE CONTBOLLBB OJ' PtJ:amuslI, 
INDIAN STOBES DEPARTJrlENT, KARACHI. 

996. *Sardar G. N. Mujumdar (on behalf of Seth Haji Abdoola Haroon): 
(a) Will Government be pleased to state the total number of senior and 
junior clerks appointed in the office of the Controller of PurchRse, Indian 
Stores Department, Karachi, after the transfer of Mr. ·G. T. Thadhani to 
that Circle? 

(b) How many Muslim senior and junior clerks were appointed? 
(e) Is it a fact that the vllcancies allotte3 to the Karachi Circle from 

time to time were never advertised in the local papers? If not, why not? 
(d) Will Government be pleARed to state thp tohl number of senior 

and junior clerks made permanent during the period Mr. Thadhani has beeD 
acting as Controller of Purchase? 

(e) How many Muslim clerks were made permanent during the same 
period? 

(f) Is 'it a fact that there is a G. n. according to which· an officer of 
the Buperior service cannot remAin in one station tor more than three years? 

(g) If so, what ure ihe rellsons for retaining Mr. Thadhani in Karachi for 
about five years? 

(It) Will Government be pleased to state the total number of officers 
of all grades and clerks working at the Headquarters Section and Purchase 
Section of the Karachi Indian Stores Department? How many of them 
are Hindus and how many Muelims and how many of other communi-
ties? 

JIr. I. A. Shillldy: (a) Senior clerks-3. 
Junior clerks-ll. 
(b) Senior clerl,s-Nil. 
Junior ct1erks-4. 
(e) Yes, because a ver'y lo.rge number of applications from qua.lified 

candidates were received without incurring any expenditure on advertising. 
(d) Senjor clerks-8. 
Junior clerks-5. 
(e) None. I "!ay explain in tl!is con~e~tion th~t temporary clerks ~ere 

confirmed strictly lD accordance WIth semorlty, when the temporary appOInt. 
ments held by them were placed on a· permanent footing .. The majority 
of the permanent clerks were .ap~ointed to the posts in ,,:hich they were 
confirmed before Mr. Thadhanl took over charge of th·e 011'cle. 
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(f) No. 

(g) Does not arise. 
(h} Two officers from the general Purchase Cadre of the Indian Stares 

Department are usually employed at Karachi. Both of them happen to be 
Hindus at present, but one will shortly be replaced by a Muslim. 

The office is divided into six sections and the strength of each secti~ 
is as follows: 

Direction Section-l Hindu. 
Accounts Section-l Hindu. 

Indent! Section-(8 Hindus, 2 Muhammadans, 1 Parsi). 

Typing Section--3 Hindus and 1 Muhammadan. 

Despatch Section-2 Hindus. 
Stenographer-l Hindu. 

Mr. O. S. Ranga Iyer: Sir, I have arranged with the Honourable the-
Horne Membcr for putting the question* tomorrow, and with your permission. 
I would like to post.pone it till then. 

ELECTION 01<' MEMBERS TO THE PUBLIC ACCOUNTS 
COMMI'I'TEE. 

Mr. President: I have to inform the House that the following Members 
have been elected to the Public Accounts Committee, namely: 

1. Mr. S. C. Mitra. 
2. Kunwar Hajee Ismail Ali Khan. 
3. Sardar Sant Singh. 
4. Mr. T. N. Rnmukrishna Reddi. 
5. Mr. B. Das. 
6. Mr. Abdul Mlltin Chlludhury. 
7. Roo Bahadur M. C. Rajah. 
8. Mr. Muhammad Anwar·ul·Azim. 

EIJECTTON OF MEMRERS TO THE GOVERNING BODY OF THE 
IMPERIAL COUNCIL OF AGRICULTUR.AL .RESEARCH. 

Mr. Ptesld8Dt: I have to inform the House that Mallivi Muhammad 
Rbafee ·Daoodi a.nd Mr. Bari Raj Swa.rup have been elected· to sit onilhe 
Governing Body of ·the Imperial Council of Agricultural Research. 

-----------'-- --------------,,- .. ------
·Short Notice question regarding the 'Rel681e of Political PrfIODerl. 



ELECTION OF MEMBERS TO THE GOVERNING BODY OF THE 
INDIAN RESEARCH FUND ASSOCIATION. 

, JIr. Prell~t: Members will now proceed to elect ~wo members to sit 
On the Govermng Body of the Indian Research Fund Association. There 
are 6 candida~es ,,·hose names are printed on the ballot papers which wiU 
now be supplied to Honourable Members in the order in which I call 
them. 

(The ballot was then taken.) 

THE SALT (ADDITIONAL IMPOR'I. DUTY) BILL. 

The Honourable Sir George Schuster (.I!'inunce Member): Sir, I mo,,"e 
tor lonvo to introduce n Bill t.o impose a tempornrv nrldiMonal duf.v C'f 
cuet.o~!I on foreign salt.. -. 

I do not propORe to antlcipat.e what I may have to say in the dis-
cUllsion on the further stages of this Bill, but there are one or two things 
which I think it necessary to refer to at this stage. Honourable Members 
Will see that the Report of the Committee of the Legislative Assembly on 
this question is not entirely unanimous, so that one must recognise that 
there is a certain amount of controversy on this subject. From the 
Government point of view, I would say that our action in this respect 
represents an attempt to practise the very difficult art of responsIVeness, 
which we nre often 8.Hkccl to practise by Honourable Members opposite. 
We took the course of putting ourselves in the hands of a Committee of 
the Legislative Assembly in this matter, and haying taken that courso, 
we propos€: to follow it out and to ItCt on the recommendation of. the 
majol'ity of the Committee and take full responsibility for that Hction. 

There are three pOints On which I would like to give explanations 
now, becRuse from some of the comments that have appeared in the 
Press there seemfl to be Home miElundcrstanding about these pa.ri,icuIRl' 
point~. I would point, ~J\It that cluuse ;) of the Rill provideR for t,he 
exemption of salt prodllct!d in India frem theKe new ~dditional duties 
which arc now proposed, and t.hat the term "India" includes Aden, fClr 
in that respect WI:' Hro ncting on the recommendation or the 'ful'iff BO!lrd. I 
\Vollldfurther point Ollt that clause 5, nnd pnrt.icuhuly sub-elau8o (Z) of 
that clause, has been f.K) worded BS to secure that Indian salt shall enjoy 
its exemption from tIle additional duties from thE' very start and that the 
admission to thiR conces~ion !lhould not be delayed pending the framing of 
ruleR under clause 6 and subsequent cor-respondence with the producers. 
Lastly, I would point out that, although clause 3 of the Bill imposing an 
additional duty of customs on foreign imported salt refers only to ports 
in British India, the effect of section 5 of the Indian Tariff Act will be 
-to impose the additional duty also on salt imported by land from French 
-or PortugueRe India. 

That is all that I need say abou't the Bill &S it stands, which should 
be l't'ad together with tbe Report of the Committee of this Assembly. I 
1Ihould likfl to add R word about the application of the proceedl of this 
additional duty. It is no part of t.he intC'ntion of the Govp.mment to UIO 
this lDeasu1,'e to benefit general revenueR hy a. back door. The Committee 
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has made l"crtnin reco~mendations as regards the application of th~ p~­
ceed& and it wou!d be our intention to adopt tbe procedure of brIDgIng 
forwh~d a Resolution before the Assembly laying down what the met~od 
of applicntion should be. In taking t.hat course, we should be f?llowmg 
the precedent of the Road Fund, whc·re. oft('r the du!y had been lmpolled 
in the Finance Bilt, the lute Member for Industnes and Labour, ffl1" 
Bhupendru NathMitra, put a Resolution ~efore. the Asse~bly as to t~e ap-
plication of the proceeds at the followmg SImla SessIon. That IS the 
COUlt'e which we propose to follow in thill casE.'. 'l'he drnfting of the Re-
solution is a. matter of some complication, and we certainly could nol; 
und('rtake it until we have had an expression of the views of this House 
on the recommendations of the Committee. 'l'berefore, there will not be 
time to deal with it this Session. 

·!t'inally, I wish to take this first opportunity to make a statement on 
a certain personal matter. In one of the minutes of dissent there al"e 
eeti8in remnrkR which might bp. tnken as criticisms of a very distinguish~d 
public man, who has rendered very great service to the Govemment 111 
connection with this business. I refer to SM- Chunilal Mehta, who acted 
as Chairman of the Salt Survey Committee which was appointed br, the 
Government of India in accordance with the recommendation of the faritl 
BOlIl'd. In one of the minutes of dissent, the following passage occurs: 

"I do nol know wbat led Government to select Sir Chunilal Mehta for this inquiry; 
if I may say 80, he was coming to the work with preconceived ide3;!J. As Chairman 
of the Conference of Salt Producers held in Bombay on the mrd September lut, t,e 
lIad sent a telc.;:mm to the Guvtll'llment of Ind,ia, urging emergency actiun on the linw 
of the recommendations of the TRl'iff Board in the interests of the Arlen manufacturllra 
among otherll. It would bave heen much better if the inquiry bad bee:! eL<tru~ted to 
'DDl8 one who was not committed in advance to an acceptance of the Tariff Board'. 
propoHals. " 

Now. as far as that sentence is a criticism of the Government, I anl 
perfectly prepared to deal with it and shall deal with it in the course of 
further debatt! if the matter is pursued. But I cannot allow that stat.e· 
mer.t to ytand in 80 {ar I\S it represents any ROrt of criticislll of flir 
Chur.i1nl Mflhtll. Sir Chllnilsl Mehta was I\ppointed as Chairman of the 
Salt Survey Committee severa.l weeks before he was invited to presid,e 
over the Conference of Salt :rroducers in Bombay. rhay apprCJnched' him 
to preside at that Conference and he informed them that, he was going 
to be Chairman of the Salt Survey Committee and that he had no interest 
whnttlver in the salt trade. Ne~ertheless, they pressed him to preside, 
nnd he wrote at on('e to one of the members of the Central Board of 
Re\'enue, who replied to him thRt the opportunity of meetin'" the salt 
mannfllcturers in conference waf> ve1"\ fortunnte and that Ite tr';lI;ted that 
Sir Chunilal Mehta would be able to· .:..btRin much useful information from 
them. So that. in presiding over that Conference, he WitS ncting Riter 
[u11 consultRtion with Government and acting in accordance with the 
willhtls of tIlt! Government. In fll.(lt. we t,hought tihat' it WRII B mo~t 
business-like procedure tha.t he should get into touch with thcm as that 
wC'uld h.elp him very lIlllCh in th~ worle th~t ne wne Rsked to perform. 
In opemng the Conference, he used the following words: 

"I am much oblilt;ed to you for asking me to preside Rt the dehherll:tiD'lS of ,,-our 
Conference. . I am neither a producer my.elf nor have 1 any interest in the BRIt trade. 
I p~e8ume tha.t 1 have been asked in view of the inquiries which the eovemment. 01. 
Indla haa dec1ded to make OD the question of supply of salt. to this C':luntry by lndltl 

B 
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herll8lf. I take thia OIl an earns of your int.entioD. to help the inquiry in every ,w.., 
you can, and I am grateful to you for the .. me. I have of course at the momea~ 
neither the knowledge DOr the desire to give any guidance in your deliberations but I 
welcome thill opportunity of hearing the views of the manufacturerll. 1 am BI1~ tbey 
will be of great. _iBtanee to my Commit.tee." . 

I think, it will be spfllllt·nt from that, th!\t Sir Chunilal Mohta hll~ 
acted with complet.e propriety throughout. If there is allY ~ritioism tp 
bt' nll\de on the Government-which I entirely repudiate-that. I RBV, 
is a mattel' which can he dealt wit,h lilt.:,)'. I adhere to the opinion th~t 
Sir Chunilal Mehta WBS the best mnn that we could ha.ve got to preside 
over this inquiry ~d the work that he has done has fully justified us in 
our sclection. Sk. I must apologise to the House for taking some time 
in making that explanution, but· the gentleman to whom I have reff'rred 
has felt the implied aspersion somewhat 1teenly and I felt that it was 
my duty to take the very first OPIJortunity of giving prominence to the 
real factEl of the cnse. Sir, I move. 

Th~ motion wnR adopted. 
The JIoDourabte Sir George Schuster: Sir, I introduce the Bill. 

THE INDIAN FINANCE BILL--contd. 

Kr. Pruldlllt: The House wlll now proceed With the furthE.r t'OD8i-
derst.;on of tlJe Finance Bill. 

Dr. Ziaucldin Ahmad (United Province!! Southern Divisions: Muhanl 
madan Rural): Sir, education is no doubt a transferrea subject, but for 
three reusons which I am going 1;0 mention just now, I would like to 
discuss the matter here in the Assembly. My first reason is-I am strongly 
of opinion that the Government of India ought to give some money fur 
prlmary and other forms of education. 'rhc Hartog Committ,ee, which was 
an auxiliary committee to the Statutory Commission, strongly recommend-
ed that the Centr"nl Government ought to finance for the introduction of 
compulsory primary education. Sir, in every country, the money realised 
by taxes is spent for the growth and spread of education. In England the 
Central Government collects all the taxes and the local authorities co]]ect 
the taxes. The Central Government pay not less than half of the expencli. 
ture incurred by the Local Education Authority. I think, Sir, it is the 
legitimate charge on th~ taxes realised by the Central G~vcrnment nn.d I 
t,hink we ought to set aSIde some funds for the spread of prlmary education. 

Mv second reason is that we are now introducing Blower frRnchise. 'We 
are discussing the question of adult suffrage and it ill impossible to lower 
the franchise or to have universal voting unless compulsory primary educa-
Hon is introduced find voters become literate; and in this connection l. give 
nn illustration which happened in my own case. A voter came to the pollin~ 
officer ann tbe polling officer asked him for whom he wanted to vote. He 
!'laid with clasped hands that he would vote for any person whom the 
polling officer would suggest. The polling officer pressed 'him fo mention II 
name. The voter replied, "You put d<'lwn your own name". If you really 
""ant adult franchise to be a reality, it is absolutely necessary that weo 



TIm INDIAN JrINAl'fCB BtLL. 214;1 

:should introduce compulsory primary eaucation in order to make voters 
literate. It is, Sir, impossible to introduce compulsion unlesEI the Govem-

.Dlent of India who realise the money from the "taxes, finance the province~. 

My third reason for discussing here the transferred subject is that in all 
countries where education is a transferred subject--for instance Germany-
the principles are discussed at the Central Legislature, because at the 
Central Legislature we have got the representatives of all provinces who 
have the experience of the successes and the failures of the VllriOUS men· 
sures tried in their reepective provinces. Sir, here alone we can discuss the 

·measures that have been adopted by different provinces and deoidc the 
mannor in which we can introduce compulsory primary education. Fur 
these three reasons I take the liberty to discuss a few aspects of education. 
The first point I take up is the question of primary education. 
Primary education, as I just now mentioned, is no longer a luxury. It has 
become a necessity on account of the fact that we are introducing a lower 
franchise, and may possibly agree to adult suffrage. Sir, at present thele 
is an enormous amount of illiteraev in the country, only 7'2 out of 100 can 
read und write, and if we do not take special steps and if the present rate 
pf progress continues, it will take 150 yeurs to attain the percentage of an 
which is supposed to be the percentage of literacy in civilised countries. This 
figure was challenged by Sir Philip HartOg, tho President of the Auxiliary 
Committee, and I worked out the figures again and come t.o the conclu-
sion that, with the present rate of explUlsion, it is impossible to introduce 
literacy in India within 150 years, and therefore special measures have to 
be adopted in ord6r to make this country fiterate in the near future. For this 

Teason I think that exceptional measure~ should be devised. The Impcri31 
-Government should come to the aid of the provinces and give grants .to 
Provincial Governments for mllss education. In Englnnd special measures 
-are taken to finance the education of necessitous areas and we think it 
desirnhle, in the interests of British India 1\8 a whole, that similar means 
should be adopted in this country. The recurring cost of introducing com· 
pulsion ill primnry education has been calculated in several provinces, not·-
ably in Madras, Bengal, the United Provinces, and for India as a whole by 
the Hartog Committee, hut there is one common mistake which was made 
in every case. I should like the mistake to be rectified. That is in calcu-
lating the cost per hE:'Hi on primary education at every place, they found 
out t,he figure by dividing the total expenditure by the total numbet of 
students now prosent in the primary schools, nnd by this method the cost 
of education was calculated to be Rs. 8 per heud per annum. In every case 
it wus admitted that the present schools nre sufficient to take in a certain 
number of additional pupils without increasing the present cost and, there-
fore, really speaking, the true cost ought to be calculated not by dividinl!; it 
by the prescnt number, but by dividing it by the number. which the pre-
sent schools can teach. If we divide it by this figure, tlien the cost per 
bead will be r(,duced to R~. 5 pCI' heael and not Rs. 8 per head. This is Il 
thing which we ought to rect,ify Ilnd we ought to mnke our calculations on 
this basis. Sir, the Hartog Committee have urged that, in order to intro-
eluce compulElory primary education, we need n tecmring expElmlit.ure of 
20 Cl'ores of rUl?ees every year. I calculated the figures roughly and I came 
to the conclUSIOn that ·we require les~ than half of this nmount, that i", 
about 9 croref>'. We want 2 crores to introduce compulsory education in t.he 
case of boys and about 7 crores to introduce compulsory edUCAtion in t.he 
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case of girls and I will give you these figures presently. There are two other 
items on account of which it is possible to· economise expenditure still 
further. We should have about half the number of the primary schools 
of the old Indian type which are called maktab8 and path8hala8, TheBe 
schools are quite good from the poiut of view of language instruction and 
the great advantuge is that t,he cost of education is lesil thnn half ot the· 
cost per head in the ordinary primal)' schools. The cost of education will 
be reduced by oue-fifth, The second item on act'ount of which it is qUIte 
possible to have economy is, to reduce the P~l'IOct of compulsory education, 
at least for the present, from 5 to 4 year!;; Rnd there is a bulk of evidence in 
proof of this fact, that in four years permanent literacy could be achieved. 
As to the point whether we could reduce the period from five to four years. 
I spent a good deal of time in inspecting primary schools in various placeB, 
Bnd I came to the conclusion that though 5 years are certainly better thaD 
4 yearl\, and 6 yetlrS nre certl\inly better than 5 years, in order to !ltart .~ 
scheme .)f compulsion ot a minimum cost, it would be bet·ter to be~rin with 
4 years' programme. 

The Bevd. 1. O. Ohatterjee: Muy I ask the Honourable Member whether 
he could tell us whether he SIIW Hnv country when the tel'm ()f yem's for-
oompulsory education is so low as 4' yeurs? -Is there any cOllntry"that the 
Honourable gcntlemnn vi!lited where the period of compulsorv education is 
only 4 years l' " 

Dr. ZlaudcUn Ahmad: 'l'hc period of compu!!;()ry educutivll in England and' 
Gennany is eight years. In France It is seven, Engltmd it:! contemplating 
toO mise it by ono :yeol. Rllt, Su', the period or compulsion was only 
four yeurs when they first paRsed their Compulsory Primary Education Act. 
lD'1870. The duration of.eompulsion increases with our experience and with 
the resources of the country. (All Honoltrt/1Jle Member: "In Bavaria it is 
four YC8t·S".) In every country the compulsory period of instruction at the 
commencement WIlS on a lower sCllle and they bl'l'Qdually increased it accord· 
ing to the resources of the country. We begin with tho mlDimum period' 
necessllry to secure permanent litcrue~' lind the Rurtog Committee W,lS "Iso 
of opinion thAt. f2mr years were sufficient. Thill; is not a very importAnt 
point; what I wanted to say wa.r" that. if the above two measures wcrs 
udopted, then a further reduction could possibly be made. Sir, according 
to ihf~ figlll'ell given by Sir Phillip Hartog, there nrc 17 mil1iou hO~'R of 
school-going age. Out of these, us it ill universally maintained, we can never 
bring more than (l) per cent. of the children to our schools; then. we have 
to cater for about 141 million boys, out of which 7! million are already re-

(\eiving instruction in the schools: so. really speaking, we have to providll 
for 7 mil1ion more. Now the Rm-tog Committee also rnaintlliQt!rl that out 
of thiR number-7! million-we clln put in 3 million more in the existing 
IIchools withcut incurring any additional charge. Therefore renlly we have 
to provide for the remaining 4 million boys, and the cost at the rate of 
Rs. 5 per heqd com~8 to Rs. 2 ('rores. So this is the money which ill reo 
quired in order to have compulsory primary education among the OOY9 
in t,he whole of British Indin. Now in the cose of girlR tIle figures are 
slightly worse, thnt is, out of 141 million girls who nre available for insmlO-
tion out of which only 80 per cent. or 14! million can be brou~ht to schools. 
we }J/lve got only 1! million already in our schools; then, we liavf' toO enter 
for th~ remaining 13 million girls. Now' we know t.hat in most viUBlles we 
have got common instruction for both bovs ana eirls lip to the nrre of ten. 
and if we take it for granted that half of the girls may be taught in the 
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-ordinary schoo'u5 where the cost of education will be Re. ~ and tfiat 
the other half may be taught ill separate girls' schools where the cost of 
education may be Rs. 8, then, calculating h?th these figures! we come to 
Re. Bi crores for compulsory primary educatIOn among the ~Irls. Fu~her 
t'eduction is possible if we adopt the t~o measures I have Just descrlb?d. 
We need 1O~ crores alnd possibly less to mtroduce free oompulso~y educatIOn 
in the wbole of British India. I know that the country IS qUIte prepared 
to pay for the cost, provided the~ are satisfied on two points. I followed 
the diHcuIOsion in tha United Provmces, 111 Bengal !md elflewherc. 'l"here 
Brc two fundamentul points elU whIch the puhlic would like to be sat~st!erf 
before they vote for nBW taxution. In t.he first place, . we are not satisfied 
with the pJ'C'sent administration of the Director of Public Instruction's office. 
We believe that: It good deal of money IS being wBsted on costly buildings 
Llnd in mnint.lIining unnecessary staff. Therefore, it is very desirable that 
-economy should be mnde, and we should fall bltck upon very modest build-
inga suituble to village life and have very modest stuff. The people wllnt 
;. specir.I eommit1ee to lo~)l{ nfter tht! proper utili7.atlOn of speCIal taxes for 
primary flducation, because they feel that if t.be whole amount is credited 
to goneral education funds, then n. good morsel will be spent on inspection, 

'Clireet·ioll nnd other auministration Ilnd little will be left for the real object 
"f providing pt·imary education. The second thing we wnnt to be sRtisfied 
on is thnt there should be Il syllabus which may be quite in keeping with 
the requirements of villngers. We nrc not satisfied With the prC'sent sylla-
bus, which does lIot t,llke into account the renl ne(,ds of the village boys, 
beca.use after receiving education in the present schools, boys haven tendency 
~ give up the profession of thp.ir forefathers, that is, agriculture, and &hift 
to the industrial toWIlS and to hanker after Rome kind of service and make 
the diffioult problem of town life more difficult·. When we nre satisfied 
over these two points, and if the Government oC India alJ:lo contribut.e some 
money, it is quite possible that the Provincial Governments will come 
forwar~ with additional taxation in order to enforce compulsory primary 
... ducu.t,lon. 

Sir, another point which I should like to bring to your notice is tlie mig-
ohievolls policy which the Govem!l1ent have adoptE.\d about secondary educa-
tion. We all know that in secondary education lies the centre of gravity 
of the whole system. It affects primary education on the one side and h~her 
educo.tion on the other. If you ask me what is the central point of English 
Mucation, :r have no hesitation in saying that this is the public schools in 
England. If you ask me which is the most important institution in France, 
'I have no hcsitation in sRying that this is the Lycee. And if you lIsk me 
which is the centre of the German system of education, I shall have no 
'hesitation in saying that this l.he Gymnasium. And if you ask me· whst 19 
fee mORt defective part in the Indian system of education, I will have to 
say that this is the High Schools. They have no policy, no tradimons, Rnd 
flO attractive course!1 of instruction. ThC:' policy, the Administration, tb(' 
courses of instruction and manner of teachin~ require radical change. But 
unfortunatelv there are very few persons who advocate the promotion of 
8t!('ondary educntlOn Sir, this polioy ,If secondarv education WIIS first laid 
down by the Hunter Commission of 1882, and it was reiterated bv Lord 
Curzon.in hi~ e~llcAtion policy of 19M Rnd agnin reit.ernted hy the GOVPrD-
ment of I,ndla In 1918. ThiB policy is that the Government, a& B model, 
atlould rnamtRID <>n'3 Hi!{h Rebool in every diRtrir-t Rnrl lfl/lve thE! people of 
t~ecountry to establish their own Hill:h Schools, and the Government should 
help, or spenkingmore'correctly, should put on tbeir brakes under the 
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excuse of grants, recognition :Iond inspeotion and ., forth. Bir, reooguitioa, 
and inspection are not carried on for the benefit of the people, but they are 
used to curb the etIorts mude by the people for the spread of 6tll,ondary 
education. Sir, there are, I say. very strong obJections to this system. One 
pRoet of this policy has been that secondary education is restricted to the 
richer classes. Those who are rich and CBn atford to pay at least half of 
the maintenance cost of secondury education get entitled t.o receive second-
ary education, and the rich class of people get richer. Secondary educa· 
tion is not given to person£:l who really need it, but to persons who have 
got plenty of money to enjoy 8S a luxury. Now the second defect in this 
policy is thut these high schools are concentrated in the big towns; the 
big villuges nnd smaller towns are left out. If the thing had been done 
properly, then probably there would huve been a fair distribution through-
out the country. My third objectioil to this principle is thut the high schools 
ure very stereotyped. One school is u. model of the other, und there is. no, 
originality in instruction. We all condemn the present system of secondary 
education in India, and if we j~,:estlgate the mutter closely, we will find that 
the secondary schools are the root cause of our evils. 'They huve got no· 
variation in teaching. no educational experiments ure performed, and the 
routine instruction is repented day after day in the same manner as was 
done in the previous years. 

Sir. I now come to the most important of our evils and which is renny 
19 N the root couse of all our political differences. At present we 

- OON'. are complaining about the separatist policy and about com-
munalh~m Rnd so on, but I would remind the House that the seed of aU· 
these things is sown by the policy of the secondary education devised and 
practised by the Government. In this connection I may be permitt,ed to 
read a certain passage. Before I do so, I may just mention that the pro-
vision of secondary education was not considered in England to be the 
duty of the State till 1902. In Germany and in France. however. the Gov· 
ernment of the country were responsible directly for the secondary education 
of the people from the very outset. France at one time went one step 
furt·her. She had State monopoly and did not permit for half a century any 
nided High SchoOl. In England secondary education was left to the effort 
of the people, but before the war and most prominently after the WRr she 
bas changed her policy and, in England also the State hRS now recognised 
its duty 00 look after the secondary education and to provide as many High, 
Schools BS may be required for the people. The following is the passRge 
I wished to quote: 

"In India the State should consider the provision of proper eduJltion for tbe 
people in all stages ns one of ih e~tab1ished duties and then most of the existing 
educational and communAl tl'fJilbles will come to An end. It is the common pxperienoe 
of India 81!\ well a8 of all Western countries that eduClltiona) inlttitutions not maintbir:ed 
by the Stale Al'e moatly denominational. In England s('hools were tint established hy 
Teligious ~r~anisatil)n8 and a cOI.st'ienr.e clsuFe was nd.led afterwards. Every ('ommllnity 
;11 Indio. will be compf'lIed faa We are bein~ (,Ompelll'd nowl to set up its own organisa-
tion for collecting fun Its and to run its own educational machinery by holding conf!)rellctlll 
and 'organi~inl: committee& and sub-oommittpM, 'rhi~ will naturally leaoi every ('(lm·, 
munity in India to ora:anill8 itll own cultural ~OC;"tifl" Rnd enlillt voluntllers or D1il:tia 
for the collecllion of funds for educational and other philanthronic purposes. A ,1enlllDd 
for cultnral autonomy on the lines of the mo"e"n CI'!ntl'al Enropean SlId,es' will hE' 
il'relliltible. The autonomy Il:ranted by the Esthonian Government to variouR lIation:.a 
iobabiting the country is con~idered hv the Germana to be an ide,1 one. E"ery com· 
munity will become an im'P"ium in ;""II'.,;n. aRlI its o,.rrpnillltion,. in hiTh1v d .. ,elopn;l 
forms will retard national !ITOWth. The State resPo'laibilitv of "II f'nnns of educatiOlI .. 
... h:t moat COUltri .. in the lhat, it tile unly IOlation of the difBculty." 
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Maulvi Muhammad Yakub: What book is that froin which you 
bave quoted? 

Dr. ZiauddiD AJunad: That is Ii quotation from my own book entitled 
"Systems of education in England, France and Germa.ny". 

l:iir, if we wish to form a. real nationalism in this country, it is of 
utmost importance that we should revise the educational policy. Let the 
State take the entire responsibility of education and leave the people 
to carryon in exceptional cases u few experimental schools here and 
there. 'rhe State may support financially such measures. But if this 
policy of. f:)tate responsibility is not adopted, and if every community is 
going to organise its own system of education, then I do not see how 
you can avoid, for instance, the demand of the Mussalmans and othm 
classes for separation of funds for their schools and colleges. '1'he)' 
would Duturally demand that these .funds should be regulated by the 
Muslim Members of the Legislature or by special societies of the Mussal-
mans. I do not see how you can refuse that demand. So, either the 
State should take the responsibility of the entire education and thus do 
away with these communal disputes in India or we will have to set aside 
educational funds for every community who will organise their own schools 
and colleges on the lines of Gennan schools in Zecho-Slovakia and 
ultimately have our own Departments of Education. We will not have 
to fight for It few posts, but we will 'have to fight for the I'Ieparation of funds 
and separation of departments. The demand will be tbat our share of 
funds be entrusted to us and their division be according to our wishes. 
Now, this, is the thing which would be unavoidable unless we change our 
policy of education, and tlie State should boldly undertake the State 
respoIUlibiIity for education. 

f:)ir, so far I have dealt witb the expenditure. Now I will take up the 
tbi.rd point, which will involve the curt, ailment of expenditure. I strongly 
~~vocute that the Advisory Committees which we have .established in the 
provinces, the Central Advisory Committee which we have established 
in England, the ad.visers to the Indian students whom we are now maintain-
ing in University towns, should ~ll be abolished, not because they a.r.e 
useless, but because they are po&itively harmful. I have not come across 
a single Indian student, either in EIJ.glund or in India, who told me that 
he got admission and facilities on account of the help given to him by 
tlie Cpntral Advisory Committee in London or the Advisory Committees 
in the provinces. I have however met a number of Indian students who 
have told me that, in spite of the opposition of the Advisory Committees, 
they have managed to secure admission in various Universities. So, if this 
is the case, J wonder why we are maintaining sucb a. costly system and 
why we should pay for an organisation which, instead of being useful 
to Indian students, is proving to be positively dangerous. I think therefore 
thRt it is very desirable that a.ll the expenditure that we are now incur-
ring on these Advisory Committees should be done away with. If the 
Honourable the Pina.nce Member decides finally to appoint B Retrench. 
ment Committee, then I will certainly submit a note to this Committee 
to the effect that their first axe should fall on these Advisory Committees 
in the provinces and the Central Advisory Committee in England Bnd 
the advisers of the Indian students. J hlld thonJ!'ht, Sir, that a time 
80mes in every man's life when he is left to himself, Rnd certainly sueh 
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a time comes to a student when he goes to the British Universities. But 
our I~~il.Ul stu~ent~. are .watched very, care~ully. They are p'oliced even 
In Bntlsh Universities, m Oxford, Cambridge and other Universities.' 
Now, if we abolish the Advisory Committees, it is very desirable that we 
should institute some kind of Information Bureau to supply inhrnHltion 
to Indian students about the Universities in the United Kingdom and 
about the Universities abroad. }'or this purpose I would very Eltrongly 
recommend thllt the Government of ·India should establish an Advisory 
Committee with Il Bureau of Information us recommended by the Hartog 
Committee. Now. this is exceedingly important. Every country in the 
world hilS got nn Information Bureau which lIupplics information regarding 
the facilities provided in other C',ountries for t,hC' benefit of the students. 
It is proving · ... ery uReful in l'very country, nnd I would very strongly 
recommend that the establishment. of the Bureau should be taken up 
immediately. Then there are somc very important. works which this 
Bureau ought to do. The first work which t.he Bureau mny tak~ upon 
itself immediately i"! to supply information about the foreign Universities 
to t.he IndiAn shu-ients. The Provincial Advisory Committees nrc now 
supposed to do this work. The Secrt:tBry of the Provincial Advisory Com-
mittee is supposed to supply sueh information, but he himself is ignOl'llDt 
of foreign Universities. and the work is really IAft undone. The Central 
Bureau enn do the work more efficiently than the Provincial Secretaries 
ean. ThE\ infomtntion may he supplierl to the stuop.nts t.hmugh the 
Principals of the Colleges. the Vice-Choncellors of the Universities. Then 
the RureBU CBn also supplv the neeeR~ary information to the British Uni· 
versities. because for want of such information the present rules of BritiHb 
Universities for the recognition of Indian degrees Bnd diplomas are very 
inoonsistent. Thill is a point which 1 discussed last time -about the in-
consistency. and I do not Iikp. to take it up Aj!'lLin in detail on the 
J)Tesent occRsion. The trouble that has reccntly arisen in connection with 
the rMoJ!Tlit.ion of InrliAn UnivprRitieR hv the Opnp.TAl Medical Council 
would have been nvnidprl if a central. Authoritv like t.he Pt'oposp.d Bureau 
of TnformAt.ion hRn Rupnlieil t,he useful nnil neMssRry informntion to the 
RritiRh Univp.1'Rities in Hme. It. WRR nointA~ out t.o l1S t.hat they took the 
fiction on account of the fAct that. infonnnt.ion which they want,ed to have 
was not supplied by the Indian Universities. 

The information which is now supplied to the Indian students about 
foreign Universities outside Great Britain is very poor. On account of 
insufficient information about foreign countries, students unnecessarily 
waste their time. Provisions are made in other countries to supply informa-
tion, and the lack of such organisation in India is very deplorable. Officials 
connected with the Students Advisory Committee in London keep them-
selves in touch with the British Universities, but their knowledge about 
the Indian Universities and other foreign Universities is out of date. The 
Advisory Board of Education, of which the Bureau of Information will 
be a branch, will be expected to do very useful work in this direction 
whlch at present is left. undone. There is at present a standing charge 
against the Indian Government that they do not help like other countries 
in carrying on new educational experiments. They have done some work 
in agricultural research. Our t.rainingeolleges and our teachers are ignorant 
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-of the latest theories, our system is stereotyped and t~e Gove~ent of 
India is the best agency for carrying on the educatIOnal ~xperlments. 
Perhaps an Advisory Doard will be the best Agency for oarrylDg on edu-
-cAtionsl experimcnts. 

Sir, on this occasion, I should like to mention, and I sm sure 
Honourable Membcrs will not believe me, but they will have to believe, 
because it. is Il fnct. In the Training Colleges in India, the history of 
education is t.aught only up to the period of 1870 and all the improvements, 
:ill the discoveries and all the new methods that had been introduced in 
the world during the last fifty years have not yet found a place in the 
Training Collcges in India. It i!j on account of thi& reason that the Re-
trenchment Commil,tee of Bengal definitely suggested that all the Training 
Colleges should be abolished, because they were perfectly useless. Of 
course I very much Hympathise with their suggestion. I should not 
advocate thlit they should be abolisbed, but I should certainly advocate 
t.hat their courses ~f instruction should be modified and the latest improve-
ments in educational methods ought t.o be made known to the students. 
and the Htudents of the Tmining Colleges should be made familiar with 
them. The Board will have l\I1otber function allied to the new educa-
tional expprirnentf;. that if;, it, will publish pamphlets on special topics. 
I do not want to dilate on the other important functions, beMuse T have 
formally communicated them to the Secretary of the Education Depart-
ment and T hope he will have time t.r) consider all the arguments that I 
ha.ve brought, forward for t.he establishment of 1\ Board at an early date. 

Sir, the other point I should like to take up about education, is the 
technical education which I believe is one of the most important features. 
I am not sure whether the fullest meaning and purport of technical educa-
tion have really been underytood. I believe technical education, as is 
laught and as is professed to be taught, is very poor and it ia really a 
deception. Sir, after t.he war, technical education has been made com-
pulsory in Gcrmany. In England they have established special types of 
schools, called ,the Centrul Schools, and in all the Central Schools, 
technical subjects form an important part of general curriculum. It is a 
recognised fact that technical education gives as much mental training B8 
the teaching of history or geogrupliy, and really the old distinctions between 
the technical and liberllJ subjects are now being removed and renlaced 
by humanistic Rnd realistic subjects. I therefore submit that technical 
education should form a compulsory part of the programme of every 
Middle School, flvery High School and every College. 

The other thing to which I would like to draw the attention of the 
Houstl is that we send out a large number of our students to Europe, but 
unfortunately they do not get any opportunity fo~ practical training. Of 
'Course, no doubt the High Commissioner sometimes succeeda' in arranging 
for the practlllSl training of a few students on the payment of a high 
premiulll, which. very few students can afford. The present method adopt-
l>d is not conducive to proper training of students. Therefore, what I 
strongly advocate, and it is the only satisfactory way of securing practical 
training for Indian students, is the method which J Bpan and other countries 
.adopted in the early years of their industrial development. Factories Bre 
always willing to teach the use of machinery purcbased from them. The 
Government of India, the Local Governments, the Ruling Chiefs Bnd 
private individuals who purohall8 machinery from Europe and America iu 
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Iprge qu~titiea should muke up their mind not to place any order until 
t1:ae fao~nes are prepared to teach the use of this machinery, to at least 
two IndulU students. To. this t~ey must necessarily agree .. If they do 
not, they cannot sell theU' machlDery. If Indian Engineers trained at . 
hom~ O! abroa~ are .carefully selected without any regard to sectarian or 
provIDcml conSlderatlOns, they will be able to see and learn much more· 
than the mere use of machinery. The High Commissioner for India gives 
large orders on behalf of the Government of India. He should purchase 
only .from such firms 11.8 are willing to take Indinns us apprentices for 
practIcal work. Unless the High Commissioner for India and the Indian 
ind';1strial magnlltes come forwnrd and help in the practical training of 
IndIan youths, mere opening of technical institutions and mere awarding 
of scholarships ,,"ill not wbstantially promote the industrial development 
of India. As in other countries, industrial development depends upon the 
genuine co-operation between Government, the capitalists nnd the edu-
cationists. Therefore, Sir, I would like to advoNI,te very stron!!'lv that in 
the Annual Report published by the High CommiRsioncr 8 special Chnpter 
should be devoted to giving the names of students nnd the nRmes of firms 
who J:l'ive facilities to Indiim students for practical training in the use of 
machinery. Unless special instruction is given, I am afmi.a... that the 
mere institution of " few scholarRhipl'l will not renlly advance technical 
education. 

Before I finish this aspect, 1 should Iil,e to t)mphasise one thing on 
this point. In many countries technicnl education is maintained by the 
funds realised from Customs and taxes. In Switzerland, as the Honour-
able the Finance Member will know, the Central Government has got only 
one source of revenue nnd that is the Customs. Even taxes are left to 
their Provincial Governments. From the Cust,oms they maintain a whole 
series 'of technical educational schools in thc (~ountry. There, they realise 
that the maintenance of technical institutions and technical colleges is a 
necessary charge on the funds of the country. Therefore, I think that 
there is nnother point on which thc Goypmment. of India ought to support 
the Provinces. 

The next thing I should like to touch upon-and on this I would have 
liked ,to have a full dress debate, but I cannot do so at the short time at 
my disposal-is the subject of the competitive system of examination. 
I entirely agree that for every appointment you must have the best man; 
I entirely agree that for every Ilppointment, you must have th? mest 
efficient persons, but I strongly protest and I challenge the pOint that 
the most able and the mm;t competent man can be selected by what is 
known as the competitive syst,em of examination. This is a point on 
which I should like to dwell briefly. 

AD Honourable .ember: AboliRh tlJE'n the Public Services Commission_ 

Dr. Zlau4dJD Ahmad.: t will jllst come to it. Of conne in India, the 
administra.tion is not new. The Brahmins lind the old Indif'ns hs:! been 
carryin, on the;" Administ,ration for e. ICIng tinle. Manv other cOllntries 
are earrvinu on t.hr.ir Aitministmtion in tbeir own way, but the recl'uitml!nt 
of Civil' and Vilitnn' Offir.el'll bv thl'l Rvstem of 1& ('omnetitive examInation 
was fintdeviaed by England and unfortunately copied 'by India. Not only 
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the system of competitive examinatidn, but the ,whole system of eXAmina-
tions is really the great mischievous part in the British programme of 
education, and I wish they had not been adopted at all. Sir, you cannot 
judge by any system of competitive examination, and I challenge anybody 
to devise an examination by which huma·n intelligence, character, honesty, 
!:Ielf-reliance, sound judgment, common sense and resourcefulnesEl, moral 
courage, and ability to lead and guide may be judged. These are the 
essential qualifications from the point of view of administrative officers. 
Yet none of these qualities cun be judged by means of cQmpetit,ive OI:ami· 
nations. Sir, there is a great difference between a test in a clusB room 
and a test for the selection of candidatas, In class examination you only 
judge whether the candidate knows the subj"ect~ ~aught by his te~chers,. you 
really test his knowledge. In the case of recrUltment for pubhc servIces, 
you test his cupucity and his ability to do certain work, In case of a 
eandic1ate for service these are the more important qualities than his 
knowledge of facts, Really speaking, we do not want E() much to see 
whether !\ person knows more about Geography, or whether he is able to· 
work out more exercises in Geometry, 01' write better essays in English, 
or can solve some mathematical problems or repeat some classical quota- . 
tions, liS we wrmt to know how far he is capable of discharging the duties 
of the post for which he is recruited. Sir, the point that I wish and 
emphuHise t,o say is, it is scientificnlly impossible to determine order of' 
merit in Ilny examination by adding t,he marks which candidatea have 
obtained in It series of papers scattered over different subjects, This parti-
cular qUE'stion was scientifically discussed by Professor Edgeworth, and' 
his researches led to the conclusion that in every examllation thete are 
Clert,a.in errors-of course the word . error , is a. mathematical teml-there are 
certain mistakes which are quite unavoidable even if the examiner be the 
most conseientiolls and the most honest person. Every person has got 
OJ. certain human wenknefIR, and there are certain mistakes which a.re un-
avoidable. These mistakes have been given a technical term, and they 
are called errors due to perception, the taste of the examiners or their-
idiosyncracies, difference in scale and the errol'f{ due to fatigue. This 
question was discussed by the Calcutta University Commission in greater 
detail and the results nre published in the sixth Volume of its Report. Sir, 
I cannot discuss the details of these errors, but I will illustrate only one 
of these e1'rorE!, t lIv t is, tile perception of the examiner; and for this I will 
just quote an example of t.he difference of perception recorded bv Dr. 
'Bnnard: • 

"10 an exa~ination in ~i8tory in the year 1920, . the papers were evaluated by six 
profe~sor8 of History workmg as a panel. The candidates were I'e'lnit'o.l to get 60 olUt 
of 100 marks for a, pass, and it was agreed that any paper which sccllloi less t.han 60 
marks ~.hould be CIrculated among the examinerll in order to enslIre fair-play to all 
bo~~el'-hne caBe8. One o~ the prof888ors, who wall exceedingly conllCientious, bep;an by 
.wrltlDg out what he C(lrI21derf!d model answerll to t·h~ qnestions but inadvertently hill 
~odel answer-paper got mixed up with the papers of those who~ he had ploug.led Il"d 
:has Ben~ r'bunrl to the other five professors for their apprai88l. BiB paper wa, I'ead ly 
~m :h8 a O7Ikll fide ~n8wer-paper of an examinee, and IIOme of his colieaglles ~'Iou .. ht¥l 

, e mar s ranglDg all the way from 40 to SO," .. 

T?is is ,difYerence of perception .of tbe examiners. Now this question 
,~s mvestll~e.~ed recently by Mr. Kuppuswami of ~rrivandr~m, bis statis-
tICS are publIshed in the Hindu, dated the 21st . December, 1980. . He. 
-pve the some paper flo 46 different examiners sDd the marks awarded by 
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·examiners r?nged all the way from 9 to 37. I think it is very deflirable that 
more expenment~ should be clI.rried on, and more statistics should be 
~llected. So, SIr, the aggregate amount of all these four errors has been 
actually calcu!nted by Professor Edgeworth nnd the actual amount is 7.5 
per c?nt.. ThIS means that if R candidate hils obtained 100 marks in an 
.e~m~mRtlOn,. h!s true mnrks mny hnve Ilf'en either 107.5 or 92.5 becaus! 
wlth.m the hmlts ?f fJ:.>,.[j and 107·5 it is impossible to judge the' order of 
men~. TIl(' candld?te who obtained fJ2 mnrb mny be hetter th!\n the 
:candlonte who ohtnmed 107 mnrb. The one mAy havc been profitiously 
Rno . t-l!e oth~r may have been ndvN!,;ply nf'f't'ef.ed by unavoidable 
eXflmmatlOn errors. 'j'he - det·ennination of the order 'of merit by 
t~e t~tnl .of marks is just equivnlent to n to;:;". There is so much 
dIverSIty ID ~he s~'st:c~ o~ mar~ing that it. is impossible to put down the 
·orde~ of merIt and It IS ImpossIble to find the Ablest, RDd most efficient 
candldnte ?y menDS of competitive examinations. Therefore this is' a 
syst~m whIch ought to be carefully 100lwrl into. 'Ve on this side have 
always opposed competitive examinntions. but we elo not oppose them 
on the ground that we do not wnnt the best men or ihe mORt efficipnt men, 
but on the ground that, by means o{ thi<i method YOIl reallv cannot. pick 
up the. b?st mpn required for the purpose. In th~ first piRce the order 
of ~e~t IS only a ~ues~ion of ll!ck. Besides them nre RO mnny important 
quahtle~ . and ql1n.hfic~tJons which really cannot be j\ldged hy means of 

'competItIve exammatlOns. 

Kr. Gaya PJuad Singh (.!\fuzllffllrpur cum Champllrnn: Non-MuhRm-
madan): Then what do you propose to substitllte for it? 

Dr. Ziauddin Ahmad: My Honourable fritend asks me what 'iN the 
substitute. We know that England is not the only country which selects 
candidates for public services. The selection method is followed .n Ger-
many; it is followed in France; it is followed in other countries; liut to 
my mind, considering all the circumstances of the case, the method adopted 
-by France is reallS the least objectionable. I "hould like to have a. full-
dress debate on this point, but I will take scme other opportunity to 
.explain this in greater detail. Now, Sir, I will leave the subject of educa-
tion at this stage and will go on to the important subject of finance. 

My first objection is to the new method which the Finance Departmen1i 
has adopted in including the figures of treasure in the imports. If I sell 
any article to England and they pa.y md in mom.}' for the article which I 
sell them, then naturally they will pay either in the shape of gold or silver, 
-in t.he shape of bank notes or in the shape of othCl articles. If the money 
which I receive for the sale of my article is ~iven to me in the shape of trea-
Mlre, it is certainly not an import., but it is the price of the a.rticle which 
1 sold. Therefore in the calculation of the figures of import, the figures 
~f treasure ought to be excluded. We ought to tnke up only the figures 
d merchandise whether private or of GGvel'Dment, and we should deter-
mine the balan~e of trade by the excess of export of merchandise over its 
import. The mistake in the statistics of our sea· borne trade ought to be 
rectified, and I nm glad to see that the Report published by the Controller 
of the Currency makes the distinction clear: . It gives the balance ."f t~de 
in merchandise separately, then the total "I~lble balance ·of trade In WhICh 
treasure iA taken into consideration, and t,hen t,he total visible balance of 
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accounts obtained by allowing the demand made by England. I think this.. 
is the real method in which the statistics of the sea-borne trade ought to. 
be published. 1'he8e- statistics are given on page 48 of this Report of the· 
Controller of the Currency. The point which I now take up is the question. 
of theexchangc ratio of 1/6. I do not WGnt in this case to begin from its. 
early history. I do not like to follow the example of the German philosopher-
who began his address on the, history of philosophy by discussing whether' 
Adum was or WitH 1I0t /I philosopher. 80 I will not tuke you to Il very 
remote period, but I will just refer to the recommendations of the }'owler 
Committee in ISB8. Our cXC}lIu;lge Jlolicy was really fixed from that time, 
Dud until the outbreak of the wnr we hnve been following the policy re-
comme~ded .by the Fowler Committee. That was a very prosperous period' 
from t·he point of view of lndian finnnce. Here sovereigns were made 
legal tender nnd the current coin ratio l:etween the rupee and the pound' 
was RII. 1,1 ancI 11 gold sovereign was considered to be as good as a paper' 
currency note. These note I:! were cusily available and alway.s interchange-
able. The balance of trade nt this time was always in favour orIndia 
and from thtl fimmcial point of view our position was very prosperous. 
During this period of prosperity Indio. nbsorbed £8·8 millions of ~old in-
1911-12, £11·1 millions (If gold 'in 1912-13, and £12 millions worth of gold 
in HH4. And had the war not broken out nnd had she continued the 
absorption of gold in the same ratio, we would long ago have been in" ... 
position to introduc(, Il gold currency in the whole of India, because we 
require only 103 million worth of sovereigns in order to have 8 gold currency 
in this country. Had this Tuiio been c:ontinued, then p1'()bably we would> 
hl\ve stocked gold by this time valued n,t over £400 millions. During thit 
period the exchange ratio remained pretty steady and it never went helow 
108. 3 29/32d. und it never rose above 1.4Id. It varied between these very 
narrow limits always and India had nlways the best of it. From the point 
of view of trade, it was nlso a very prosperous period when we always had' 
n net balance of trade of exports over imports of about 52·2 millions. 
This balance was spent in po.ying Indian liabilities in England amounting 
to about ,£.25 mi1lions nnd in the purchase of gold and siJver for the pay-
ment of our exports. Then camc the WBr and the Government wanted 
silver and gold for war purposes; they gatliered all they could get hold 
of and introduced papcr rupees. The Government began to coII'3ct all 
the gold and silver coins and the peoplcl:ecame sceptical and persons who 
had some treasure with them buried it with the object of uBing it later on 
during adverse times. During the war the currency in India. remained 
more stt\ble than the currency of any other cC\untry, because we had a 
very pi'osperous period auring the preceding 1~ years. After the war, 
En;"lnnd along with other eountries was in financial embarrAssment and 
Rngland wo.nted to URC ~ndia's resources to ~olve he: financ~al pro~lem8. 
Thev lIppointed 0. commIttee under the Chalrmanshlp of 81r Babmgton 
Smft.h .Us rccommendRtions were intended not so much for the benefit 
of Indin us for the benefit of Englnnd. Out of eleven members therE' WRS 
olllv one Indian. Mr. Dnln1. nnd he wrote a note of dissent: find the policv. 
he 'IRid down is reco(!niR(\d even f,oday I1S the most s\l1tnhle n~d sonnd 
policy for Indin. I will just rPRd one or two of his recommendatIons. He 
said: 

"(til Thp money BtRnrlRT~ in JniHIl should remain unaltered; jl,'1t i~: thf ;~II~~3i" 
of the lovereign and goM mohurs with rupeell related thereto at tbe ratIo 0 0: 
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. (6) Free and unfettered imports and exports hy the public of g')ld bullion and gold 
'GelDS. 

'j (e) F~ and unfettered imports and uport. by the public of silver bullion and 
.. ver COlDS. 

(d) 'f.he gold m~t at Bombay to be continued Bnd to receive ~old bullion from 
the pubhc an~ to com free of charge gold mohur! of the lIIUIle exact weight and finenes. 

; aq the IOverelgn." . " 

• • • • • • • 
. (k) Govemment to ~ll Council Bil"s by competitive tenders for the amount denned 
m the Budget .. required to be remitted to the Secretary of State C"l 
Billa to be sold for Government requirements only. . . •• OOCI 

(I) 'Reverse' drafts on London to be sold only at 1", 3 29/324." 

These arEi the recommendations of Mr. Dalal and everybody today would 
admit that his proposals were very sane, and ha,l the\' been followed our 
fina.acial position would have very much improved. While the Com~ittee 
WIIfJ sitting, the Government by executive action raised the exchange ratio. 

'On the 12th April 1918 it was raised to h. Gd. On the 30th Mav 1919 
it was raised to lB. Bd. On the 12th August to 211., on the 22nd Nov~mher, 
to 2·2d. On the 12th December, 2·4d. And the v even went so far as 
to sell Bevene Council Bills introduced in Febnlary, "1920, at. 2 •. 10 27/82d. 
That is the record figure at which they sold their Ravene Council Rills. 

• What were the reasons for aU these things? At that time England had 
to pay gold to America in order to stabilise her own coin. They adopted 
n very clever policy, and though I do not speak with authority, I was given 
to understand by persons who understand finance that the "Go'\;ernment 

·decided to take gold from India by perm8sive methods; nnd if persuasive 
methods failed then they would adopt other methods in order to collect 
sufficient gold in India. to pay to America; they adopted a device which 
proved aceedingly succeasful; they lowered the exchange ratio to 
.~. and they gave 6ut that after a certain date the value of the sovereign 
would only be Rs. 10. On this most of th~ Ruling Chiefs nnd persons who 
had hoarded their sovereigns during the war found that the value of the 
sovereign would soon be reduced to ten rupee;; and thought it was much 
better to part with them for Rs. 15; and so a large number of sovereigns 
were sold to the Government a.t the price of Rs. ] 5 in the expectatir>n that 
after a. few months their price would come down to Rs. 10. Owing to this 
ill-advised policy of the Government, the whoie trade wns upset and the 
whole of the ixcha.nge policy was Upilet nnd commercial unil flnn.ncial 
difficulties ensued. Automa.tically the exchange ratio. instead of rising. 
came down to about lB. 3d. and the Ruling Chiefs were very mnch annoyed 
when they saw that the sovereign, instenrt of g,1ing down to Rs. 10. went 
up to Re. 16 and Rs. 18 and they thought they were 8h~,bbily treated by 
the Government. Government realised this po!;ition. and found that by 
the lowering of the exchange ratio, imports were faIling rapidly, nnd on 
this account unemployment was increasing at. home; and therefore they 
had no alternative but to increase the HLtiO nglllD to l·(jd. This thEy did 
for two reasons: to please the Ruling Chiefs on one side nnd to solve the 
unemployment problem in England on the other side. They then appoint-
ed the -Hilton Young Commission, which recommended just ns 'I'\"tl ex-
pected. I will just quote one or two C'f their recommtmdBtions. They 
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recommended that the legal tender quality of tho sovereign and ha]f-
1!Iovereign should be removed, that is, the sovereign and half-sovereign 
should not be recognised I1S legal tender. Next, the paper currency ehould 
cease to be convertible by low into silver coin. Next, the one rupee notes 
should be reintroduced and should be full legal tender. The next recom-
mendation was that the stfl.bilisRtion should bc efJected forthwith at ~ rate 
corresponding to the exchange rat,io of lSd. Sir PUTshotamdas Th(~kurdas 
who WIlS also 8 member of this Committee wTote a strong note of dissent 
Rnd he ended his note wit,h this passage. 

"The facts and figures that I have stated, and the records from which I have quoted,· 
~'Onclu8ively show that th~ Execut~v~ had made .up their min~8 to work !1P to a 
J~. 6d. ratio long before thu Commlsslon was appomted to uamme the questloD. ID-
dsed, they have "resented to us t,he issue in this regard as a fait a("~oJlI'lll.i. achieved 
ily them, not havmg hesitated by manipulation to keep up the rate even wllile we were 
ill Session. I cannot conceive of any parallel to such a procedure in ally country." 

And about the exchange ratio he said: 
"A ratio moreover that stood for 20 years even during the :American crisis, tnl 1917, 

&nd wn.., only dist.urbed as a. result of the War, in common with the ratios of ether 
C(untries in the world, ('annot lightly he ~nid to be a ratio that ;8 \lnll~tural to thl' 
Indian currency system. No change is therefore called for simply because for the 
Inst ten monthR the Government of India have managed hy artificial measures to bep 
t,h .. value of the rupee Mund about 1-. 6t/." 

This was the opini('n of the non-official Member of the Committee. 

Now, Sir, I come to the debutc on tbe 7th March, 1927, on this particular 
"tcpic. Sir Basil Blackett on 'page 1748 of the printed debates, when 
introducing the Bill, clearly stated that it was a transitional measure, and 
that it was not fixcd for ever. His first argument was that Goverbmeat 
S8 currency authority could not leave the matter to the play of the natural 
forces which must fix some ratio. Should we leave it at 28. as it was 
then prevalent? 'fha,t is the ratio must be de facto and Dot artificial. 
This waR the argument he used. He forgot that what he called the de 
facto ntio wile the rntio introcluced by himself. 

The next argument which he used, and which I call a theoretical 
platitude, because it is not 8 convincing one, was thie: 

"There would he a sharp rise in prices all round, a rise of approximately ~ par 
(,I!nt., the greater part of which would naturally take place at once. There ~ould be 
labour unrest and social and economic discontent all over India. Whnz answer could 
th8 Gov8rnment and the Legislature giv8 to bankrupt merchant. aI.d lraJerll wlioft 
llllsfortunes were entirely due to their action! What answer could tile Governmonr ud 
the J.cgislature give to wage·earners, industrial, agricultural and commercial, whose 
)'eal wages had heen suddenly and arbitrarily reduced 1" 

I call this only a t,heoretical platitude. Pandit Madan Mohan Malaviya 
replied in nn equal at,rain, and which I also call a theoretical platitude, by 
gil'ing a quotation from Mr. Dadabhoy. Sir, I do not want to go into 
these platitudes. but four years have now ,passed away, and we can now 
examine the effects. We were pl'OmiSled by .the Finance Member in 1927 
t;hnt with the chfJ.n~e in the ratio the agricultural condition of the peopJe 
would improve. Now, Sir, I Rsk you, have these conditions improved? 
We were promised the improvement of industrial conditions? I Rsk you, 
hnve these conditions improved? Now, when we look into our imports and 
~xports, we find thnt cert,ainly our exportfl have gone from bad to worn. 
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Sir, one vary important argument that was brought forward on that occa· 
sion was the argument by Sir Victor Sassoon, and he gave in his illustration: 
the example of th,e cotton duties. He said that it u- perfeotly true that 
out of Rs. 100 worth of cotton an agricUlturist has to pay Rs. 22 for freight 
and 60 per cent. for production ond the profit of other persons. Then the 
present profit to the cultivator is only Rs. 18. If the exchange ratio b(1 
h. 4d. and if the ratio be increased from h. 4d. to lB. 6d.-, it really meanR 
that his profit wil] be reduced from 18 per cent. to 51 per cent., "because 
the remaining 12i per cent.. wiH go in t.he exchange ratio. This Willi 
pointed out four years ago, and we arc in the samc position today. But. 
Sir, really the income of the cultivator has diminished. The other industr.v 
which is hit very hard is the industry of hidt~s and skins which I will 
take up later on. Sir, as I said, we were promised agricultural prosperity, 
but we are, not having it. We were promised industrial prosperity, but 
we find that the mills are closing down every day. I should like to know 
~'hich ,of, these thingEo in India has 'prospered on account of the rise in the-
exchange duty. 

Sir, Indio. i", a debtor country. We have to pu.y 0. certain amount every 
year in England for our obligations and unless there is a clear balance of 
trade in our favour it is impossible fer us to pay all our obligations and 
therefore the balance of trade must alway& be kept in favour of India. Sir. 
the Honourllble the Finance Member may possibly say that the prestlnt 
dullness in the trade is due to world condition",. He may also tell us 
that it is due to internal troubles in India. I agree that both these things 
have really played some part in the general condition of the country, bufi 
certainly they arc not the most important part, because we find that the 
general depression in India. began long before the world depre£l8ion began, 
our internal troubles were increased and uugmcnt(ld on account of tl\1' 
financial policy of the Government of India. I am given to understand by 
several important me~hants that they were sick of the financial polic) of 
the Government of India, and on account of the constant troubles they 
had lent their support to all the things that have ha.ppened in thilil country 
during the last few months. Sir, one important effect of our exohange 
policy has been a fall in export. I will give the House now the export 
figures for the last three years since we introduced the exchange ratio of 
11. M., that is, our export was then 319 orores 15 lakhs; it, fell to 310 
crores, and now in the coming year it is not likely to improve. Sir, if. any 
one asks me whether it is profitable or not to have an exchange ratio of 
lB. 6d., I would put to him this simple question of arithmetic. We all 
agree that on account of the lB. 6d. ratio we g~in 12! per c?nt. on ~1I the 
articleS, we purchase and we lose 12~ per cent. on aU the artICles WhlCh we 
sell. I think this is a fact which nobody can dispute for a moment. Now 
let' us see how the balance stands. You take up the difference between 
the two. If we sell more than we 'Purchase, then we are 10seI'R at the 
rate of 12i per cent. on the balance. If we buy more than we &ell, we are 
gainers by 12+ per cent. We find really speaking that the balance of t!ade 
is in favour of India, that is, we are selling more than we are Ptlrr.haslDA': 
81 m·ores was the halance of trade in 1927·28, 86 crores in 1928·~9 and' 
'1Q crores in 1929·80. Now the total durin~ the l6st three years of the 
difterence of' exportEl over the imports is 247crores of rupees. Therefore .. 
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IDdia by means of the exchaDge ratio has lost on thAse 247 orona at the 
rate, of 121 per cent. I Deed Dot calculate the arithmetical figure8. 
because &Dy Honourable Member of thiB House 081) calculate. 

fte BaDourabie Sir GlOri' Sch1ll&er (Finance Member): May I 
interrupt the Honourable Member for a moment'll am sure I shall not 
have an opportunity for dealing with all the pointEl he makes in my reply 
on this subject, but I would like to point out to him that he is dealing 
only with the visible balance of trade. He has left entirelv out of account 
all· the invisible items in the balance of trade, and if he c"ontemplatea .. 
country going on year after year buying more than she sells, I am afraid 
tba.t country would very soon be pulled down to complete fin&Dcial ruin. 
Un1e&8 something is going to happen in the way of ruin, a country must 
maintain an even balance of buying and selliDg, but that balance must take 
into account all sorts of invisible items which cannot of course figure in the 
balance of trade which only deals with merchandise and actual physical 
things that are imported or exported. I suggeElfi to my Honourable frit'nd 
that, if his argument is that a high exchange ratio is of value when you 
buy more than you sell and that you lose when you sell more than you buy, 
then there is a third alternative, namely, that, if you buy exactly the same 
amount 8S you sell, it does not matter to you at all whether your ezchange 
ratio is high or low, and that, I suggest to my :Honourable friend, is exactly 
what represents the truth in this matter. In the long run, if you have a. 
1'Itable exch&Dge, it does not matter to you in the least whether the level 
is high or low because the balance of your payments must be equal to the, 
balance of your receiptEl, and in that I think unconsciously my Honourable 
friend has brought us to the pith of the whole matter in his technical 
argument. 

Dr. Zla1lddlD Ahmad.: If you ask me to take up the visible balance I 
have got the visible balance. The visible balance after paying India's 
obligations is given in the Report of the Controller of the Currency. It is 
in favour of Indin. in the year 1927-28 by ]1'98 crores, in the year 1928-29 
by 10·72 crore~, and in the year 1929-80 by 81.81 crores. So that the 
visible balance is also in favour of India. (An Honourable Member: 
"What is visible balance?") After deducting payments and other things 
which we have to make in England, we get. what is called~e visible 
balance of accounts. 

One thing which our exchange ratio has hit very hard is the indufltry 
of hides and skins, and it has been brought to the verge of ruin by the 
export duty of 5 per cent. The value to India. of this industry taken 9.S a 
whole is about forty to fifty crores; it provides employment t.() large 
numbers of men, and is a factor in the economic well-being of millions of 
the depressed c;"lasses. There i~ scope for work in order to reduce the 
national. waste (Hide Cess Committee's Report p. 168). 

The Report also tells us. that the larger percentage of expnrtEI consists 
of inferior grade hides from animals whit'h have died a natural death, while 
the greater proportion of the hideEl of animals which have been slaughtered 
in slaughter, houses ,is uti1i&ed by Indian tanners. Sir, we find that on 
account . of this exchange poTicy of the Government, coupled with the 
export ~uty,: which ja really.an insult to injury add~d, ~e find that the 
tr~4e.,of .th~ exPort of hides is going,dowtJ. yeryra.pi~ly .. In 1928 the erport 

C 
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~f (t9whi_ w~ .,l~5,008 Po" in' 1929, 8,668,691 Pea, and in 1980 it wu. 
reduced to 2.eoe,074 Poa~ The export of buffalo hides has been reduoecl 
from 74l,662 to 401, sM. Sir, the e1lec~ in t~~ oase of the hide incl~ry 
bss taken the form of comple~ strangulation 6f the sOurce of income of 
m~ny thousand& of the lowest clasBes of village-dwellers. These men, who-
De engag~ in the colleCtion of hides frOQl faJlen animals and ihe prepa-
ration of· such hides for sale in the various markets throughout India. are 
immediatel) and particularly unfairly affected by a drop in the exports to-
fOteip countriea. The position today is that the pnce~ which the shippers. 
can afford to pay for their hides are so low' that, by the time the material 
has been railed to the ports and the profit of the Beparis been set aside,. 
thel'e remains for the village flayer a figure so &mall that. it is no longer 
worth his while to collect the hi<les and cart them to the market. Uelating, 
tc the exp.orts of hides for the period January to October 1980, compared 
~ith the' same lieriod in previous years, although it is not possible to give 
a definite value fOf the JO&8 due to non-coJlection, the fact remama tha~ 
although the exports have dropped considerably, there are no accumula-
t ;ons of stocks in Calcutta or in the mofussil; and as the quanti tie. 
absorbed by the tanning industry have also dropped, the fall in the e:xporlie· 
represents approximately the quantity of raw ma.terial which is· being. 
ot"lItroyed. This d~struction is 11 to.tal loss to tl1e oountry and. the C888 fur 
the abo~it.ion (d thc clu~)' i, cl.~ when it is realised by Government that, 
'Yith the removal of this ~, shippers to foreign market~ of Indian hides. 
~l be to a position to compete wit.h other countries producing similar' 
I!oods, to, the benefit of the collectors. the Beparis, the Arathdars and: 
the shippers. Following the unanimou~ recommendations of the Indianl 
Fiscal Commission, the Government intended to aboli~h the export duty. 
hut the darts of the Govemment were frustrated only by the abMDteeiam 
of some of th&ir nominal supporter&. (Report page 143.) 

Sir, this is aD e:J(ample of an industry which is on tl1e verge of ruin by 
tbe exchange policy of "th~ Government, and in the partic1,llar caS6. they not 
only adopted this exooange poliey of 12i per cent., but they put on. an. 
additional duty of 5 lIer cent. on all ~he bides exported from this country. 
Wb.at- is t\le result? By this artifici",l putting. up of 17\ per cent. on hides, 
India cannot compete with other countriee in the European markets. We 
notice that the tanners in GerQlany and other countries ha~~ changed their 
rnachinerv in order' to take up the raw hides frOm other countries outside-
India. Other C'ountries are helping ihis partic~18r . kind ofinl!ustry . by 
I~dopting various measures" but in, this country, we fint put up an arti-
ficiAl duty of 12!per cent. ,00 account of exchange and then an additional 
dntv of IS. per cent. on the. cxport of hides. 

Now, there is the othe1' question of whea... We know that lad. can-. 
I'VIt C'ompete at present in the open markets of the world in the case of' 
. "haRt. and this is ale.o due to Tarieus factors. One important factor is 
tl,Rt we put a duty of 12jo per cent. on account of exchange. We finel 
t.l.wI..t. ot~ wbee.t -producing countr~· have reduced their exchange, ratio· 
'Ql't-he \)enefi. 1)1 \heir u:p.oriers. We want sa import du.ty of lO~eJ,' oent. 
')0 whe.t aDd not the e"q)ort duty on. hides and skins. In IJ;ldi.,. we have· 
tall_ .ction .i~ her own ~~. e.wi therefG~ it. is. high tbne. that 
Wt" s~uld now oon~der very carefully the eftect of the exchange ratIo on 
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the variouE industries, and especially the agriculiural lndustries and revisl 
it again, because, 88 was pointed out by Sir Basil Blackett; the Aet W1I8 
only a temporary measure and it was not an Act which could not be 
revised. I leave the quest.iOll of the Dchangs ratio at thia stage • 

• WaD BMad_ 'I. a......... (Soutb ArOot DUtil Chinsleput: Non-
Muhammadan Rural): May I troubl$ the Honourable Member before he 
leaves that question? May 1 a&k him how he proposes to meet the argu-
ment that ally attempt at revising it willl8Dd us in serioua trouble.? Thai; 
is the )'eal qument agaias. reviaion. 

Dr. Zla1ldclfa Ahmed: III every cIlange there will alw818 be EODlS tempo-
rary profit and &ome loss. I illu8trate it by the duty of two annaa OIl 
petrol. The moment the ltoDourable the Finance Member delivered hie 
Rueech, the price of petrol waa raised at every place in tbe whole of India 
by two aooas per gallon and those who had imported it previously gained 
by it. During the period of transition, some petaolle will praftt ancJ some 
dtlher penona will lose, but on the whole, the country will gain. 

DlWaD Babaclur if. ~: Rave not matters adjusted them-
selves during the last sill years? 

Dr. 1la1ldd!ll '"mld: That is what I called a theoretical platitud~. 
This is the argument whioh Sir :Basil Blackett used in 1927 and tJW, 1& 

just what the Honourable the Finance Member would say. I have given 
the examples of these industries which are hard hit by exchange policy: I 
know the Finance Member will not agl'ee with me and I cannot agree with 
him. 

The next qnestioo which I tab up-and I shall deal with it brl$6y-I 
Imow i& a verJ difficult question, and that has been made intentionally • 
more dimcult question. It is the question of the Reserve Bank. I . have 
been reading the reports of commissions and committees from 1870'; and 
thpre 'is, not a single commission or cominittee about finance which hB, 

1 not written on the subject. So much has been written· and s&ia 
1'... and 80 much time has been wasted on this subj-ect and ffO much 

money spent, that it wou1d be bett.er to institute a fellowMiip for study-
ing the whole thing and writing dissertations. When I studied this problem 
the impression produced on my mind was that there was ooly one point of 
difference. What the Government wanted was, that after establishing the 
Reserve Bank in India. the centre of gravity of the Indian finances ~uld 
continue to remain in East London and the ludian who did not agree with 
this wanted to bring the centre of gravity of Indian finances from East 
London to Delhi and Calcutta. This ",as reallv tbe centra] point on which 
they hrouR"ht forward a1l kinds of arguments. financial. politicR 1. "nli P~o­
nomical. Practically eVerythingeonv~_ to this partiaular oeDlnl point. 
whether the ceon 01 gJavit.-. should :.:enmiD in :IilGt .Lcmdon or be brougla* 
to lndia. . 

. Now, 1 sball .1Ie up • minor' poiDt!. and. that is the queniol). of ~ 
claimed inter.est... '1\e. late· Sir 1larOon lalffI/A • member of trhe C10ucil of 
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· Stat.fI, moved a Resolution 011 the 16th February, 1927, whioh ran as 
· follows: ' . . 

"This· Council recomm_de to t.be Governor General in Ccnmcil that he ma,. be 
pl-.d to take steps to make available for the improvement aDd expaoai,)n of Muali. 
education aU the intereet accruing from the deposita in the Postal 8aviDIP Bank an~ the 
Government 88OIIriti. belonging to the Muua1mau who. did DOt., oWIDI . to rell.iolY 

· N:rup1ea, receive iDterut thereon aad that thill ArraDgem.ent might be giftD eflect to iD 
provincu iD which M.ualim public opinion is .JI'88&ble to this lObeme." 

I do not want to impress upon: the Government today how the money 
should be spent. but I do implore them that this amount ought to be 
shown reBIl~ in t·he Budget. They must give in every Budget the exact 

'amount of the unclaimed interest which is left over in the hands of the 
Government. I do not propose to discuss how it should be spent, but I 

· cert.ainl~· do insist that the exact amount ought to be shown in the ~nnuaJ. 
.returns of the financial statement of the Government of India. 
. . There are three mo~ points which I shall not take up at present because 

I have taken more time than I ought to have taken and probabl.v I will 
have further opportunities later on. I refer to the question of petrol, 
income-tnx and thfl question of salaries .. I do believe that the sa'ariss in 

'India are very high. I know that we have to provide these .alaries in 
order to induce Englishmen to come to this country, but there is no reason 
wh.,· the same high salaries should be given to the Indians where the ('oat 
of livin~ it> 'Very low. I think this whole question of scales of salaries 
'ought to be revised. I have got the figures with me for various (lountrie'l 
.like Fr~noe, Oennany and England. In the light of these figul'9l, it is 
highly dt'sirable that the whole system of salaries should be revised. 
We cqn r·rovid:: n special oversel!os allowance for those persona whom we 
emplo.\' from England. I am sure that no Englishman win care to come 
out to thioi country unless we pay him a salary higher than he COUld fl'st 
in hiK own l'.ountry. I realise that, and therefore we ought to hli,'e a 
$p.O(lj,ll o~ersaas a})owance, but there is no reason why for the sake of about 
D per cent., we should give high salaries to the remaining 95 per (·.ent., 
whom we can employ Oil a salary according to the standard of livlnS{ in 
this eOllntr.v. \Vc can pay any amount of overseas allowance from Rs. 250 
to Us. 2.000 per month. With these remarks, I beg to conclude my 
()~servations. 

The ABsemhl~' t,hen adjoumed for Lunch till a Quarter Past Two of the 
Clock. 

'rhe Assemblv re-assembled after Lunch at Quarter Past Two of t,he 
Clock, Mr. Prellidentin the Chair. 

. Baja Bahadur G. KrlIhD~h&rtaT (Taniore cum Trichinopoly' Non-
MUh"mITJA.lnn RUrRl): Sir. mv Honoumble friend, Dr. Zial1ddin Ahmad, 
haill been flll\dn~ ht'fore this House materials from which could be prel,.tred 
-.w.hpmes for menf;"l uplift. Now a can c"nnot live upon mere mental food-
¢tl~; on the Contrary, he has got tolive.pbysicaIJy before he can attaip 
to m'!ntal advancement.: I therefore,· Bit', with your pennission propose 
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to lay befol'(' this House for its cohsideration the .grievarice~ of the "gricul-
tural popula!iolJ, whic~ cons~itutes as we all know, 90 per "cent. of. the 
t.>tal populatIon of India. SIr, I am. one of them, and I am proud to be 
one of tllf'm. Sir, the first and the foremost thing that concerns agrtculturo 
is prGduction. So far, I respectfully submit, practically nothing has bt>(n 
'done in order to give a lead to the agriculturist to produce two blades of 
grass where h,~ trnditionally produced one. There have been lots or Com-
missiuns, th<:rc hllve been lots of Reports, and everything that you want 
in the shope of Bettlement Officers' Reports and so on and 80 forth, but, 
in effect, it has 1111 been of .absolutely no use because I say no I,ne has 
considered what are the conditions under which the agriculturist cultivate1J 
his land. In the first instance, his land is divided into such minute hold; 
ing'; tbnt most Gf it is uneconomic. The first thing under those circum-
stances thl, h~ wants is n favourable season. So far, he is dependent 
upon God Almighty alone for that. Now assuming that he has got 8 
favourable season, the next thing is that he wants water for irrigation, 
manure for manuring his land and seeds for BOwing the land. Now under 
all the'll) ht'l\dF he is always short. There is no attempt to find ('ut why 
it iR that, year in and year out, he is not able to put by anything in I.rder 
to mal,1::- up for tile very very scanty cultivation he can put forth. N;)w 
anyh;>w he stllrts ploughing the field and sowing the eeed, but between 
G0d A!mig-hty nnd the irrigation officials he gets just enough water in order 
to scrape through the cultivation, and then the harvest season comes along. 
His prl)clu.~e naturally is not quite so plentiful as he would Hktl. But 
look at liis difficulty. I am talking especially of the Madras Presidency. 
In the month of December or January, the Government kist falls in ta 
be paid. The headman has got a schedule with him for Rs. 85 divided 
into f,.IUr ports-December, January, February and March. He does not 
budge an inch. Supposing the man has got to pay Rs. 85, he has got to 
find Bs 8-12, for the first kid. Where is he going to get that? He 
cannot harvest his lands because he has got to wait another month. But, 
then he has got to pay Rs. 8-12 all the fiame; and as there is no institution 
from which he can get this, he goes straight to the money-lender. We]), 
the money-lender drives a hard bargain. He says, "An right, I take two 
units for one". A unit in 'its proper time would oost Rs. 2,-the money-
lender drives his bargain for a rupee or Rs. 1-4. The man cannot help 
it. The headman is going to distrain his cooking pots' and utensils and 
other goodlS in his house. Therefore he negotiates with this money-lender 
and tn1<es thi'l Hs. 8-12 and goes home. The first trouble is uver, tho 
mIt is paid. Then t,he harvest begins. Unfortunately there is such a 
deart.h, of IIgricultural labour that what remains after having paid the tax~ 
gathert'T h.~ hus got to pay towards the temporary labourers whom Ju~ 
has got tr, employ if his harvest is not to be damaged and must be 
gathered in time. So, Sir, the remaining portion of whatever he might 
scrape through gets into the pockets of the labourer whom he has got 
to pay. He cannot grudge it, if he must gather what little there is in 
thll field. Now he goes home--and what is the satisfaction that he has 
got:' 

A big l~oyai Agricultu.ral Commission went all over the country, 
ool1ecte~ evidence, examiried witnesses, but who' were the witnesses? 
Among them were carefully engineered oftieial witnenes, but not one 
man engaged in. actual agriculture day in and day out, not one man who 
bas 8uif(>Tt1d st the hands of the revenue officials, the irrigation offir.il\ls •. 
the police oftiaials nnd other oftiaiala: 'l'here are the persons---eareflllly 
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etlglntwreci meJl in. Govemm,eQ.t service, people drawins Rs. 4,000 Q mOlltb. 
people who go in ..,.oia! tr.ine and rellened saloons Nld see on both sie!ee 
.Qf the railway carriage nice paddy fields,and lia" "The agriculturist iii 
prospering "-these are the persons whom the Royal Commission on 
Agrioulture px~mi;Ded.. If you care to look into these big volqmes of 
the;n,;-about 28 pf them in number-that flhe Govemment of India have 
issutm, ~ou will find that most of these gentlemen have absolulely 1:10 
ide$ 8i t.., th.~ ren] .condition of these agriculturists. Now when the Royal 
CommissioJl on Agriculture came to the Madras Presidency, I 'wrote to 
)l",rqueas Linlithgow. I said I found from the list of witnesses that 
tbey were going to eumine that th6Z'8 were not many people who were 
IWlttlllllv IlcquniDToed with the agricultural condition of the Presidency. And 
80 if he and his party would kindly come in a special train to a certain 
pI ",Ct3, iholl bolD that place right up to a circumference of 100 miles all 
tb3 Membt:rB of the Commission would be my guests and I would take 
tht!1O ove{' frum village to village. I have lands in four of these villages 
and th:lv would be able to see for themselves the exact condition of 
all\ll'9. 'The~ m'ce! not spend one single pie, except the cost of thdir 
special train whh:·h I could not afford to pay. After some time I got a 
letter {)VIOl the Noble Marql,less saying that the programme had already 
been settled and he greatly regretted that it could not be altered, hut 
thut arrllugcmenbl had been made to secure all kinds of interes~s to be 
repl'1:l8enklti Lef!:re him. In this connection" Sir, I venture to place 
before t·he Bouse the names of BOme witnesses who were examined "y tbe R.).va! CommissioJl on Agriculture. They were 26 in all. (Jut of 
this number, two came from Mysore, one was a Government lecturing 
chemist aol anl)tbe.r gentleman was a general scientific officer. Then they 
.exQmin.~d the Commissioner of Labour. the Director of Industries, the 
Direet.o!' of Public Health, Representatives of Messrs. Berry and C). and 
the· Surgeon-Genef81 to the Gove~ent of Madras. These are ~ per-
tlon'J, Sir, who have been e~amine4 in an elaborate inquiry by the RO.val 
CommiR81on on Agriculture. & Commission which started touring nbout 
the c(''Unt·ry IIDd which was to relieve the agriculturist of his distl'e~s. 
Becl1U~e they t'x~mined- such witnesses I gave them the invitati:>n that 
I rsferred to lind got the reply that I have already placed beforlOl the 
HO\l!;'~· WeI!. Sir, we waited for this glorious Report for which, I ·belieTe, 
Jjl)m(' 8 In klJR (\f rupees have been spent. And what is the result? There 
was a gent}eme.n in Madras who oecupied the position of the Directcr 
of A/o{ri!mhur·.\. He read the Report of the Royal Commiuiol1 and marte 
Borne \vci!?htv remo"ks. I do not know if Honourable Members have :l~er 
come across'· a small book c~ed "Agriculture in India" written by Sir 
J Ilmml :Md\.llnna, who occupied the position of the A¢cultural AdVIser 
to tIJI' Oovemment.of India some time ago. Sir, in 48. ~ages he wrote 
bril'fi.v all thf' endeavours that have been made by the Government of 
In~IR iJl connection with agriculture during the previous 50 years. I 
believe hi,; work is dated somewhere about the year 1920. Now, Sir, 
you will bll f;urvrised to hear that thiR huge Report of the Royal Commis-
sion on Agriculture ·is simply an elaborate paraphrase of what Sir James 
McKE'nn', wrote in 48 pages. Sir, 8 la.khs of rupees have been ,pent ql 
tbt1 Roval Commission. The mountain was in labour and brought forth 
8 Dlnt~Be. Wh"t Sir J Rmetl Mll'K~lIn" Wl'Qte in 48 pages, the Royal Com-
mi"lllinn hilS $pont 8 lakhs ·to find out and it has placed before UI 'every-
thin, that we knew, .. Tb,,*, silty· ~at • 'OoPl~on is ap incI4'eot· w .. y .. 01 
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-finding out what you already DOW. 'l'I!a.t i'ae:x~tly *hal has happened 
'.m tho 4!IUoU of thi. RQyal CommiuiOllon Agriculture. But-.b.ei'e are W&? 

WO wera told. one thing that all these agriculturists are wanting lil thrift. 
Make them understand the ways of thrift and make them undei'8tand btlw 
to save their mon-ey and then you can make them prosperous. One of 
Ute Illo,,!l important witneues that appeared before the Commi88iOD wits 
the Member of the Board of Revenue in Madr... He wall examin~.J by 
Bir Ganga Ram who was himself very much interested in agriculture". 
He asked him, "Upon what basis do you say that the tyot laeks in 
thrift?" The firet question that he put was: "Whenever thiDtJII are 
favo'UtaHt', do') you think that the ryot bas got very much to save In (H'der 
to exercise his principle of thrift upon it?". He aid, "No", Then 
followed 1\ series of questions with which I need not weary the Hl)use "nd 
whi(~h utend over 4 pages of tbe evidence. Sir, it tumed out in the 
~nd that the l'ntire evidence is based upon mere gue88 work and notit..llg 
~se, Ev£:t'ybody has said that the ryot is wanting in thrift And that 
.is what we huve got from this &yal Commission which east us S' lakhs 
'of rupaes. All th~ money had heeD spent on them in order to lind llut 
:what everybody said alrel&dy. 

Then, Sir, what they laid was that we Bhoul!l make the ~ feel that 
he want. more tb_ nat _ ~e~s., ·Pttb Mt thiBk it.it! quite fair. A.J,-
ready be is suflering from want of funds to make both ends meet; 'and 
.you want to create more wants for him; how is he going to satisfy them? 
'!'here is no way by which you could 'improve his land and by which you 
-could improve his manuring oapa.eity, I say that deliberately because It 
,l1as been suggeated for a long time that these manurial produ,:,ts should not 
!be exported from India. There is some econOmic theory 
-which we agrioul~rists do not understand. I suppose th~s theory has 
alreadY ~8en established in Europe! where these people sitting in their 
arm chairs and diSCUSSing conuxu:irClal mathlrs suoh as bow prod~ets go 
-from one place to another, $ay, that manure shoUld go out from. one pla¢e 
:to another. Th~R theory thEln t,ravE'ls to IndiA f~m Europe and we llRVe ~t 
to puffer from its result. They .AY that, so and so economist has come 
,wo the conclusion thAt· manurial products should be eXported. 'l'he result 
IS that whBt&ver manute I have got goes away in the sha'Pe of rBW pro-
duets. For instance, bones go away, oil seeds go away. The result is 
that rno~t Of out ~'s.n1i~e is ~e.: The r88bUt'ees ~r ou~ cultifttiion ba:~ 
been snatched. away from til! and on the top of it aU the vilolue of tbe 
food grains ha~ eonside1'8bly gone down. Now, there is, a ,stnall p!imphlet 
-whir.h was ciroula.ted a.long wi~h the Bud~et speech by. the &vemment, 
'In which. th~ tise and. tbe fall in prioes has been gh'eb seriatim for the 
.ehief agrieultur~l products of In~ia. ThAt is, rather an interesting boolr 
to Itudy. Therein you will find that there has bee~, a heavy di'op ih 
prioei for the last, fiwo ~ars Bnd a.bsolutely no notice has been taken 8S 
tc why it is so. If you go to the commercJal man, he says it is due to 
the exchange, another man says it is due t;o world depression ; you. are 
"9?i!et'i,tltt ~m the E'frecte, of t'he. world dep'i'e~si~n.. BetJ"e!!n these t~e~­
nes it IS Impossible fot us to ftnd out ~8t the truth IS Bnd what It Itl 
'not. But the fRet remains the 9Bme,-IlRmelv, tbBt we get on the 'BVAr8ge-
I am now .tAlking of t~e M~rBs ,Presidency-from, .paddy', which is our 
'('IhlAf product, 85 to (l' per cent .. le!:IA than .. ~hRt I. m~E'Jf got t~"ee :YP.ltt"S 
-to. 'But Ute Goveftlmebt aeitlt.nd oofttlhues thd i"tne. Oh the tst 
})e«*Dbet eb~ tll~ ta-gkttJ.e~er stid I "a,.6 ~ got to mali Out tt\e ~n~y 
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'. _hether I like. it Or not. There may be a oalamitJ like the floods, there-
,may be a want of rains or the prices may have gODe doWD. but we have 
got to pay the revenue to the Government. Now, I very respectfully 
ask, after these rather discursive remarks which I have made before thi. 
Honourable House, how are these agriculturists to live from the incoDle 
cf their lands? It is all veil well for you to say that there is a village 
uplift scheme. If you saw that village uplift scheme, it would pt'Ovoke 
laughter. What is it you are uplifting? The man cannot live; he hal, 
DOt. got the wherewithal to protect his wife and children; he haa no money 
to buy his clothes. Half a dozen people come with big Bags and yOU' 

. have got to feed them in the village .. You have got to find their neces-
saries. WhRt do these men do? They come and give me a lecture, 
come and lecture to a man who has grown grey in the services of the-
village, a man who knows the troubles of the village. Well, inese people 
lire collected, and there is a lecture given. He says, "Look here, .you 
people must live very clean, you must drink pure wa~er, you must have free 
air and 80 on". Well, do I not know all these things? For the past 
IS hundred generations, We know that we require pure air and fresh and 
clean water. But where is the mRn who hrings it? If I want one extra 
well, I am told there is DO mODeJ. The Government· looks into its 
Budget 1,800 times before sanotiomng any amount. If such ana 
such a village wants an extra well, the Government say, "No money". 
If you require armoured C&l'8, or tanks, or whatever they are, JOn can 
easily find out the money. I do not understand these armoul'ed tanks, 
they are motor cars to shoot down people. Sir, in my school days, I reait 
a book on the "Study of Sociology" by Herbert Spencer. He refers to 
a traveller who at the end of the 20th century stands on the broken para-
pets of the London brid~ and views the broken statues that are standing' 
all along what used to be London in ita palmy days and he W88 wonder-
ing what sort of civilisation the English people had cultivated, that is, 
the greater the man's cleverness in finding out means to wipe out 
from the face of the earth 8 larger number of people, the greater is the' 
statue that has been erected to him. I want to know if any statue hQlf 
been ereoted to any man who has really conferred benefit upon humanity. 
If you find out a poison Jras. you have a statue erected in your honour. 
If you :find out a new machine gun, or a smokeleu way of :firing a guD,. 
you have got a statue in your honour. I do not complain of all this. You 
hAve qot to live. If YOll WAnt to defend your life, Rnd property, there is Ute 
Ktabatriva to do it. But how are you ~in!:.' to improve the condition of 
the people and how 8re you going to make them prosperous? Sir, ac-
COMing toO our (1M W8yS in which the community hRa beell divided, Manu 
in his Dhanna ShRstras divided people into four olasBes. : The one C18SS 
is t.he parasite, which is the begsrar class. Another class is the ha1f-para-
"itp-mark mv womR-thp. hRlf parasite. because it is in Government 
service, and does not contribute. any thing towards the protection. 
(T.RUtrhter.) M8nl1 clAssed him 8S the half paraaite .. The third cl888 is 
I.he one th8t is bp.tween this ·ha1f Tl8rasite and half producin'l'. There is 
the fourt.h CIRM. thp. producer. .1'hen Manu sits up solemnly and 98YS or 
.. mjoins upon the Clovemment to pmtect that one·fourth man, othet'wise 
your Clovemment .will ~ tornin. I bE'lonl!' to that one-fourth and Ifonn 
,.,," of that 2!; per oent., Thel'e iI. abllnlutely no Rood·df .. tting up-
Royal Comxni8.iOD8, or laying that· .his Boyal Commission bag, dODe 81 
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great deal for the agriculturist. On the other ,hand a great deal still re-
mains to be done. What is the ~reat deal that you say his been done? 

'You have spent money. If you take a concrete case, you have got what 
they call the single seedling transplantation. Now, three hundred years 
ago, we have been ,practising the single seedling transplantation in the 
Madras Presidency. It struck some gentleman, this brilliant idea of 
renewing this practice, and he did renew it. He got all the praise and 
all toe glories for this suggestion. What we have all along been doing 
has been suggested to be renewed, and we had to spend money on these 
experts. It is not that the Government do not know what our real 
gnevances are. What our grievances are the Royal Commission on Agri-
culture has very elaborately found out and they have given our ,mevances 
in a few pages of their ~port. 80 much the better, and thanks for 
these sma.ll mercies. WhB* is the remedy they sug~ested.? The first 
and the foremost thing is the Research Institute. A Research Institute 
haa come into existenCle. Of course vou want experts. Without experts. 
you cannot go on. How do you know whether a certain manure suits B 
certain BOil or not? Well, what does the expert want? I have got in my 
place four pages of printed instructions issued by this expert, and unfor-
tunately I forgot to bring that pamphlet. What does the expert want? 
He wants me to send in a neatly packed up box samples of my Boil which 
he iR !l'oin/::, to examine nnd tell me whether there is nitro!"en, oxv~en, 
or hydrogen peroxide. or whatever it is. in Illy soil or not. He wants to 
find out whether all those compounds. which J learnt in my school c1ays 
and whioh I have since forgotten. exist in my BOil Or nolo HE" is going 
to tell me after examining the BOil. I challenge anybody to read out 
these four pages of the pamphlet from top to bottom and help me to take 
cne single sample of the BOil from, my land and pack it for the examin-
ation of this expert. You cannot do it. It is, hedged in by so many re-
strictions. If you make & single mistake, the expert cannot eXRmine it. 
1 am a foolish, villager and of COUl'B<l I cannot pack the BOil in the way 
that the expert, wants and I am liable to make mistakes. If I do not 
pack it properly, the expert oannot ,teU me the contents of the BOiL 

All Honourable Kember: Potassium cyanide. 

Bafa .&hadar G. Krlshnamar.hariar: Well; it is rather dangerous. 
Of course, I dare say you are not going to bring it into this room. T hope 
m} Honourable friend, if he wants, will try these things outside. I hope 
be knows that the man who tried to manufacture hydro-cyanic acid in 
his laboratory fell dead. Rut potassium cyanide may be a good thing for 
'tome other peNon. But we do not want it for an agricu1turist. So. Sir, 
you ~ave got all this question of research. You go to the agricultural 
chemist, he does not know what your BOil contains rather he wants von to 
'lin up the blanks in the form which he supplies you and which I cannot 
fill up pl'Operly. So what I did was this. You mRV call it a mistakf'! or 
foolishness; I wrote to this chemist Bnd said, "Well. it doeR not !nRtter, 
1 ,wi~l pay you your batta, you, come, and stay in. my villalle for one wppk 
andhd out tb8nature of the BOil vourel"lf. You can' come nersonAI",. 
and analyse the soiI"~ This is What I wrote in him.· Minrl VOll the 
Govemment . are Dot put to 8oy· extra expenditure; the Govemmen't Rre 
not paying his travelling- Allowance.' I ,offered in defrSV hi!! trRvemn~ 
.. penae8~ "I 'on1y asked him' to come to my· place -and 'analyse the, soi! 
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pe~nally. He limply aai~, he could not go to my place because he, had 
no tIme. ID, the mean1Vhile, what happened? Before Mr. MoKenna 
wrote hil t~tiee on the cb~mical composition of manures and so on, 
... hat bad ~apPenelH It is a Tfiry interesting atory. We ha.ve got 
8Pvel'al oompamea in our Presidency, and parti,cularly there ia one Meaara. 
PArryanel 00. 1 am only citing t~is as an example, I have no grievance 
againn laby of t;he companies, either iqc!ivielu&lly or coUectfTety. Theie 
cmnpaDJel which eleat in manures write out long pamphlete ill whioh the, 
~lain that; the lDillennium will come if such and Buch 8 manure is uleel. 
They send all these pamphlet.s to you for consideration. They ask you 
to buy their manures, of course, not without consideration. You pay 
80 many rupeeB per maund and you buy thoBe manures. 
'Iou p~t these manures into your soil, and then you are &8. 
Rllred that, eV('>l"\othing will come all right. If it does not come all right, 
the man who sells you the manure says, he tlOuld not help it. He attri· 
bntes the failure to. the deficiency in rain. or lack of irrigation fncUities or 
the act 6f God. So at present in our Presidency ~hey are selling these 
ehtlmical fem1isets. We ate called backward people. . They Bay, we are 
not advanced and that the afll'iculturist is so conservative tlJat he cannot 
t",ke to new methods of cultivation. 1 will ~en you eXRctly bow these 
new methods work. These propagandists come to our vil1a~s with huge 
fJ8~R. Thpn t,he people collect, The agents of these mAnures ten tlit!! 
pu.ple, "We have got very good manurell. If you purchase them and 
spend Rs .• on an acre, it ¢ves you a much better outtum", The result 
is the poo!' vi11!ll'ers buy 'Rfter paying down cash. After all, these agents 
do not. give manures on credit. Th('l villagers buy and put the manures 
in the field. But eventuRlIy the villap-ers do not get any rerum. Of 
ceurse, as t lIaid b,.fore, either it ill the fault of the man who ploughed the 
field, or it is the fauIt of ~he Government that do not supply water, or 
it ]s the fautt of God. Almighty for not ~ving water at the proper time. 
However, we have beep footing ourselves about fllese fertilise1'll, and 181ms 
and Jakhs of rupeell have been Bpent In the Tanjore dilltrict of the Madra. 
Prb6idency on these chemical manures. . . 

Now, there is a farm in England which is called Bothampstead Farm. 
A great phillUlthropist about • hundred years ago eudowed aU his property 
for agricultural benefit, and that farm does a great deal of good work. 
And what did that fann fuui OQt? It fouDd out'that thechemioal fri-
lisen, over which we have been fooling, 'poil the land and deterionte the 
soil &Ild in order to be effective, there should be half chemical fert;iliaer and 
hatf allimal manure. Now, Sir, I have spent lakb. and lakhs of rupees 
GIld all my money is gone. Waa it not the duty of ao.,emment jio fiDd out 
aBd teU me that I should go in for half chemical fertilisen aDd half of 
animal manUl'e? Somebody like myself who h&d nothing particular to· do 
found this out from an article in the Agrioultural J ouma! of India. It 
was printed in the newspapers and it ~reated'" row, aIHi it looked' •• II 
there W88 going k> be a bl'eBoh of the public peaoe between the agent- and. 
the ryots over thi.. Eventually we MJ 'tattled. €Iowa after l<*ln~ IOale' lakhe 
of runees on forei~manure, That, Bir, ill the 'position ~diag the Be. 
March IDe.titu~ so' far B8 8~eultural chernfsUoy fa COIleemed. 

'There iI' in PUIR aft AQilieUltubl Reil~~h .r~~Mt~. ,M'" MMra 1!W. 
ZtaucMtn Abmadsafd, 8bdUeb' all th. ac!'Vi1OllY bt8s. Abblis! tlM,~ 
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all that Puss Agricultural Researoh !oMit.. In the I!Oww·.f h ·eu-
lDination of witnesses by the BoY/ll Commission on Agriculture. they w~ 
asked the percentage of rice cult.ivation throughout Indi&-it is a £80irly big 
percentage though 1 do not now remember eXl1:ctIy what that pero8'Iltage 
is-and they were asked what steps they had been taking to secure researCh 
for improving the production of rice in India. And they said that rice doea 
not grow in or near about Pusa, and so they never troubled themselves 
~bout it. But I have got to pay, and my grievance is that I have got to 
pay for Jt. If you had not asked me for money, I would not have troubled 
:about it at all. On the contrary see what happens in other places. Italy 
is a rice-producing country; America, California, etc., produce rice. If 
I want mater,ial t6 find out how to get rid of insects in rice, how to manure 
my field, how to produce a better tiith and what sort of implements I 
should U88, I have got to go to Italy. I have got a big bundle of literature 
10 Latin or Italian and I cannot make head or taU of it. If I go to Cali-
fornia, I get a bundleful of literature on rice and rice alone. That is the 
way to Improve your agriculture. What have the Govermftent of India 
done? They have got 1:lgricultural bulletins. I do not know if any Hononr-
able Member of this House has taken the trouble to go throu~h them. 
Eut look at the tmubles we are suffering from. I want a book about rice 
and the entire Inwan production is rice and nothing else. Now 88 a re-
8ult of the Royal Commission on A~culture they have got experts. aDd 
people ~o out all over the country and talk of the improvement of the Sllll!\l'-
-cane cultivation. I have nothinEt to do with sugar-cane and I am not going 
to trouble about it. But if vou look at the Report on the SUllar-cane in-
·dustry and see the way' in which they have tried to improve t,his SUjl'Ar-
cane CUltivation, you wi)) find that there is a great deal of romance. Rnd 
trom my standoolnt. there is a ~Rt deal of tragedv hehfnd it. Not in 
one item, not in a sinl1l& place have thev tried t,o tackle the re&:l m'3vancee from which we Are Imfliering. And vet DI'RC\t,;caUv thfl entire money that 
Govemment make 19 from our produce and from our labour. 

Mr. O. O. BlBwAI (Calcutta: Non-Muhammadan Urban)..: But there is 
·6 SQuth Indian gentleman on the Imperial Agricultural Research Council. 

Baja B&hadur ~. Kri~D&lDac1J.ar_: That is by good fortune or ill fot-
.tune the worst of It. Sl!' I thank my Honourable friend for remind' 
.me o~ ~hat ~act. ~~CO~lDg to the Government of India, the man w~ 
.occujllea 0. high poBltlOn m some place or other is fit for everything else in 
.the world. G~~t people, clever UQJversity men, successful lawyers, first-
It'ate DUlthematicuUls, good professors they are fit for eVerything else in 
th? world. .Only they OanD\lt be doctors because the result' may be some-
:Uung oalaml,tous; nor c~ they build bridges beca.use we shaD all go down 
1Vhen travelhng OD the rallwaY8. But barring these two things, where they 
40 net; al~ow the8e people to come in, these Government officlais are fit 
for 8nyUlln~ .aDd everything that you can lay your hands on. You start 
8 new establIshment and you at Ol\ee appoint a m&n in the Civil 'SeNi06 
or ,tbm-e oth~r 8e"loe. He may be of oourse an Indian but tbat does not 
MaIM 8Il:v ddfe~~ iJoIong a9 he does' not know a.nything about these 
tbib~B; Tliat, 811', I~ on~ Of the tangible results of the Agr:ieultur8~ Com-
mitlSIOD. A,!-otheP .t~lng til that, where'Ye!' you go, you have got aD Bd'rillOty 
'beani. I· WIn: 1lG4! Gl18"" . ~n fltis advillO'i'y bORm but there 8)SO vOU ftnd 
ib&· ... me .• ry .. ftt Dr. lMauddin's educatiObal b88rd~ . )('08t of theril .... 
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amateurs, !"ld have absolutely no time to think and do anything except to 
go at pubhc expense to the central station, talk and go. Sir Nizami in 
his Sikadarnama has got a very nice couplet which may be applied to 
these advisory councils, and I hope t,his Assemblv win excuse me if I 
(Juote it: " 

•• Palle M u8'~awarat flIQA.,,1 aTaBtAand 
Ni6"i$ta7ld 100 gultatad 100 barkltaBtcmd." 

"They all arranged for the uaembly; the membere came, Rt., spoke and wet 
.3'WIiIY· " 

I assert that in 99 cases out. of a 100 this is the sort of advisory oouncil 
that we have been fooled w~th. And the worst part of it is that I ha\'e 
to thrust my han~s deeper and deeper into my pockets in order ~o ~nd 
mon~y for. these people. It breaks one's heart and how long can o~e go 
'0t:t like this? In short, I want what they say in Urdu, "Thora8a likhna 
fjah1lt 8mnajJana". .' 

I am only giving a taste of ,what I' am .s~~ring from. I assure the 
H.ouse that, if they can give me three days and bear with me all that 
time. I can lay my gr:ievances before .them.The result is that 1 w.ant 
"that these th,ings should be carefullY QI:>Dsidered. and that the Honourable 
Membel'8 qf this House' should go into the detai:ls of each item from which 
th,e agriculturists suffer, because I call them ,thE" back;bone of the (~ountry, 
and try to redress their grievanc~s. On the top qf it all tqere is the Jand re-
-venue P?Licy. There have. been lots of things tragica~, comical and romBI): 
t.ic about this land' revenue. 'Yhen.1 go and tell. Governmept' that I aDi 
suffer!ng from .t~is f.xceS!'l of assessment they.say, :'You .haye been paying 
it from time Immemorial, from the time of Manu". Of course I have 
been paying. And there is ~n:e thing wh~eh I '!Vant to say here: publicly 
from my place in this House, and I can say it without fear of contradic-
tion. . . ' . . -' 

The ryot or agricultural producer does not want to shirk his liability to 
pay what in the old Hindu days was the Raj bhag or the King's share. He 
does not want to shirk it. They say one-sixth of the gross produce; but 
Lord Curzon in his peculiar way of mathematical calculation worked it out 
to half of the .net produce-I shall oome to this later on. We have been 
paying one-sixth of the gross produce from time immemorial. We never 
objected to paying that. As I sh8'1l presently show, we are now psy!ng7& 
per cent. of the net produce, which is rather more than one-sixth of the 
gross produce in all conscience. But what is the return that we get? If 
you take as the Raj bhag one-sixth share, you must return to me some 
benefit. I would like to know what is the benefit you have confsrred on 
me. What is the present condition? When· the English first 8Cq~ed 
the diwani in Bengal and later on these provinces, they had no olear Idea 
of land tenure. They had imported from Europe iaeas about their own 
feudal tenure and the way money was collected from the land. They tried ~ 
fit in tholle ideas with our land svstem; and the. fifth Report of the ai!all'8' 
of the "Rast Tndia Company would't,e11 you the .stcn'y about the WRy In which 
theRe thiD!l'1'I were done ill order to find out, how best to adiuat. ' Eventually, 
flO f.r 1\11 Ben~Bl was onnClerned evet'Vhodv knowR that they came to th~ 
pel'!'nanent, ~ettJem~nt. But AO far 8S the MadrAS PreSidenov' was ooncern-
ed. they ftuctuated between the permanent, settletnell4;. and the ryotwari 



TO llfDI"R.' I'INAJfOIl BJU. 2167 
:settlement. What that ryotwari. settlement is· nobody . be .. ; Ycna uk 
Major General 6Iir Thomas Munro who started it, whose evid8DC8 is 1'8-' 
dorded before the Committee on East India Mairs, who says that alfihough 
ryotwari holding is a direct holding with the Government, it is yet .• per-
manent settlement in the sense that you cannot change it. But no, says the 
Oovernrhent, that does not mean ryotwari settlement and that is what has 
heen held jn Iater despatches. Whether it is a pennanent settlement or 
whether it is a periodical revis.ion, one thing that is now within the plane 
of practical politicF.l is their constant harassing unsympathetic WRy of 
revision of settlements. With regard to this revisioQ, of settlements, I will 
just read what happens. The settlement is generally for 80 years. The 
settlement party's visitation-not 'visit-~)Ver each portion of the oountry 
has been going on, and it has practically finished its labours; in one place 
it is a fifteen years' contract; in another place it is 80 years; in a third 
place at is 40 yea.rs.' The' settlement party goes into those places where 
there are fixed periodic .. } settlements. .The yean roll on: another party 
comeR Bnd this is what happens. I am quoting from the Report althe 
Indian Taxation Enquiry Committee and I want this House particularly 
to note this:'·, l 

"At t,he rellettlement. which takes place at t,he clole of the thirty Y.'" IIflttlemmt 
period. the .ett.lement officer ma1reR II· detailed inquiry into the eoonomic onnrfitinn of 
tb~. district. &1Id then comes t.o pn.raJ conclntrioD.R AI t.o wht't.her thfll"e is inst,ifimti')D fnr 
a chAnlrtl of the nd •. and bUM hi. Alir&relltionll for alteration of th .. _flllllmfln~ D'ilinly 
r.n tbeae nnaral inl1uiriflB and on the AftI'acrt'l vATiat iOll8· in prieM of fOOlf llTAina rinl'hillt 
t~ _edin« thirtv Vflal'll. The frame work nf the oricrinal aet,tltml'mt ill nCot n~u""y 
di.tn"W nnll!lla it: ia dilCOV8l"8d t.hat it. i8 natent.lv unllnund. Under renent orffp. .... ~f 
th .. flnvem'nP.nt. whatevel' the pnhAnCflment. th-t, mi,.J,t .... indicated hv the pnfn .. rp,""nt. 
of t,he half·net rul'!. it h," heen direeted that the maximnm enhancement win hA'lImilC!d 
to 1~ pel' cent,. whfln the variation of rate. oonailltR only in a percentage enh8'llcempnt 
hailed on the rile in prices." 

I.f you. take this paragraph bit by bi~ what do you find? "The settlement 
officer makes a deta.iled inquiry into the ecgnomic position of the district." 
You know what it is. He selects a typ~caJ vill8ffe, or rather he writes to 
the Collector, the Collector writes to the Tahsildar and the Tahsildar writes 
to somebody else and they take hold of the best villages in their charge; 
they take very good care to see to that. The settlement officer goes there 
and goes about to find what is the yearly produce. The better sort of people 
know what all this is ~ to lead to and they make themselvesscaree 
under the excuse of a marriage or funeral or something like that; and so 
they take hold of the landless man who sits on a pial in the village and 

weaves B theory of his own.· Thia detailed inquiry referred to 
in the Report is from that man; and then he goes home and 

fiend .. for the vH1a~e accountant. This accountant is an extraordinary man; 
there is an old Tamil proverb which say!! that God. Almighty first created 
the God. of death, and there was a little bit of earth remaining in his hands; 
so he took hold of another person and CR lIed him the village kamam or 
accountRnt. That is the sn.ying in South India. The villap:e kamam !loes 
to the settlement ·officer and ~ves him a mRllIlificent account of the pro-
d11ce thmuQ'hont the last thinv years, all verbRoI and all out of his memory. 
'ThPl'fI is no itouht that mlln hlLQ qot an ext1"llominnrv memory An~ Jf onlv he 
bad chosen his pJ'Ol)er sphere of life. he woul.d have heen a mORt hnJhRn!, man, 
'however he ~s And . Qives him these .ltetnils; ;And upon these itetruls be 
makes- 'out his. assessment. ·Then -there is . the .·Bub~~eIPRtrll.r's' reco]!'Cl,~~ 
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i'btia ,J'aih8r _big doo1imeDt. It eoqris moatly of .Va of JUldDg 
.... ; I myself :aave macie 'leasee, but not in this haphazard taablon. 
They Wie hold of iii Diail and ask him, for example. "How much ril y6u 
give for the •• five aOleS that we want to 1ea88 1". He saya "Be. 100". 
They .. y. "No, no # you mUlt gin RI. 200". E'YentualIy they settle it for 
Be. 100 aetually, but I ask bjm to write out a lease tor 200 rupees beoau88' 
taeIe m!gb& 'be somebody &lle I~er on who might gne them that amount. 
7be I'81JUIt is that the settlement oftioer bases hie recoveries UpoD thia leaa& 
IiM'saya, ··You real~ 000 rupees of Course from that maD and BO you 
diIb 'afford this inorease ill 888e88ment and you are Uahte to it". That 1a 
the 80rt of inquiry that he mate.; and if Honourable gentlemen 'Will only 
I'efer to t~~ Bardoli Enquiry Oommtttee's ~there is 8 .hole e18bo~ 
rate! 85-p~l'h mtqmry and 80 how ean I .rouble this House with that t 
I shall ~ply ~'Ye you the ooII.ciusion of a distinguished judialal oftieer 
~ Ii didhtguished revenue ofBcer, b~tt of them Europea!i8-all honour 
~ tbefti. 
, " ".we' ate DOW in " p,mtion to lum up thi. part of our report. The qulltion tbn 

wat! put to the Bardoli Enquiry Committee waa baaed upon the alle!JuiGb made bf 
the Bardoli ryot that the reports at"C8IIlble to the public did not contain pfticient 
data WUNlltiq "~rA, ud that. I01Il8 'of • detr. are ........ We are lIouDd 
., W. that tile _plUM 1eferNcl 'to iD fOint (6, of 'he ... of refwonoe I .. .. hIt.aMi::J,. jUCiW. TM dMa in the I'8pCIl'ttt ar-t from nil_I aacI' ale Mfl.tltir 
.... ' ohvi BOt. _cIeot to warrant either the p1Ieral in..... aaaetioileclJ" t,h. _i_ rMet oc Ute .1Ieb lliJher iJICI'8UII iD tile ClUe of .......... ~Ua.... Th • 
•• &81 aIIII .e' .... w.tica _" been .... el_,. _,nled and Ii_strabl,. ineortd 
D1 a larlJ~ numbe. of <1'18_, aDd, in ..... mUC be repnecl .. ooinpletelY1lllreUahlo.·· 
1'bia ia ODlJ a sample. From the sample judse of the bulk. Wherever you 
go, whatever Settlement' Officer might report, I challenge it, and I Mal. 
len~e it deliberately and w'ithout the least fear of OOIltradiction, go to any 
Sett.lement Officer, this is the 'result. Only in Bardoli after 18 months r 

strug~18, they werE,! sftccessfuJ in getting IQ judicial ofticer who was able to 
goint0 the matter, and who eame to the conclusion "in general must be 
lIegarded a. completely unreliable". 

1 now turn to what the Taxation Inquiry Committee says: 
'''h ia chiefly apon this detailed iaquiry that t.he 8etJ... 0Ii0er IDA!.;. t.1I., \beT 
m~. the .....-ment ... 

There ie ono little thing· that is very psrtinent at this stage. After' 
t~i8, inquiry, l3av~, you tlver heard a Settlement Officer saying' 
~y time tLat no increment should be made in any village? The' 
Set.tlement, Officer's inqu'iry somehow or other 1eoos him to the oon· 
~sj(jn ~hat there is IICOpe for increi:.se 10 much 110 tha.t even the Govern-
ment are some timeR scandalised that, they themselves are either ashamed 
,,)t' Qst.onished of their rtlode,ration,-l.do not know what.-when, they 
~y that they dQ Dot want more than 18t. Detailed, inquiries are whoUj 
oDl"etiabl~resuJt., increment. and there is always a percentage of incre. 
ment,':"-'based up<m what 1 Rise in prices. Now, that. rise in prices has, 
~ a fJltle bit of story. Here again, I aDl ta11ringQf the Madras Pre-
IJtdeney. Ip tbe Madri.l.8 Pl'<,sidency, t believe Ronoutahle M8IJ).bel'B.moW' 
tbat ,in ~ ryotwari villages. Government gives us what, they ()all 8 ,'Patta., 
Pntta .m a document in which they eqter Qur holding', 8l'ld ,tbe !'&~ ,afJ 
wlJiefs ,: .. e ,Illiv6 ,p tid pay our, &.teslftntmt, ~be tQilal. 811Bt!88meli~ clue by 
'"' toO the. G~". ,It does n6t lD!3an a i~Jeq~ M 8 mad'. 
fllftdry, but It ...... he etttfre ltotdil'lA' of one' pat'titfttlat penon wt108e 
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name 'is entered there either as the l'eJ*fl8entMti\'eof the fuaUy ~ in his 
iD4i,ividual capacity. Now, Sir, when the ~yal Commission on Agricul-
ture were at their wits' end to find out materials, Uleywere v~1l1ngry 
with the Madras Government because they had not given them the 
s.-nJDary of. '-he oonditions or the details of landholding and· all that. 
Ho\\,ever, eventually after !\ great deal of haggling, they were able to 
get the ntlC8Ssary materials from the Madras Government, and they 
found that thel'El were five million eight hUDAb-ed and seventy paUad4r, 
out of a total of 6 million 415 thousand 515,-taat is the total number 
of pGttodar. in the Madras· Presidency. Out of this total·· nqmb'~r of 
pattadaT' in the Madras Presidency, 5 million 870· p4ttAQar. pay !li. 00 
or less upon their holdings. Out of 51 million pattadar. roughly, 6 milljon 
pay Rs. 80 and I£:Ks. Now, /lR~uminft Re. 4 t(l Rs. 'Sf-it is very much 
In!)rc in the Deltaic districts of the Madras Presideuey,-but even ... wn-
ing that between Re. S a.nd Rs. 4 is the nverage tax of the holdinA8, .. nf! 
eve.n BUP.' po. sing that all these people. pay. Re. 80, which is not the case, 
~. ¢' these, 2 QliUion 2l thousand JlGtttldar. pay ~low Rs. ~O. Only 
600,000 p.y abou. Re. 10 and below B.a. 8Q, a88-nmillg that, Sir, We bave 
got nearly 9/1Oths of the persons who hold Iud p.yiDg Be. SO and leu 
upon holdings which are uneconomio. And what is the criterion upon 
which you justify yourself for raising the asse88Dlent? General inquiry 
and on the average variations of prices of food grains during the period 
of thirty years. Variations Rre all right. We all know of the Marwari 
who . calculated the average depth of w"ter in a river when it we.e in 
flood and who got himself washed /lway in midstream when he was in 
12.ft. of water. But apart from that, what do you find 1" The averAge-
prices of lood grains don't matter to him. Out of 51 million pattadaTII. 
five million pattadar. pay land revenue at the rate of Rs. 30 a year, which 
occordingto Lord Curzon's calculation, give him Re. SO. Say it gives 
him MDie Bs. 60. Waat does it matter to him whether grnins Ilre sold at 
~. 8 or Its. 2 a pallah. It does not matter to tlim at all, because he 
has not got ~ny grain to flelL On the contrary, he hae got to borrow in 
or.d,~ to makE: both ends meet. Therefore. first of a.ll the details collected 
by the Settlement Officers ure all un'l'8liabJe, becaulle ev.ery time these. 
officers oome to a village there is an in.crease If you ask them why th"y 
have done 10, they say, "Oh, look here, look at the records. I DlUI;t. 
helieve that your economic oondition has improved". 

'I hat , flir, is my grievance with regard to hmd revenuf'. So that, when an I.hese pvancea were .placed beIQI."e the Joint Parliamentary C'JOm-
mittee, what did they sny? 

"The Committee are impressed by the objection railled by many Rih,,_ by I he-
ft.anner in which '!ertain c1aases of taxation can be levied upon thepeopl" of Iudia by 
eZP.a1tive aetion without, in some call8l, any atatutory limitation of the rat.. and, in 
o&h8l' cu_, 0)' adequate "prescription by statute of t.he mefbode of "'11I88111lent. Tbr.y 
('ouider that. the impoeiiion of Dew burdtns should M ~aduaUy brought. more witlaht 
th .. pur~ew of the Legillature and without expreeaiDg any judgment ,n tho! quellfinn 
whether land revenue i, a rent or tax they advi-e. At prell81lt the statut01'Y hui. 
lnl' charRing levy on the land vary in different ProviftCl88; bot III fOIDe at 1ft« the-
pitch of ....... nt. I. emirely at tile dilerftioli o. the Ezeaative 9ovwnllhtllfl. II 

HeW'f! YOtl ba" IIOt 8 liMle bit of buUeriDIl ... hf!n ·th~ It.v "No h",mt'.R 
of the lidministr_fon is "~1ated wi." R1'MtH· _bontkm or 081'8"-
thDk. to tM awtimoay __ by the .Joinft o-mKtetl. W. 1.tft aee~ 
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wont tbe' Bardoli CommiM .. ioners have said about the elaboration and 
care. Proceeding furth~ theCommiitee !lays: 

.' "But the people wllo .. moat fitt,ed have DO voice ill t.be .... piq of tbe 11 .... 
and the rul. are evell obecare aDd imperfect.ly undtr.tood by thole who pay the lana 
~V8Due." 

Here perhaps I may be pardoned for saying tbat the rules are imper-
fect1y unders~ not by those who pay the land revenue but by those 
who' administer the land. revenue. I have got certified copies to IIbow, if 
anybodyohallenge9 me: 

"The Committee are' t.herefore of opiuiou " 

and tbat is the operative portion of it upon which, Sir, I base my 
criticism : 

"that the time baa come to embody 1D the law, the maiD priDcipl. by which land 
rrVeDlle iii determined, the methoda of valuation, tbe pitch of .......meat, the perioda 
d renaion, the graduation of enhancement, aDd tile other ahief pllOOlllMl which toach 
the well.beia, of the ftlveD1l8-paprL" 

Now, Sir, I am one of those reV'enue payen. Tbese statements were 
r8c0rded 12 years ago in the year 1919. From that time onwards we bave 
been trying our best to improve the system. Our friend Diwan Babadur 
Rangachariar, with aU tbe experience he has acquirM during bis forty 
years' experience at the bar in connection with caseB arising out of lli.tid· 
revenue matters, has not been able to shake the citadel of the Govern· 
ment of India and to make tbem agree to bring forward a declaration of 
policy not toO incre8l.4e these cesses at every settlement. It took six years 
for tbe Madras GovE'rnrnE'nt to move. They were pressed and eventually 
they brougbt forward a Bill. And what did that Bill consist of~ It 
c'lnsisted of procedure--what a man sbould do, and what a man should 
not do, and at what time. That is all that that Bill put forward. 'l'he' 
Joint Parliamentary Committee said, "Fix the pitch of assessment. ". 
"No", said the Madraa Government in the first instance, and tben they 
intnlduced a BiU. The Legislative Council would not 'ook at that Bill, 
and it is onE'! of the few inl!tances wherf" eVE'!n If"ave to introduce was. 
lefused after two davs full-dress debate. When it came to the Govern-
ment of India-and "hflre I have a direct grievance to lay before this 
Honourable House-the Go\"emment of India would not allow the rate 
of assessment to be placed before the Legislative Counoil before it i. 
applied to the country. Tn other wordsJ when a Settlement Officer says 
thHt there sha]] be a certain increase in the settlement rate of a certain 
district, it is final. English is a foreign language to me. I do not 
profeas to understand it. and even after nearly 40 years' experience I 
think I am talking in the worst possible la.nguage that any man c:mld 
hear, and wbat little I knew I have for~otten during my residence in a 
Native State. In spite of all that, I believe I can say that the passage 
that 1 just now brought to the notice of the House clearly shows that, 
tbe rate of· assessment must be within the control of the peopla-that 
at any rate, is what the Joint Parliamentary Committee said. "No". 
SAyS the Government of India, The Government of India do not a~ee 
thRt tlie LegislAtive Council should fix' the' rate of aSBessmen'. ,Than' 
why do Y'?U .g? to tb.e" Ro"~n~!l;\ble':Con,f~ence? . I do not: 'Uliderstrmd . 
it. We -have all been told, no taxatIon WIthout repreSentatlon., 'If -the- I 
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Lc:~islature is going to be responsible, and all that sort of elahorate 
thing-direotly you IIny something, Sir Cowasji J ehangir stands up and 
liI·os &\'\'I&y for pall an hour defending the Round Table Conference, and' 
Mr. Ramnswami Mudalinr stands up Bnd fires away for three qunrt.ers 
of aD hour, and all that sort of thing. But what is the result? I say, 
"Don't raise the assessment without asking us". "No", says tht! Gov-
ernment of India. Then, a question was recently put by my Honolll'flbJo 
friend Diwan Bahlldur T. R.angachariar, in answer to which, after n1l, 
the Government of India specifically Bnd definitely stated that the reas.JIl 
why t.he Madras Government was not allowed to carry through the Bill. 
was t.hat they (the Government of India) did not agree that the rate ")[ 
nssessment ~hould be within the purview of the Legislative Council. 
Unfortunately, Mr. Uangacharinr was not here in Qrdel' to pursue the 
subject. So. I myself took courage in both hands because I clid lIot 
kIIOW how tc: put a supplementary question. I got up and with yotll' 
kind '~nd\llgence I put /l. question, "Why will not the Govenlment allow 
it 1". The answcr WIIS, "Because they will not allow it". (Laugh~or.). 
Sir. in the olden days, when we llsl'd to go to ol1r schools late, the mnster 
IIsed t.o ask with a cane in his hand, "Why did you come h .. te?". 
"Sir, time passed". (I,a1J~htel'.) Simihu·'.v, the Government of Indi::L 
,,·ere. told by the Joint Parliamenta.ry COUlmitt·ee to put the rute of 
assessmtmt within the purview of the Legislative Council. You declinl~ 
to do it, and I ask you, "Why?". You say, "Because I will not do, 
it". (Laughter.) And yet you are surprised that the people ar..3 r;ot 
happy with you. And yet you arc surprised that there is -discontent 
in t.he country. 400 years ago, the greatest, the wisest and I urn sorry 
to add the mellnest (tf men snid, .. When there is sedition in the country 
there must be some ellURe for it. Remed~' it and do not go :md repress 
it" . Those words should be written on the portals of the Government 
of Indin now. 'rhev must read them every day and sec whv it is that 
there is discontent "in the country. Don't 'go after useless people. 
Don't go to t.he demagogue round the street corner who ueclaims. 
against you. Why does he declaim against you? BecHusa t.here is 
materia! for him to declaim against you. You deprive him of the mlttel'ial 
and his work is gone. and you can go on with your work. I go to one 
rbl'» and I get n declaration. In another plaoo that. declaration is 
nullified, and you must agree with me that I have a grievance aga.inst 
you when you behave like that. Here is my Honourable friend the 
Finance Member saying that he wants 18 crores more. He says, "~ 
do not care how you are going to pay it, but we are going to have it". 
Then comes the income-tax. I am not going to enter into it now. I shull 
havtl something to say about the grievance we have got in that respect. 
but {or the present I am not going to take the time of the House over it. 

There is only one other statement that I crave leave to bring to tbe 
notice of this Honourable House. and that is an extract from the official 
oral evidence given before the Indian Statutory Commission. (Mr. B. Da':l 
. 'This House boycotted that Commission. ") But surely you are not going 
to boycott the facts that were collected. You cannot bc?'ycott facta. 
(Hear, hear.) There they are 'staring you in the fact. I am oul.V con-
cerned with them, and not with the Statutory Commission. (Jln H1HOur· 
able Member: "It is a. miBBtatement of facts. ") This is only about the 
voters. Out of the total number of voterS, i.e., 1,280,000, 90 per cent. 
roughly come in through pattadar8, and of this 90 per cent., 75' per C!enL 
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pay less th~ Rs; 10. That is the position. That is the condition, that 
IS the way lD which the people are ground down in poverty. 

S~. I have j~ a sort of discUl'8ive way tried to place before the HOUle 
f~ts lD c~nectlOn ~th the economic condition of the agricultural popula-
tIon, especlally relatJ.~g to Southem India, and I very respectfully ask the 
House that, before, It agrees to those items of taxation whioh would be 
placed before it, it should insist upon these things being redressed by the 
Government before agreeing to any such proposals. (Applause.) 

. . . 
Mr. B. bJRam PandiaD (Madura and Ramnnd CU'nl Tinnevelly: Non-

Muht;Ullmadan Rural): Mr. President, it is with a feeling of painfUl dis-
appOl~tment thnt I ht'ard the deficit Budget presented by the Honourable 
the Finan~e ~Iember. I ha~ give~ not.ice of a token out motion regarding 
kerosene 0l.I lD the .Budge~ d~scusslon, l)~t some of my Honourable friends, 
who had. given notice of Similar cut mot.lOns, had already spoken about it, 
and hence I did not move mine. 

Now, Sir, this is a matter in which every poor home is affected. In 
olden days, we had other oils, such as castor oil, for the lamps, but after 
the advent of kerosene, even in villages situated far remote from towns, 
(You see, Sir, in every home kerosene lights. It has become a necessity 
in every day life, and without it, it is impossible for people to manage. 
In some places, where fuel woods are scarce, people use kerosene as fuel. 
In the rainy season, even in rieh men's houses, they use kerosene first to 
light a stove, and in similar other ways. You are aware that in India most 
of the population are villagers;. 80 per cent. of the population are agricul-
turists and are considerably poor. You are also aware., that people are faced 
with a very gloomy situation owing to general depression all over, owing 
to floods due to excessive rainfall, and heavy damage to the crops and 
several other causes. The political unrest in the country also has contri-
buted to a certain extent. This deficit Budget bas taken the country by 
surprise, and every one is shocked. Every one is much agitated over 
these additional taxation proposals with a view to meet this deficit Budget. 
The enhancement of income-tax and super-tax has considerably affected 
the commercial class. Enhancement of taxes on luxuries will affect tlle 
middle class men. The increased duty on kerosene and sugar will affec' 
every poor home. Sir, I would like to know who will feel pleased over 
these taxation proposals. Several Members of the House have abundantly 
«iven expression to their views on this unfortunate situation and at 
the same time have suggested several ways and means to meet this deficit 
without laying an additional burden on this poverty-stricken unfortunate 
country. The Government have come forward with 8 proposal of 8 Re-
trenchment Committee and manv Members of this House, out of their own 
experience of cOIllmittees, have 'clearly expressed the view that these com-
mittees have not improved matters to an appreciable degree. If I am 
permitted to suggest, Sir, I would suggest for the consideration of the 
Honourable the Finance Member that a further enhancement of taxes on 
the import of foreign liquors could be made and increased export duty to 
the extent of 25 per cent. may be leVIed on raw skins and 20 per cent. 
on raw hides. My Honourable friend, Mr. Jamal Muhammad, very clearly 
spoke the. other day on the Budget speech about the proposed enhancl3-
ment of export duty on raw hides and skins. I have received teleJll'8ms 
from the following important institutions.-The South Indian LibereJ 
Federation, City Branch, South Indian Chamber of Commerce, South Indian 
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Mel'C~~ts' ASf!Oc~ation, Tanners' Association, Dindigul, Skin Merchants' 
ASsoCIation, Tnchlnopoly, and from the Calcutta mujliu, expressing their 
-disappuintment over the new taxation aud asking me to place their grievances 
'before this House, and to the Honourable the Finance Member for due 
consideration. My Honourable friend, Lata Hari Raj Swarup, elaborately 
'Bpoke about the dumping of sugar the other day in the Budget discussion 
and carried his cut motion. Therefore, Sir, we have with all the vehemence 
that we could command to place the matter to the best of OUr ability before 
this House for due consideration and I cannot support the Bi)] as it stanc;ls. 

X1IDWII Balhubir Singh (Agra Division: Non-Muhammadan Rural): 
First of all I wish to congratulate the Honourable the Finance Member on 
the lucidity of his expression in moving the Bill, and the completeness of 
the literature supplied to us but I will request him to see that this sort of 
literature should be supplied to us a little earlier, so that We might be 
able to study it and then give expression to our feelings in this House. 
'The unfortunat.e feature of the proposals of the Bill is the taxation pro-
posals. Now, Sir, the efficiency of 0. Government can be judged by its 
credit and by the efforts to reduce taxation. Mahatma Gandhi also laid 
stress on two things. The first was a change of heart, which fortunately 
8eems to be forthcoming, but the ~econd, the reduction of taxation, is not 
forthcoming. The position is worse because the Finance Member proposes 
n tax on several things, for example kerosene oil, which will hit hard the 
poorer classes, and this is 0. very good reason why it should not be levied. 
The betelnut tax ulso will fall under this category. The silver tax nls,) 
comes third in this list. On account of its cheapness, poor people wanted 
to buy small articles of silver, but now they are debarred from doing so. 
'rhirdly, I wou]cl point out that snnitation has not received' sufficient atten-
tion nor village uplift, which are very necessary concomitants of Dominion 
'Status. J would not prefer the destructive propaganda in Europe by Mr. 
F. L. Brayne, M.e" to the conRtructive work like that of Mr. P. W. 
Marsh, C_I.E., for village uplift. There is the question of economy which 
hilS not received sufficient nttention. Fourthlv roads. The condition of 
roads in my cODRtituency is, genera])y very had .. Particularly in Mqttra and' 
Mainpuri districts it is worse. When foreigners visit our country, do they 
like to praise your work and efficiency? No. Mr. Brailsford. a Member 
of Parliament, who visited the Ma.inpuri district recently speaks in very 
disparaging terms of t.he eondition of the roods in the Mllinpuri district. 
These things should be remedied before you hand over. 

Retrenchment in the Army is the crying need of the hour. Do you 
think that by stopping the construction of some barracks here und some 
barracks there you will serve the purpose? No. Tbe Department of 
Education of the Government of India should take more interest in the 
correction of the mistakes of new and re8Cltionary Ministers than they 
have hitherto done. La.stly, I will appeal to the Honourable the }<'jnance 
Member not to increase t.hc income·tax, and instead reduce the Army 
Budget by at lenst two orores. 

Mr. Jag&ll B&th Aggarwal (.Jullundur Division: Non-Muhammadan): 
I wish to draw t.he attention of the House to the problem of income-tax, 
which is a serious problem, Sir, for the present year. I trust the ~ouse 
will bear with me when I take it back to tbe early times when this tax 
first came on. The first all.India Act which applied this tax on incomea 
'Was in the year 1886. Right down from that year to 1918, this tax waR 
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BSsess~ .not by a specialised Department but by tahsildars and Deputy 
Co~ml8s10ners, and it waa 818et1sed praotically on certain general principles. 
laymg down almost a Sat rate.. If I may say so, it was a case of 
ben~vole.nt assessment. There was no question of very close scrutiny. 
looking lDto accounts and so on. You hud to pay your tax with un 
occasional. increase if you were found to be flourishing. In that wav, it 
was a. penod of benevolent assessment. When the war came on the 
yi~ld from the tax was not found t.o be f;uffici£'nt. Eyery year, it "'us 
pomted out that the incomt~-t/,x yield wus wholly insufficient for the needs 
of the country and then this specialised Department was brought into 
existence. First, the super-tax was addt~d us a war mealmre. Now. Sir, 
it would repny to mnke a eompnriFion. In th(, Budgl·t figures for 1931-32 
my 'Honollrtlblc friend, the Finnncc M£'mbcr, hits budgeted for 18'49 cmres. 
t<'or the lnst year, the figure was 15·79 crores and for the year before it 
was 16·70 crores. so that. ";e nre now in the neighbourhood of 16 to 18 
crores under the hends of inc'ome-tux und super-tax. l.'his is the second 
head of Government revenue, the highest, being Customs which COmes to 
55 croreR. How hos inCOll1l'-tnx (\o~ne t.u be so impOI·tuut n source of l'e\,Cnlle· 
to the Government of India? We might just look bock. If we stort with 
the vear 1911-12, we will find that tho income-tax rcvenue cnlculated in 
pomids was rough)~' 1 million M2 thousand odd. Translating this into 
Indian money, W(~ get roughly 2'40 crores. 20 yenrs ago, we hnd nn income. 
tax of nearly 2i crorcs. There was no super-tax thcn. It gradually in-
crensed in 1912 lind 1913. It was about 2'6 crore';. In 1013-14 it WRS 
about 3 crores and in 1915·16 also it WIIS nbout 3 Cl·orCf;. Now came the 
period of increase in 1915-H}. Then we hnd RonH'thin~ like 11 crores. 'fhe 
t~xact figure was £7,700,000. In 1919-20, the figure was 1;') million pounds, 
something ~igher than cyen whut we hnve todllY. ThRt was soon lifter the 
war and it "'1\8 about 22 crores. In Hl'20-21 we had £11 million, something 
like 15 crores. Now, Sir, we have seen how it hUB been gradually working 
up during the 20 years from Rs. 2 ('rores to R!1. 18 crores. 

Now. Sir, we have- to see, if this income-tux which is going to make 
a serious inronn on pri\,llte inC'omes is not a Herious problem for the middle 
classes. Now, I wish to examine the question whether the increase in the 
income-t.ax, the 'recent increase according to modem .principles, has kept 
pace with the modern principles of assessment also. In other words, is the 
Honourable the Finance Member only to apply the rate according to modern' 
conditions and not to apply the modern machinery of assessment or modem· 
principles of taxation in applying this tax? Now, Bir. the first thing to. 
which I would invite the attention of the House is that there is a distinc-· 
tion under the English law between earned and unearned income and earned· 
income is treated differently from unearned income. Let me just examine 
the provisions a. little bit more closely. A man living on the profits of in-
vestments. on money earned or inherited from the past, is treated in our 
country in the same way as a man who is living on his Wits, being either 
engagE'.d in the professions or making money by trade or otherwise. Now 
there is a world of difference between the two. The one has simply got Co· 
live. blls got only to be there to make his earnings,-the other has got to 
work, and there is no justification for treating ftle two in the same way. 
'Mle~ is, Sir, precedent for my contention in the English lnw. They say 
in Ene-land with regard to earned incotne, one-lenffi-this was in the ,eat-
1923 and I speak subject to correction ns to what has happened tatet,. 
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Ferhaps there has been better l(!lief-one-tenth of the income is deducted 
,before you arrive at the taxable income. 'Is that principle applied here? 
About this relief to the middle classes, to the worker, to the trader, to 
.tne professional man there is no mention, not even a whisper from my 
Honourable friend, the Finance Member, that he is going to treat earned. 
,income w any such flishion. 

~ow, blr, wuen we OOlUe tu Lhe various heads of exemptions and allow-
ances under English law, we find u 1I.rge number of them: We find, that 
there iii firstly tthis ullowunce on earned lncome; then you have an ~llowa.nce 
for your fUlUll)', wife, children und dependants. If you have a. wife, )':ou 
are uHowed U certuiu allowance. This was in that year tor which books 
~re available in the Library, Viill., HJ:l3. l'hus, if a man is supporting a 
wile, he gots un allowance of £~25. T~n if he has one or more childrep. 
of school.going age at school 01: in the unh'ersity, he has an aIJowance oJ 
£36 for the first child and .t~7 for ever), other child. If people in this 
countr)' are inking stOIlS to educate their sonB, and daughters as well, 
then it is ouly right. Ilnd proper that the person with a. fixed salary or 
the professional man should be shown some concession for the way in 
which he is discharging the responsibility that lies upon him of educating 
the future citizens of the country. Now, Sir, if you do not have a wife 
in Euglund you have also provisions for relief. If you have a house-keeper 
to look after your children, you Ilre given certain allowances; and what is 
more, if you have Ii dependent mother or somebody else, whom you have 
to support--und the corrcsponding classes here have a very largc number: 
of dependants as a rule in this ('ountr.y-a certlliu allowance is, granted. 
Now this provisionhus absolutely been ignored here. I therefore say 
it is (' matter of disgrace that when you are going to raise the income-tax-
which wus formerly administ.ered, as I said, in that benevolent way a~d 
which was just a paltry sum which came to the coffers of the Goveql-
lllent and thus it was a matteJ,' in which people might not have had much 
to say-when the income-tax is going to be such a hugo thing, when 
it is going to be direct taxation amounting to something like 5 crores 
more if the present Bill is passed, I submit it is a matter for serious 
,collsideration why all these exemptions, all these allowances, all these 
remedies I have cit·ed should not be'seriously considered by the Honour-
able the Finance Member. 

Now, I come to another aspect of it. The question of these exemptions 
WIlS mentioned also the other day by an Honourable Member of the 
Europelln Group when he said that the first portion of this inoome up to 
:8 certain limit should be tax-free. That again is B problem. One can 
very well understand that when you are taxing a. man's income, obviously. 
!lome part of it which is used by him is not saved, and for that reaSOD 
it is recognized in the advanced systems of administration that the first 
part of fUl income up to a certain Jimit must be treated :1S tax-free, or 
the rate of tax on the first, part of ~n income (in England £225) is half 
the rate. Now, Sir,. that is a very excellent suggestion and that 
is a principle which t,he Honourable the Finance Member might seriously 
consider., because we all know that 80 per cent. increase is going to be 
made in the case of the lower incomes, and 60 to 40 per cent. in the 
'case of others. Now the point to which I wish to draw the attention 
'Of the House at this stage i. the position 01 the ordinary landholder in 
ihis country. :According t.() the principles in force in England, 1\ mRn 
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living singly pays according to a certain formula and is granted an exemp.-
tion; a man .living . with a. wife has a certain exemption; a man livIng with 
and supporting children Rnd dependants has a certnin exemption-what 
is t~le ·position in this country? You have the case of the joint Hmdu 
famIly, Let us see if my Honourable friend has treated them fairly. If 
one person is living with his wife and chUdren, he has an exemption,; 
but what, if two persons are living with their wives and children 'I How: 
~s . the }<'inance Bill going to tr~at them 'I It treats them by taking the 
mcomes of the two and lumpmg them and then forgetting all about 
them. Is that a fair way of doing it? If you had two partners, and they 
were registered us a partnership. with the Department you would only 
take tho incomes according to their shares for purposes of taxing, and 
there is relief afforded in some ways. If a man is living with his wife 
Rnd children, he gets all sorts of allowances in England: if two persons 
are living as partners, they get allowances even here; but what 
if two or three persons happen to live I\S branches of a joint Hindu family? 
The joint Hinrlu family, Sir, is an institution which has not disappeared 
in the course of generations; and I take it that the Finance Member is 
very well aware of its existence because he makes provision with regard 
to it under super-tax because he takes the initial limit for its tax at 
Rs. 75,000 as against an individual's Rs. 50,000. But he makes no-
provision for this Hindu family when you know that one branoh, two 
branches or three branches mny be living together because of the grea. 
sentiment that joint families should not be broken up, and I ask, where 
is the point in ignoring this vital principle 'I If two people live together, 
you allow them certain concessions, but if two members of the same 
family live together, you make no provision. I submit that is absolutely 
unfair; and when you have recognized this principle in the higher reaches 
of the income-tax administration, you must do so in the case of the lower 
reaches as well. I take it that it is far from the intentions of the British 
Government to penalize Hindu families and to disintegrate them. If 
that is not the case, then it is only fair and JUBt that you should take 
a note of this also, that in the lower grades of the income-tax scale, 
the existence of the joint family should be taken into account, and accord-
ing to the number of persons comprised in it, you should tax them 
according to their proportionate share. Now, Sir. there are variouB other 
matters which would press hardly on the assessees. One or two such 
were mentioned the other day. One noncerns the commercial community 
and relates to the important, question of the carry-forward of losses. As 
we all know, under the English law we have income-tax assessed on the 
basis of the average of three years. A man has an extraordinary income 
in one vear. he probably has no income the next year, anrl a small income 
in the -third year.-and you have the system of nvel'ages, and you o'l'e 
not treated unfairly. It ~oes year after year on the average of more 
than one year, but the difficulty here is that you may make a profit in 
one year and pBy income-tax and thfl next yeal' when you hnve'inl'urred 
a ]OS8 you will be left severelv alone. If in the next year you begin to 
make ~oney v(')u will be, taxea aJroin on it l'e~nrdleRs of the loss Buffel'ed 
in the past.' The man who hAR SUffAl'ed the 1(,)RS has to meet it out ot 
fnMmE': but the income--t.R.X people ao not. takp this fBelt. intn NITlRi(lPl'ntion. 
'Ihis cl\rrying-ovel' of losses is n proposition which may be looked :nto . . 
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Ne~t,. Sir, I come to a very important matter, namely, the matter of 

depreciation. Unless we have some sound principles, the administration 
of the law tends to repress industry and to stop the growth of trade and 
manufacture. Now, Sir, the ordinary law does not make any provision 
for the excessive working of mills. It is a matter which has come into 
prominence only recently that factories can work day and nigh~. The 
ordinary principle of depreciation is that you can allow a certain per-
c~ntag? taking the factory. t~ work 8 or 10 hou~ a day. But the deprecia-
tion will be much greater If It works day and night. No provision is made 
for such cases, and some provision should be made in this direction also. 
Now, Sir, in this connection the only redeeming feature that one can find 
in the Income-tax Bill which has been introduced by the Honourable the 
,l<'inance Member is that he is going to catch the foreign investments of 
people in this country and he has tried to get them into his net. 

Sir, I have pointed out a few of the heads under which improvement 
is very urgently needed in the administration of the law. Now, I come to 
another important subject, namely, the machinery of assessment. That is 
a subject on which a good deal can be done and ought to be done before 
long. Now, Sir, the present position of this centralised Department of 
the Government of India is that the tax is Ilsseued by the officers of 
the Government who are appointed by the Central Board of Revenue. 
Appeals are heard by them and it is only when a question of law ariaea 
from the appellate decision that a reference can be claimed. The only 
outside body that can have any say in the matter is the High Court, anel 
that only on a point of law. The facts are final so far as the D'epartm8Jlfi 
is concerned, and the assessee cannot claim any outside 6o(Iy to sit in 
judgment to hold the scales even between the D4ij)artment and him. In 
a matter like this, it is not only important to do justice and to be fair, 
but to have the app~arance of being just and fair. When it is a question 
between the taxpayer on the one side and the tax levying agency on the 
other, it is of the highest importance that you must have a third party 
in the show. In this connection, I could not do better than quote the 
opinion of the Punjab Government, which was pronounced in the year 
1928 when they reported on the working of toe reforms. I am quotiq 
from the Reforms Inquiry Committee's Report of 1928-24, pages 202-208. 
Mv Honourable friend opposite, Sir Faz1-i-Hullsain, was then" Member 
o( the Punjab Government nnd this note of the Punjab Government wiD 
repay perusal: 

(At this stage Mr. President vacated the Cliair whicli was taken tiy Mr. 
Deputy Ptesident.) 

"Thore ill another matter of general importance in which con~ldero.ble d~fticult.,. 
hilI been Olrperiencedthe administration of f.he Income-tax Dep"rt.ment. WIth t.he 
principle of a IIpecialised dellartment for aSllesllment of the tax-aapecial1t in "iew of 
t1:c more intricate form which the law now take8-there can be no dila~~eemell". But 
the method of aBlleSR1'llent, and the attention sri"en to objections Bnd appealll, t.ne an 
important beRring on the political attitude of the monil'd classes. There wu no feature 
more noticeable in the disturhancesof 1919 than the sudden emergence of these cms- RI 
n politic.al factor, de~ply interested in the Satyagm'ha agitation; and it WRII fl'COgrilled 
at the time that theIr nhan!!;'! 0' attit·ade W88 due in part at all events, to the recent 
enhRnr.eml'nt of income-tax rlltell." ' 
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1 hope, Sir, my Honourable friend opposite will not have to face tbia 
~tuation this yes.r. 

"Under t.be Preli8Dt 1I)'lItem, the 10<l&l Government. ill liable to roouve. aDd dou 
: indeed actually receive, complaints rtlgardinJ. the pereonael and attitude of the Income-
tax Department. It ill obliged to confese 1t. inability either to luperintend or inter-

· fere wit.h t.heir operatioDl. Thi. was a danger which Wh forecaated by lOme bcal 
Government. when the By_tem was introduced, And experience In the Punjab MoWB 

'tbat. their attitude Willi not unrealOnable. It ill diflicult. to lIugiest a r.medy; a 
· tlptlCiaJillld dllJlArtment, is necessary and 1I1Iouid be under IIpecialilOd central (."Ontrol. 
It. ill poBlibie that a solution might be found in providing laD app8l&l to the CoU:"tl on 
41ueationl of fa~ all well u law. The people of thill country are Dot' yet prepared to 

,,.ccept the position that a department interested in the aaaeB8ment and rollection of 
I'evenue can properly provide the final tribunal for docid\llg 011 the ('oJ1Tectnellll of 
~lIelltioned allla/lsmenls. ,. 

These arc the words of the Punjab GoVel"llIllent and were pronounced 
eight years ngo, that the final word in assessment should not be left with 

'the Department and that we should have 0. third party to hold the scales 
-even bet"ft'een the assessee and the Government. Now, Sir, with regard to 
,this, it is RS well t.o turn to the example of ot.her countries. And in this 
connection I would just draw the attention of the House to the way in 
·which these Rssessments are made in England. I am now quoting from 
SRIldel"R', "Income-tax Rnd Super-tax" nnd on page 2 of t,his book we find 

·'the following JlaRsage: 

"Practically the sole cOl1duCt. of Income Tax administration i. elltrusted by law 
; to Commi.saioners, of .whom thllre are tWO bodie_the Local Commiaaionel'8 and the 
· Special CommiBlliOCIp.r8. The former bodie. are distributed throughout Great Britain 

ill divilion. of val'ying size, wbile the latter have officea in London and hold Lleetinls 
,in certain centrell. . . . The taxpayer may exercise the optiDn (Jf .. sellllllent by 

either body of Commissioners, but, comparatively, R_Blmmt by Spe~ul Commi •• ioDer. 
,i. seldom relOrtid to." ' 

'Then comes the important part: 

"The local Commi .. ioners are in Do way interested in the amouut of Revenue 
, produced under their jurisdiction, and their duti .. are to 1M that tJlescales (If janice 

are held fairly bei.weon the Inllpector of Taxes and the taxpayer; and, in uder to 
'-earry out the original intentions of the legislature, the Commi .. ionara ore allowed, 

for all material pnrpolOS, despotic discretionary power. on matters of hardship." 

That is a matter to which I wish to draw the attention of the House. 
Here' is a body from which you can claim assessment as a matter of right 
:aDd who are entirely independent of the Board of Revenue and ,who are 

- absolutely unofficial people. F"urther OD we find: 

"The Diatrict CommiBBionera are alll,ollleJr independent. of tho) Board of Inland 
Revenue and of any other GOVernmeJlt. department. eKeept in irrelevant detaiJs auch 

;801 increaaing the namber of Commissioners ... 

That is an important $spect (If the assessment and of appeals therefrom. 
1n a, way the position is that from their decision it is often the collector 
of income-to: who claims a reference to the High Court just as the aaeaaee 
<caD also do. I mall mueODe more quotation from another book called 
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"'The Income Tax in Great Britain and the United State$" by Spalding. 
{)n page 248, I find the following statement: . 

"The General Cpmmillllioners are theoretically re.ponsible, in I.heir roll}leCtive clivi· 
.JIiOD8L. for t.ho aaaeument and collect.ion of thll tax. 'fhey Me entirely independent. o~ 
the .uoard of Inland Revenue, aDd are local, unpaid officers. Th3re are about 5,600 
General Commissioner. in the 725 divisions into which the Uniuld Kingdom ia 
diVided. They are nominated Ly t.he Land Tax Commissioners, .-,I·diuarily from then-
own namber.. How the Land Tax Cnmmi88ionel'l'I are nominated is a matter of !DYlitery! 
The 1920 Royal CommiB8ioll made 8n effort to fathom this mystery, but with no great 
success." 

Tn fI wily tht., propo!'ition thai W.: have JlOW hcfol'l' IlS is that they havtl 
devised 11 system by which you have un independent bod)' which goes into 
these points of nssesslllcnt nnd Illso which henrs appeals in these matters. 
If that is so, then a good /lpnl of th£' hRrdship rnused to the people is gen· 
·erally avoided. I Imbmit that as we are going to alter the whole basis of 
the in('ome·tnx, ond UR we nrc mRking an ('xtrnordinar,," increase, it is time 
that we changed the fnndllmentlll ha!;,is £Ilso of allowances and deductions 
.and of t.he IIll\chinery of IlSfI('>;sment,. \Ve hnve seen that in the previous 
.vear We had n slight incrense in income-tnx nnd there were loud protests 
-on the floor of tht> Hou,:;('. Inn~ t!lis :\"ear we nrc budgeting for an increase 
of no les'l tlum :;~ (,l"OrC's. J f;ublllit thnt tllis is such II serio\lf; and alru'lll-

. ing p,·oposition, this inconw-lnx HlJ(lgpt. ill ,;Itch a hellv~' Budget, which will 
press on t.he middle ('lnAAes /lnd the wagc ('nming clusseR, that immediate 
'steps should h(' taken'in the present Income·tax Bill by the Honourable 
the Finance Member to mit.i~Rte th£' hnrdshipfl that will be caused to the 
people. In this connection, there nrc n good mnny proviP.ions of ·the 

·Finance JliHwhich one may examine, but I take it there will·be time 
.en.oughto discuss them when the vnrioufl ('Iau!';es will he e.oming up . for 
·considerllt.ion; ThereforE', I will Ienvc it for the present at this. 
(AppInusC'. ) 

Kr. B. D&8 (Orisf;n Division: Xon-Muhammndall): Sir, first .of all I 
will .offer my sympathetic consolation to my Honourable friends, Dr. 
'Ziauddin .\lllUBd nnd Raja Bnhndur Krishnomnchariar, f.or tilt.ing their tW.o 
lances, the lllnce of education Bnd the lllnce of agriculture against the 
grinding mill of taxation of the Honourable the Finance Member. The 
Honourable the Finllnce :Member has no mercy for ec1ucation, nor f.or &gli. 
culture. He has the mnchine of tort.ure-the mill of taxation. It is the 
machine of inquisition that goeR on grinding the mnsses so' that they can 
be squeezed out of life. Sir, t,he State8man characterised the Budget as 
n SWlldt,lshi Budget. My Honourable friend, Mr. Arthur Moore, is not pre-

. scnt here, but I helieve he was the writer of that article. I should think the 
Honourable the Finance Member brought out a Swadeshi Budget; if I 
'C.ould thank him on behaH of those .thatwill oceupy the Treasury Benches 
'two years hence, I d.o thnnk him .on behnlf of those ~entlemen that wijl 
replace him. Every new Government will be faced with new taxati.on and 

.'th~ Hon.ourable the F.inance Member has solved tha.t problem and has ao 
raIsed the taxation that the increased expenditure that will be required 
under a democratic .GovemmE'nt.-as the Honourable the Finance Member 
bim~f men~i.oned it on ~nother occasi.on-thE,Y wiN meet it from the heavy 
tax~tion w~lch has been levied by the Hon.ourable the Finanoe Member 
aDd f.or .whICh he does not get any credit today from this side of the H.ouse, 

'but. he will indirectly get credit from those that will succeed him there-
My Honourable friend,. Sir Fazl·j.HusRin, wno is now smiling, I hope, will 
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oome by the other door and be a Member with Us on the other side. Sir, 
since the Honourable the Finance Member made his announcement abou'-
the Retrenchment. Committee, I have heard that there has been negotia-
tion between the Honourable the Finance Member and the Leaders of 
Pa.rtJ,es, and I understand that the Honourable the Finance Member haa-
already changed his views about the scope of the enquiry of that Retrenoh-
ment Committee. I understand that negotiations are going on SO that 
the Railways and the Army should form part of the enquir.v by the Re-
trenchment Committee. If so. then I whole-heartedly support the idea 
of a Retrenchment Committee. 

Another thing is tWs. Whether the Retrenchment Committee should 
consist only of Members of this House, and as the Honourable the Finance 
Member has subsequently conceded, a seat. should be given to a Member 
of the other House. or better still t.here should be experts from outside 
from the country, these are matters which are to be settled between the 
leading Members on this part of the House and the Honourable the Fin-
ance Member. If this Retrenchment Committee ;is going to enquire into 
the Railways and the Army, the question arises whether there should be 
an official who has certain experience of the finances of the Army on that 
Retrenchment Committee and also. as the Honourable the Railway Mem· 
ber is 80 anxious that his atJairs sho~ld be examined by expert&-I believe 
he means technical experts-a technical man with railway experience may 
be added to that Committee, so that they CBn all go into the question of reo 
trepchment thoroughly and comprehensively. But the Committee will not 
do any useful work. unlese it has on its personnel an eminent Indian finan-
cier, who is not a Member of this House and who wiU carry on the necel· 
sary watch and compel the Government Departments to produee the necee-
sary documents. which they are often chary enough to produce. If this 
Committee is at all goi.llg to ~me. it must sit soon and it must produce a 
Report by August or September next so that its recommendations are 
taken advantage of by .the Hunourable the F,inance Member in retrenchinK 
his expenditure during the next six months of the Budget of 1981·82 and 

also in the next y.eor's Bud~et. If that Committee ohooses to 
, 1'... report in March or April, 1932, then there is no necessity for 

that Committee to work. because those who will succeed the Treasury 
Benches will not get any material help, and as the Honourable the Finance 
Member has limited the scope of the enquiry of that Committee. and said 
that it will not go into the policy of the Army and the Railways and the 
Services. it wjll be better that the Committee should not materialise. But 
if the Committee w.ill report by Au~st next, then I whole-heartedly sup-
port the idea of a Retrenchment Committee. 

I give now certain points which tho Committee ought to examine and 
whereby the expenditure can be reduced. In 1922-23, there was the wild' 
cry of the Services that the index of prices had gone up and so they got 
the Lee concessions. whereby thev got certain overseas allowances and in-
crements in their Ralaries. 'The Hononrable the Finance Member himself 
produced a Blue Book in which tIle Director of Statistics has shown thai 
the prices have fallen. While the Honourable the Commerce Member spoke 
on the Railwav Budget, he said that the prices had fallen onlv for the 
Tndians and not for the Europeans, but I do not B!!Tee wit.h him. Buti 
the statement which the Honourable the Finance Member hal produced 
"hows that there is a drop in prices in the index figures for those who live 
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on the European standard of living also. Therefore I say, without going 
into the policy whether at present there can be a reduction in salary of 
the services from what was fixed by the Secretary of Btateat the ~ime of 
recruitment, the Committee can reduce straight away all aUowances in the-
shape of overseas allowances, Lee concessions and special allowances, and 
I would go to the extent to say that if the Committee cannot reduce 
these high rates of salaries for the superior s~~ices, there is really no use 
of appointing Ii Retrenchment Committee. Then, Sir, there is the abno~­
mal increase in the number of special officers whether in the Army or 1ft 
the railways or in the civil side and they aU get abnormal allow~ces. 
All these allowances should be revised and reduced. If they are to be gtven 
certain allowances, then let these aUowances be fixed on the same scale 
nR they are in the provinces. Let the allowances be fixed at Rs. 150 or 
Rs. 250. I know instances in the Railway Board where special otlicers 
get allowances as much as Rs. 700 or Rs. 1,000 per month when they ~o 
some spe~inl ,,'ork. This is not economy but thiB is waste of publIC,. 
money. 

About other paints of retrenchment, I would suggest only one Depart-
ment, that is th(' Public WorkR Department, which is generally known as. 
the Publie Wuste Dt'pnrtmcnt, of which m~' Honourable friend, Mr Bhillidy, 
is in charge. Ever.vbody knows that when Mr. Montagu visited India, he-
expected that 61 crores of rupees would bc spent on the new Capital of 
Delhi, but we now know that so much I1S 14l crores were spent on it. I 
want to know what happened to the huge staff of Chief Engineers, Execu-
tive Engineers, Superintending Engineers that. were employed under the 
P. W. D. Have they been discharged? I do not know and I do not believe 
that any staff has been reduced. They have all been absorbed in the 
P. W. D. to look after the drains and roads and building repairs of Delhi 
and the North-Wcst Frontier Province civil works. There must be re-
trenchment in the P. W. D. and some of the posts of Superintending En-
gineers and Chief Engineers and Executive Engineers should be abolished. 
The whole of the Delhi Public Works Department can be managed by • 
Superintending Engineer' or an Executive Engineer with 8 few Assist-
ant Engineers. That is a side of retrenchment which the Committee, 
ought to look into. 

Then the otlier day my Honourable friend, Sir Joseph Bhore, pointed' 
ont thnt. t·he Committee of my frien~, Sir Cownsji Jehangir, which is going 
to look Into the Postal Account,g wdl 'look also at the si(te of Postal re-
trenchment, and my Honourable friend. the Finance Member, also said 
that. But I said thAt. there is no scope for that. I said the other dav tha~ 
already the Post III Department is going on with lin increment of 1!~laries 
owing to 1\ mistakf"n policy to which, on aMount. of nppeals from this side 
of the House, Sir B. N. Mitra succumbed; and thev have given a Roale 
of Ralaries bv which. RR my friend. Sir Joseph Rhore.· said, the expenditure 
of the Postal Depnrtment would be incrensed bv Another 50 lakhs. So 
T RI1~l!'ested shout three veRrs ago, And I suggpst it once agnin. that the 
PORtal Depnrtment shC')uld take ~teTlS t·o have combined post offi.ce!1. ,The 
.Polltal Depart~ent already bRA PoshnRsters General who combine botli 
tl'le~aph expenenr,e and postal experience. Thev nave £\,ot a combinea 
mnn. n tele!!l'anh mnn, who Mntmls the flost offi:ce nnd the telegraphs. in 
Bombnv and ~1F!O. T • think:in Runnn. Thev shollM adopt that policy 
whereby certrun hl£!'li OffiMl'R' post!'! Mn b"e aholished. Not onlv that. buli 
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even in the lIUlaller post offices. if they have combined post and telegraph 
ofJices, much of the staB can be reduced. Of course in the Postal De. 
partmen~. as my Hon.ourable fri~nd, Sir Cowssji. Jehangir, will find when 
he goes roto the deta.ils, there 18 a particular vested interest the vested 
int~ro8ts of tel~aphi8ta iin .Bombay Bnd" Calelitta as confined t~ the Anglo-
In~lan ~munlty. ~at 18 a thorny question, but that is a question 
which should be gone lnto, and it should also be considered whether a eer-
tam number of posta allould be special\v reserved nt high salaries for a 
certain elnas whereby the ~osses of the' Postal Deportment run into high 
figureR. I mlly alllO mentIon the trunk tclephon£' extensionF! wherebv 
much loss iR still being incun·ed. 'rhRt point also should be gone into b~ 
the Retr('nchment Committee. ~ 

Sir, IIb.Ollt roil",n)" retrl'nchrnent we discussed it. t.horoughly at the time 
~)f the nallw~y. ~udget. nnll I h\~pe the ~etrenchment Committee will go 
mto those crltl('lsms ~lDcl RllggeRtJOns whIe}: W('r(' IId\"onccc1 from tllis side 
of the House. . 

As regards the l\lilitllry Department I am gla« that the }'iDllncc Mem-
ber hus thrown it open to be ('xamined hy the UctrenchmeDt Committee. 
There Rre mnny special officers. who knock nbout in Simla. Army Head-
quarters with special allowaDces. It is well ImowD that very recently 
British Army officers have hod their salaries reduc(·d by 8 or 10 per cent. 
I should like the C'<>mmittce and also the Finance !\femher to c:xnmine 
~hether similar reductions hnve simultaneously taken place in India and 
whether the allowances that Army offic~rR get in India nrc not abnormal. 
I do not want to refer to the cnpit,ntion char~es because those wilrbc alto-
gether matters of polic~' which I hope my Honourable friend. Sir Cow8sji 
.lehangir, will took into when he "isits Engloncl foJ' th" next Round Table 
Conference. 

Sir, I pointed out one thing in connect ion wiLh the Rnilwa), Budget and 
I point it out again todny. I find" that 88 we arc nearing the day o~ tho 
transfer of control from the Treasurv Benches to Indians, the expendIture 
on the non-voted side is going up abnormally. I challenged the Rcilway 
Deportment and at last nfter two or three challenges Mr. Parsons wat 
pleased to say that they have no hnnd in it but it is the Secretary of 
State'a order that the salaries of ('.artain officel'1l should be tranRferred 
to the non-voted side. I find the same thing in the Finance Mem. 
ber's Budget. I find that under Customs, from 2 iakhs 88 th~usQnd 
it has gone up to 3 lakhs and 58 thousand; under income-tax It hes 
gone up from 2 lakhs 43 thousand to ., lakhs and 12 thousand. 1 am 
comparing the figures of 1980-31 with those of 1001·82. Under SnIt it has 
. gone up from 17 thousand to 86 thousand; under Ports and Pilotage from 
6 lakhs 55 thousnnd to 7 lakhs odd; under Meteorology from 89 thousand 
to 88 thousand; under the Indian Stores Department-which wna supposed 
to be completely under the administration of this Legislature-it ha~ lOne 
up from 45 thousand to 1 lakh and po thousand; ~nd I find that m the 
headquarters of the Indian Stores Department It has gone up from 00.700 
to 148000. Under Ecclesiastical, which ja a Department which nobody 
wants, • and which is completely non-voted, the ezpenditure has gone .up 
from 29 lakhs 95 thousand to 80 lakbs and 17 thousand; Bnd under Fore1p 
and Political which is my friend Mr. Acheson'l! Depart,JQ.ent and where 
he can spend' anything he likes, it has gone up hom 1,8'1,000 to 2,84,800. 
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Is it thllt the Secretary of State who sits at Whitehall wants not only that 
those Europeans who were recruited at home shculd be protected bUI, that 
llertain Anglo-Indians and country-born Europeans who were recruited here 
for subordinate posts should be also linked up with the non-voted side, 
80 that when we get the control we will cot be Gble to reduce their salaries 
or posts or IlRk them to leave their posts when we find that they are unfit for 
their posts? This is a very dangercus principle that has been introcluceci, 
snd ut /I tune when the control of the pun;e and power is going to be trane-
ferred from that side to tills side. 

,. Sir, J will now go. into the I!Yl!t~1Jl of new taxation. My friend, t.he 
I'munce Member, hnR mtrOOIH:l,rl vnnous tu.xes. The other day my friend. 
~{r. HCllthcote. RUfl'gesterl cl,rtllin new taxes. He felt very sorry that 
mcome-tllx was gomg t,o be put up and he sugg~sted that pan should be 
tnxrd, Of COIlrI!e I did hpellk on it that day but since then I have dudied 
the problem thoJ'Oughl~' lind today I will 3ay thut the Finance Member can 
safely reduce th(' tllxntion which he hilS proposed under Income-tax and 
certn.in other heads and cnn increase t.h£; taxation under certain other 
hends. Hir. 1 SlIggl'st t.hat there should be nn (·qualising duty on kerosene 
oi1. Thc· Finllnc(' Memher snid last ~'e:lr that he has gone half-way in the 
mntter or raising t h(~ eXl'ise duty 011 kerosene; I thought he would this. 
y('nr go the whol(' wny, He went hulf-wll)' Inst year and brought up' the 
('xcise duty nrarer to thr duty on import. If he had got that figure· 
equnliRCd nnd k('pt lit. the figure of 8 nnnnR I think the Finance IIp-mber 
would gt'~t nnother 1)2 lakhs more. Th~n I suggest to him that he has 
not put nny ('xcise dut.\· on lubricating nil. Last ~'enr he found thut there 
WlUl no excise duty on the silver that. is produced in India and he hought 
lip a Rill hcfore the HOIII~e to do awny thnt irregularity. . But ·why not 
levy nn excis(' dllt~· on luhricnting oil manufactured by the Burma Oil 
Compllny aud the Attock Oil Company? Why not levy an exL"iae duty 
on those lubricating and other oils? They nrc URed mostly by rich people. 
like factory owners, millowners nnd motor car owners, nnd they can very 
easi1~' afford to give n little bit more extra money and from this my 
Honourable friend cnn at len~t get nnother Rs. 5 lakhs, if not more. 

I suggested the other day, and J again suggest. that my friend should' 
put R duty on veneen; aud match splints. H£ knows that t.oday the 
Swedish Trust. which is working in India, is proving to be a dangerous 
rival to the Indian match industry and that it imports not only planks ana 
logs but also splints and veneers cheap. t think these duties can be 
doubled nnd my friend, Mr. Shn.nkar Baa, can tell the Honourable the 
Finance Member how much extra money 'will come in thereby. The duty 
can be doubled or even trebled-I do not mind; but this Swedish Trust; 
i8 provin~ to be n menn.oc to tbe infant Indian match industry into which 
the Tariff Board wns nsked to inquire, but no action was taken by the 
Honourable the Commerce Member. 

About kerosene I mnv say incidentally t.hnt I am support~ in my 
su~gestion by Sir Wa}t.er IJa~ton ~ho does not feel that .an equahslDg duty 
will be ft, hardship to the oil industry in India. The subJect was thOl'Oughly 
discussed las~ year nnd my friend, Sir George Rainy. said that those o~ 
industries were getting very huge proflts-80 per cent. or more on their 
capital-not the original capital but on those shares which they hnve got 
as bonuses. , •.. 
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fte HOIlOaI'ablt SIr Qecqe 8cb.mer: Can the Honourable Member tell 
me exactly what his proposal is, at what figure he proposes to equalise 
the duty? 

Ill. B. Du: I 'Would suggest to equalise both-either at 2 as. 8 p. or 
-at 8 aonas because the Honourable Member is hard up: I do not mind 
which; because 88 I said, the Congress will come in next year or the year 
.after and any heavy taxation at that time will make them unpopular in 
the country. 

I am gmteful to my friend, ~fr. JlUllal Muhammad, who presented the 
~ulties about the tanning industry of India. 'fhe currency policy of 
the Honourable Member's predecessor has reduced the 5 per cent. duty 

..QD export of hides and skins to nothing; it does not give the tanning 
industry any protection. If the Honourable Finance Member really wants 
any money, he could ha\"e put 15 per cent_ or even 20 per cent. duty on 
,.hides and skins and thereby he would get 1\ pretty good sum. 

a BoDoarable Kember: You mean nn export duty? 

JIr. B. Du: Yes. 

ADoUler Honourable Kember: And kill the industry altogether? 

Ill. B. Du: We must protect the Indian tanning industry and shoe 
industry and that is what the Madras tanning indust.ry is trying to do. I 
am speaking on behalf of the Indian tanning industr)" and I am not speak-
ing about the Indian skins merchants who llluk(' n little money by exporting 

.skins ••••• 

Dr . .6.. Suhrawardy (Burdwan and Prt'sidcl1(,Y Divisions: Muhammadlln 
Rural): The interests of the Madras people or the interests of the Bengal 
people? . 

JIr. B. Du: In the interests of Bengal I hope the day will corne when 
my Honourable friend will not appear in 6 pair of foreign shoes, but put 
-on shoes manufactured in Bengal. I think Bengal is producing a good 
number of shoes in her own tanneries: there is t.he Bengal Tanneries and a 

·number of other companies . • • • . 

'l'he Baaomable Sir GIorle Sclauatlr: 1£ the exporters make only 8 little 
money, 88 my Honourable friend says, will he tell me how I shall be 
.able to raise a large sum of money by raising the export duty 'I 

Kr. B. Das: I think the Finance Member knows better than I do. At 
present he is getting 'l:1 lakbs. At 15 per cent. he wilJ get Romething like 
three times tbat or perhaps a little less . . . . . . 

Sir OowasJl lehaDgJr (Bomba:v Cify: Non-Muhammadan Urban): How 
-much tanned leather do they make against the export of skins? 

JIr ••• Du: I am talking on behalf of those who want an export duty 
1evied on Indian hides and skins. We want the Indian tanning indUltry 
to be self-supporting. In India there should be sufficient boot and moe 
factories and they should not be competed with by foreign 'hoes imported 
from America or England. That iR what we want. 
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"or thie _year I have suggested only these five methods of taxation which 
will not affect the poor man; nor will they ajfect the lower middle 
<Classes. but at the same time they will bring in a large sum-probably 
-a crore and a half or two crores to the Honourable the Finance Memb6r's 
<coffers. 

I do not want to discuss anything about the ways and means Budget 
which my Honoura.ble friend, the Deputy President, discussed the other day 
so elaborately and so ably. I was not present that day but I read last 
.night the reply of the Finance Member and I am sorry I could not agree 
with him, although he accused the Honourable the Deputy President that 
-he WIlS biassed with the views expressed in the Indian Finance. I do 
not know whether the Finance Member realises that the situation is getting 
very alarming. As my friend, the Honourable Mr. Shanmukharn Chetty, 
sa.id, his Paper Currency Reserve has gone down to 5 crores, and I do not 
know whether he will leave 0. solvent exchequer to his successor, the 
Congress Party, when they occupy the Treasury Benches, but, Sir, it is 
a very alarming position and I entirely agree with every word that fell 
from the Honourable the Deputy President. The Finance Member has 
done Indio. 0. great honour by saying on severo.l occasions tho.t India '. 
eredit stands high; but what is the use of talking of Indio.'s eredit when 
India. 's reserve is almost wiped out? Whether the process that Mr. Chetty 
s,\ggested is right or not, some process must be adopted so tho.t the Po.per 
-Currency Reserve should be increased. It is no use leaving aD empty 
exchequer to his successor who will not be an Englishman as he knows 
right well and then damn him by saying that with the Congress coming 
into power India. 's credit went down. That is t,he charge which the pre-
sent j4'inance Member should answer and not his successor. 

Sudir SaIlt SIDgh (West Punjab: Sikh): Sir. being a new Member of 
this House and not being accustomed to tackle these vast problems' of 
money. I naturally feel shy to contribute my quota to the discussion on 
the Budget. There nre certain points in the Budget which strike a new 
man as if the whole of India is out of order. On the very first year of 
his coming to this Honourable House, one finds that there is a deficit of 
over 17 crores of rupees. This big figure frightens one away, and one 
begins to feel 8S to how it is that this country is being administered. 
Looking at the thing from this point of view, I find that four tbinga 
strike me in studying the Budget. These four things are. that the military 
expenditure of this country is beyond the means of the people of this 
country. It is (\ colossal figure,-55 crores to be consumed by the military 
people of this land where t.here is no disorder and where there is no fear 
of Rny foreign invasion either, and yet a large part of the revenues of 
this land is being devoured by fit giant in the shape of military organisa-
tion . . . . . . 

Oapta.bl Sher Kubammad Khan QaIrhar (Nominat.ed Non-Official) : 
MORt of it goes to your communit~. 

Sardar SaD' SbI&h: Oh. yes, it does go to them, but if you t-ake up 
rAper o.nd pencil in hand and calculate, you will find that m:y provinee 
and my community and your community eombined do not get even a 
~action of all the expenditure that is spent on the military. Most of it 
1S devoured by the British troops which are known as the troops of occupa-
tion or aa some call them internal security troops. You and I get a very 
"small part of it. ' 
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. The second point which strikes me is that the form of administration. 
which is CQ'lTied on in this country is highly (lxtravagant. The pay and 
salaries of officials both 011 the civil side as well as on the military sid. 
are on a scale which cannot be found in any part of the world. I base-
my conclusion on comparison of the per capita income of an Indian with t.he-
per capit.l\, expenditure on administration. -

The third point which strikes me ii; that there has been a VWlt increase 
in taxation since the rcionlls were introduced in 19'JO. During the last 
decade with the excl~ption of two yeurs, we find thut. there have been .. 
series of deficit- Budget .. , and they have all been met by raising taxation 
to th~ maximum t'llpucity of the people. ~ow. my submission is that 
when the taxation i .. inl'rc8sed to u grl::at extent, one certainly begins to 
question whether the administration that is carried on on such a lavish 
scale does anything to ruise the average income of an Indian. Has it 
rail'led the nverngc im'ome of IIll I nc1illn during the Illst decade? Theso 
are questions which rl~quirc to b(' ('ollsidl'rcd (·IU'cfuUy. With regard to 
the first point, the ('hief SOUfl'e of iu('oDl{' of lin Indiun is /1~jculture. Sir, 
1 do not belong to the ngricultural cOTlllllunity. My frit;nds who belong 
to the ngric'ulturnl ('()mml1nit~- hnve r1emoll~tratcd the "ollownes!; of the 
steps taken by succe~sh'e Commissions of Inquiry' appointed from time to· 
time to increDl~e the produ<'tivc cllpllc·it ~- of the culth·ator. Though I am 
not " cultivAtor myself •. vet In~' own den lings nrc with the agriculturists .. 
and I find thllt· th(' agriCUlturists nr(' going flown ('conomically. 

(At this stngf' :\lr. Pr(,Ridcnt rf'~l1mcd. t.hf' Chair.) 
I CaDle from II. district which is considered to be the most prosperoua. 

district of agriculturists where irrigation hilS IlIl1de life easy for the culti-
vators. Even in this di<;trict it will btl found that during the last yea!' or 
80 the income of the agriculturists hus gOlle down conKidcrably-where 
at one time prOflperit." reigned, there is udvcrsit.\' todny. l'eople are 
reduced to mueh misery, and it is with vury great difficulty that they ha.ve 
been able to meet the land revenuc df'lIlllnd for the KhaTif. }'rom my 
O\\,ll constituency I ha\'t! l'l'ccivcd (~ompI8ints to the eRect that in one 
case Iud revenue has been paid by the cultivator by mortgaging hi&. 
children. I ean give the name and address of this person. This is how 
revenue has been paid this year. In one case there was nothing but &It 
earthen pot·left in the house of a cultivator, the rest he was compelled 
to sell in order to pay the land revenue. Now when such conditions prevail 
in 8 part of the country which was the most prosperous in the whole 
of India, what would be the conditioDs elsewhere? I do not know why 
the administration is sitting quiet and iF! feeJing happy, when the whole 
country is buming. _ What has the administration done to help the agri-
culturists? That is the question. The other day "'hen the genera.l dis: 
cU8sion on the Budget was going on. pointed references Were made to the 
condition of the agriculturists, and it was expected tha.t the Honourable-
the Finance Member would say something in his reply as to what he-
proposed to do to improve the condition of the agriculturists in India, but 
to the great disappointment of 811 of 08, not a word W8S said about the· 
agriculturists, not a refereoee WM made in the whole of his speech. The-
whole complaint was quiet-ly shelved for reasons beat known to the Govern .. 
ment. Now, my submission is that, unless some help is feitbC!CllDing iD 



the Dear futuru for the agriculturists, the conditi*Jtl::.ihe'hnjalr, .. jany 
.... ~ ~ijJ :go, iNm,ba4 toWQ1's~;, Tb~ ~dit.iona ~at prev.ei,l"". in the Punjai. 
1Q~y, best ~be . iUUfjJ~rl\ted by quoting a,1ew passages from ~hi. book entitled 
.:'X~ :punjilb P.~~IJ·ant io frosper;ity awl ip Debt". by Mr. ,Darliag. ,At'page 
20, Mte4' dhlcu8tliogthe conditior;l of .the· peuantry in the fu,njab, he SUInt 
$JI the relmlts ·of bjl'l statistical st",dy 88 follows: 

", '~'It now only remaina to lum 'up the statistical reaulta of tbia very statistical cbapter~ 
.ad in doing 80 we should remember that they are 8lieatlally tentati"e. Thay aro D. 
follow.; 

1. Only 17 ller <*,It. of the propriet.ol'll of the province are DOt in debt. 
2. Mortga,e debt 1& probably not more tban 45 per ceDt.. ,)f tile wholo. 
3. AverRg. debt pt'r indobted proprietor il Be: 463. 
4. Proprietor.' debt anluunts to 75 cror81 or 156 times the In"l i r"anne, anti 

lot-'ll 'lgricultllral dehL is 90 crores, or J9 tim ... tht' land revell'le. 
5. The larger proprietor i. more bighl, iad,ebt", than the 1IIIAller, , but the. bitter 

is more heavily invoh'ed .. , 

NoW' nbout. the tenants he says: 

,"Deht i" almost All widespreAd amoltjpt tenant. AI 1Ua0DPf. pr;)prietors, but. it. i& 
mudl lowpr in amount. RverAgiolg ollly RI. 150 par fanlily, 

The total agricultural debt of the province averagee Ra. 31 per cultivated acre, 
and Rs. 76 per head of thOIla who are luppor~ by agriculture . 
. ' This il proi.lably Ie .. than a year' a gtOU income, aDd .in the case of proprietcl'S it 
i. rou;;bly equal tf.' three yearl' Det income of their Lu'.d. 

Auu ..... UlU,,, ... 1. cu .... I0". "UIUUU~ \.0 ,,\'e,' . .l.:l "run' .. , ",' near!y Lhree time. the I.OLal 
4wo &'11 UIIlUil U1 we pN V 11ICI:. ' 

.I.'" ow , l)l1', thelie lU'e t.he cODditioll8 III which the agriculiurist is living, 
iii tile .l'uDJl4b. \\ Ith the lugll lUusbtedneae and wl1,n tne pdl&eJli JOwV' 
JevtlJ of prlceli of ugricult.ural produce, ODe would nut wonder If tue !lumina8-
trl&tJon. WUlctl docs Dot care to 100& to the interests of agriculturislis even 
in tbe Jigtu; 01 ail the facts placed before them by thell' own oiJicera. 
lIlay tind I4grarian distui'baoceli breaking out at the ·next harvest. .li no-
l\duquute liteps ure tl.l.,keo to raise the prices of agricultural produce. it 
wUl, be ahnost impossible for the, peasants to meet the land revenue demand 
of the next harvest. A modest approach was made 5y me to His Excel-
lency the Governor Oenerai to get His Excellency's sanction to move an 
ameudment in this House for levying an import duty upon wheat which 
is being dumped into the ports of India by Australia and other countries, 
but my appiicatior;l has been declined with the remark that His Excellency 
the Governor General is unable to give sanction to move the amendment, 
This creates a. serious situation, and I wUl tell the Honourable the-
}I'inance Member' that, in order to do something for those who are pro-
viding him with the sinews for carrying on the administration, SOlDe steps 
libould be taken to raise the level ofpriQes of agricultural produce. 
(Mr, B. V, Jadhav: "And make foodstuffs dearer.") ,Deaf foodstuffs 
will mean more prosperity and r;lot less, because you cannot change the-
land reVenue systeltl. If you are to reduce the land revenue propor-
tionnteiy, if you are tb tedoce the pri088 'of other things proportionately. 
then you can certainlY'say that a lower level of· prieea of foodstuffs mean. 
pro8Jlerity for the ger;leral population of the OOUDtry. . But if the land 
revellue'remaitliJ ,th6 i8ine,~'·if'.he·otdlar'tU8B·remain the lame, if the 
sMaries remain the same, 'in'that b&88, how can you 8:JpeOt any cultivatcr 
to meet your demacda? •• 
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[&rdar 8W SiDIh.] 
Now, coming to tbe military expenditure, 1 beg to submit that tbia 

.bu been a complaint of this l:louse for the Ian teD yean, and yet DO 

.teps have been taken to remedy ibe evil. The only thinS whicb siva 
me some eonsol.tion now is that the Honourable the }'inanoe Member hu 
accepted the suggestion that the propoROd Retrenchment Committee should 
go into the question of the military expenditure as weU, but with this 
pro~80 t.bat the question. of policy will not be touched. This ia a biS 
proVISO, but I hope that, ID order to reduce the burden of taxation some 
concession, some indulgence will be shown to the Retrenchment' Com. 
mittee to go into the questdon of policy wherever that does not stand 
in the way of the security that the country enjoys from foreign aggression 
-or internal disorder. 

The next point to which 1 attach a sood deal of importance is tho 
moat extra~agant system of "dmlnistratlon that. is aWl being maintained 
.JD lndia.· On this point, 1 may refer to the lI~h of the Honourable 
tbe .Finance Member at. the time when be introduced the Hudget. In 
paragl'aph 50 of that speech he at any rate recogniaea the prevalence of 
this complaint. He says: 

.. A. good d_l baa been Mid aDd writt.. OD thia subject. Jat.el1. aad att.el,Uoa baa 
Neo dinc:t.ed to reclUCt.iOIlll ill t.he pay of UOYenuDeIlt. ""an'" which have hlCUt.lT '-
.elected ill other ClOut.rieL Tbe object. baa abo been veatilated iD the dilClIIILm OD 
the. Railway bodpt, 10 Lhat., t.o that. ext.ent., 1 am DOt. treadiDg OD new lrowld in thw 
HoUle. It is aD ut.remely difficult. .ubject and ODe OD which cilIAI' UiiDkiDI ia .:_. " ............ 
Further on, in paragraph 61, he says: 

"It is often brought. AI • charge apiDlt. Britilh admiuil&ntioa ~ lad., • pnor 
country, hal been burdened with a heiavy load of pay for COIItly ofllc;.1e at. Lb. top, 
apecially Britieh oftlcial., and that the money required for education an-l either beaeftcial 
M1nicea, c:aDDOt be available Dill thia bnnleD w draticall, nclaced." 

In these two paran"~phs tbe complaint is recognised. The justiflcation 
-offered by the Honourable the Finance Kember is in the next aentenee. 
He Bays: 

"If the matter i. t.o be dillC1llied on th_ tiDal, it i • .-f.ial to be clear a. to tM 
fact .... 

And what are those facts on which the Honollrable the Finance Mem· 
ber wants us to be clear? Let me read further from the sa.me speeeh: 

·'But perhaps at thi. point, I, .. one wbo brin~. aD oateide Timon to bear Oil W. 
IlUbject. may be allowed to expn!U the view that 110 country hal ever tu.d more devoted 
and Qlf"lIcrificing work, or. to deeeend t.o material groDDdJ, better valoe (or her 
mOlleY, than India haa had from her Civil 8ervieel.·· 

Well, the HouAe will eXCUlle ml'l if I demul" to that statement of tbf' 
Honourable the Fina.nce Member. Iu the old days, when people bad not 
been awakened U> their rights and did not complain about repres.ion whiob 
was pl'ftc~ised here And there, tbet'e was no trouble; but RI soon 88 eduoa· 
tion Rdvanced Ilnd the -politiCAl rights came to be realised. it Wll8 eli •• 
Mvercd . that thil'l very Civil8ervice bad entirely failed in di8ohargiDa' ifle 
dutics towards the people of t.hil hand. It if! largely writ C'ln every ph .... 



<Jt li<huiuiii~ra~lOu '1- the country. :1'ht: grea~ poverty that ia prevailiDg iQ 
tbe oountry today II the result of It I aamlDlBuatlon. 'l'he diBLurbances 01 
lUlU, and hater on, of 19"J3, and the dlsturbances of last year-are they 
not due to the inefficiency of the Civil tservice in this country ?They are. 
Wh~' go 110 far back'l 'take the case of the civil disobedience movement, 
to which it is being said the present deficit Budget is due. May I ask 
the Honourable Members opposite, when they have conceded the principle 
of the Round l'able ()onference this year, why did they not concode' it 
in 19'J2, 19".l8, 19'M, when the demand was made by popular leaders like 
Pundit Madan Mohan MaJaviyaji and Panclit MotHal Nehruji from the 
lIoor or this House? Why did they not" concede that when they knew 
that the country was discontented with the present system of Govern-
ment? When the Calcutta Congress gave one year's ultimatum to the 
udministration that they would declare complete independence as their goal 
if IIteps were not taken to gi"e a further advance in the reforms, why did 
th" Civil Service wait till Nov('mber 1929? And why was a halting reply 
.given to Mahatma Gandhiji when he demanded certain assurances before 
going to the Round Table Conference? If they had vision and imagination, 
they should have recognised the people's rights in time, and thus I think 
most of the trouble would have been avoided. Then what happened during 
'the last venr-I\ vear which I consider to be a vear of Ordinances, when 
-ordinary 'lnwi! we~e OR 8 matter of fact put asid~ and extraordinary laws 
promulgated? The members of the Civil Services committed blunders in 
·dealing with the situBtion in the country; why should they not be made 
to pay for tho deflcit that has occurred on £bat account? 1£ the Secretary 
-of State sitting in England, or His Majesty's Government in England, 
-did not realise fully the significance of the movement in India, why, Sir, 
should not t,he English exchequers be made to pay for the deficit that has 
()ccurred? The Honourable the Finance Member praises the Civil Services 
lind suys that they have given a good account of the salaries that they have 
been getting. Ah! I will iJIustrate it further by referring to what happen-
.ed during the last year? A man goeR to sleep without being conscious 
of having committed any offence. He wakes up in the morning to find 
bimself 11 criminal. He committed no act during the night and was guilty 
of no omission. 'fhen why and how did he come to be an offender? He is 
met with the reply that an Ordinance has been issued declaring the 
NaujBwBn Rharat Sabha an illegal Bssociation and that he was a metpber 

<>f it when it was not illegal to associate with it. Is it not a faet that 
hundreds if not thousands, of young men were sent to jail, without know-
ing that they had been declared to be members cif an ilJegal association. 
Protest nfter protest was raised before thEt trying Magistrates, but thanb' 
to the combinntion of executive and judicial functions in the same offieer-
the MogistrAt,e took no notice of legal objeetions, becau8e B Magistr:ate 
in t.h~ mufflu~8i1 is nothing but, a recorder of the decrees of the executIve. 
The iudicial officers sentenoed men to varying terms of imprisonment. till 
the Bigh Court pronounced all those convietions to be i1le~l. May I ask 
whether the Government of India was &leepi.n~ then? MAY t ask if the 
members of the Civil Service did not care to i~sue the neeessary instruc-
tions. t,o lIee that the people understood the position when the Ordinances 
"r -:.l1e .. Iln~unoements were made? All this Buffering was brought about 
t,y the 'lack 'of Rr&aJ) tlf· the situation by the membtn of the ~ivil Remces 
ftnd t,he !lame thing is hAppening today. After the settlement Wlth MahatmP 
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l :Sudar ,Sant, ~iDgh. J ' , 
UtirM.hi 'li.~ been bl'9ug~t tibo\it) 'tlil) Provinw..t Oov~mentat, .u.e not ~-­
~out. t.h" UWtl'uOtioUa 01 U1e' Uoveromeut of .lndia. 1 reoeotlJ visited. 
Illy plUllC, ariel!. iOUnd tbat. 1l1DD.)' lIutJlUgt'IJ#&iCl W'e at.iU w jaIL, WWJ ar~ Ill· 
.ome CI.Iss .. li~ .-uiU'10fvioleuce at atl and. in others if they are SOil', 
of violence at all it 18 teohoical violence alone. Ono illusvation 1 ww 
to plaoe' before' 'thii' Ho~.' Certaiu yoUDg men' aot into a court 100II& 
atw the Magistrate had left the court. One young IOOD sat in the chait 
aWl, they held a mock court.. One became a Public Prosecutor; one a 
d,8lence cOUDse1. 'l'be 'mock trial of the Magistrate WR8 held. The publiC, 
protieoutor pl'essed f,or the seotenlc of death to be given to t.he Magiltrate 
who was t.he RCCUSed. The defence counsel argued that, beoause he W&8 
iIJ. tbe pay of the GO\'crmnent, he was boupd to carry out the onien of 
C1overwIlwt. The J,erson sitting in the chair said, ,. All rigbt. Because 
he is uu IndillD, 1 do not wunt to give hinl tbe extreme penalty of Inw. 
1 . will send him t{) a;e,'cn yeuf'M' imprisonment". This \\'n~ the mock trial. 
Then the police cnroe and thl're was a hue and cry. The room wall 
surrounded" aud lllibough .. he ",bolt' thing WillS only II pIa." ond a freak, 
those persons hall'e heen put in jail aud they arc in jail up to now. There 
was-uo violcru:e Rnd yet thc~' hn\'t~ not been reloascd. After aU they only 
wanted to ridicule justice. Whether they did it rightly or wrongly, that 
is Dot my concern. but one expects to treat it as a political casc Rnd tbose 
~n havo DoL been reltlased in the liberal spirit in which the agreement 
~'as t.o be worked out. I hRve got five other CRSeS with me in which tile 
aettlE'.ment has not, been worked in the proper spirit. Ther,efore, I eveD 
now aay t,hut this prl~ise bestowed on the Civil Service-that they are 
diScharging their duty 8S public servants-is not the right sort of thing-
to slly. T demur to this. J say thllt even now, when we Rr~ passing 
through a transition period and a period of negotiation-I do not know what 
may be the outcome of, these negotiations-it is only simple bonesty that 
both ,.ides should keep to the spirit of the agreement and release the 
prisuners. I om Dot speaking of LyolJpur alone. I wns rending the 'rrihunl". 
the lending paper of my province, and I find that this is the goneral 
complaint in the Punjab, that the political pri80nel'B have not been 10 
far released. I bring this to the notice of the Treasury Benches so that 
they might remedy the evil even now. My friend, Mr. n. DIUI. telJ~ me 
th.t the same complaint prevails in Bihar 8180. Not only this. There 
iB~one case in the North-West Frontier Province. I put a quelltion about 
Tote Singh, who wr.s interned under the Frontier Regulation Aot. Though 
that question ,was put OIl the 11th February, 1981, the reply wa. only 
communicated yeste-rday. The reply is worth perusing. The fact. of t.hat 
C8le are that one TO~8 Singh was interned. He was not informed of tbe 
charge against him. He was not tried. He W8S sent away from Pesbawar 
and interned in R village (l811ed Lukki in Bannu district. Questions were 
asked 8S to, what· were the chargea against him" wbether he made several 
ap:pIiCfltiontl to 'the North-West Frontier apthorities, whether his lettf'ra. 
were ackbowledged. whether he W8S given any reply. Whllt. 111'88 the 
anfIWer" The anRwer Is a typical alllWer. It was tbis: 

"FOIIl' rtF~atatinn. were Nelllved. fYOtJl Tot.a 8tn~h. tlte mAIn nhfllC1. of .n 01. 
which, WI, t~ IfICIIN. an iner~.. in Iri. .110_"'" rn "Ill fll'It _Itlllll "- n.acJ. ... 
mentioD of hi. t.cnorance of the 6Ienee for wftich he had .... ~ aad't!IIrtr... , 
11(\ ncpitiilii tbat tile orAlIn' WIll tlDjaIt,"- . ,,' 
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as if it was for him to say that.-

"Ia hia later petitiODl, h. proteltecl hi. iDDOCellCle but DO replT. w.. Hot to theae .. 
there wu DO I'8l100 to beli... t.hat. he .... DOt. full,. aware of it. ' 

Now, this is the sort of answer from the administration which is directly 
under the. supervision ot the Government of India. They admit thai; JID 
reply was sent because the office in the North. West Frontier Province 
presumes that Tot. Singh knows the charge. Now, there are only two 
ways of knowing it.-firstly, by the warrant of arreat, and secondly, by the 
oharge being read over to him. This ie not alleged. Then there ia .. 
third way of obtaining information surreptitious)y. How does the admjnj .. 
tration know that he knew the charge? Is it not a simple courtesy for 
u.ny administration to acknowledge the letters received; especially from 
8 pCl'8on who is being detained without trial? The last portion of the 
reply is still significant: 

"H, wu im.eroeci on the 30th. Kay 1930. The Regulation under which h. wu 
Intemed ceued to be fa force with .ffect from the 9th )larch 1951. The reply to tM 
third part of the qaeeticm i. in the negative, and tb, last part dOlI DOt ariIe,"-

nnd the lRst PRrt W~,-

"How luuI ha .. ToLa Sinlb Leeu lulem8(j uow. and when do Government. UI'-O 
to reJ_ him!" 

There w~ no reply, though the Hegula&tion ceased to have effect from 
the Dth of March. IDa!. 'l'be ordinary law is that when a Begulation or 
Ordinance ceaaea to have the force of law, then ip.o /(It;to. automatioall1. 
the offence goes away and the person charged is entitled to discharge or 
ooquittal. That is a very simple proposition of law. But in thia cue 
the reply ia not that he haa been releued or he has not been released. 
'fhere is DO luch reply. The reply is that the Regulation baa oeaaed to 
exist, and the answer to the third paR-whether Tota Singh offered to be 
tried by a judioial oo~is in the negative and oertainly the nat queation 
did not arise. Now my submission is that even now, whatever Tota 
Singh's fault is-and the fault stated in this reply is that he tried to 
interfere with the loyalty of the troops, that he attempted to undermine 
the loyalty of the troops and at B critical time inflamed feelings again8~ 
the Governmenti--now without trial, one cannot say how fat' this accusa· 
tion is true, and ho\\' far it is wrong, but if the Administration has not 
material enough to put the man on trial, they should take the very .first 
opportunity to releale him when the general atmo(lphere is better and the 
danger is gone. But nothing of tbe sort has been done. 

JIr. PnIIdIIlt: Order, order. I should like to ask the Honourable 
Member how long h. proposes to continue. 

Bardar SaDt BID&h: For half an hour or more, Sir. 

Mr. PrtIl4_: The House will now adjourn till Eleven of the Clock 
tomorrow. 

The Assembly then adjourned tUI Eleven of the Clock on :w edneada,., 
the 18th Maroh, 1981. 
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